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LOK SABHA DEBATES

I

LOK SABHA

Thursday December 7, 1972
Agrahayana 16, 1894 (Saka)

The Lok Sabha met at 
Eleven of the Clock

(Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Expenditure Incurred on Defence In-
stitute of Fire Research

#341. SHRI FATEHSINGH RAO GA- 
EKWAD. Wall the Minister of DE-
FENCE be pleased to state-

(a) the total expenditure incurred 
during the last three years on the 
Defence Institute of Fire Research;

(b) what are the projects in respect 
of research and develoDment under-
taken by the Institute during the last 
three years; and

(c) whether the results of the re-
and development are patented 

or given to the Public Sector?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) the 
total expenditure incurred for the De 
fence Institute of Fire Research 
(DIFR) including its training commit-
ments during the last three years is 
Rs. 28.48 lakhs.

(b) The projects taken up during 
the last thref* years are given in the 
Statement laid on the table of the 
House. [Placed in Library See No. 
LT-3936/72.3 In addition 36 Courses 
of five different types were organised 
for training O'iS Defence personnel in 
various aspects ol fire fighting ana 
fire prevention.

(c) Three of the projects completed 
by the Institute are being patented.

£

SHRI FATEHSINGHRAO GAEK- 
WAD: Is Government aware of the 
fact that certain results of the re-
search conducted by the Institute have 
been surreptitiously passed on to an-
other country and that as a result of 
this, we are importing a certain item 
from that country, which could have 
been indigenously manufactured?

SHRI JAGJIVAN RAM: It has not 
come to our notice.

SHRI FATEHSINGHRAO GAEK- 
WAD: Will the minister make enqui-
ries?

SHRI JAGJIVAN RAM: If the hon. 
member passes on to me certain de-
tails about it and the information he 
has, certainly investigation will be 
made.

SHRI FATEHSINGHRAO GAEfc- 
WAD: Is it a fact that since 1964, this 
Institute is running without qualified 
personnel because those who have re-
signed then resigned owing to the pre-
sence of highlevel corruption and par-
tisan attitude?

SHRI JAGJIVAN RAM: I repudiate 
the insinuation involved in this ques-
tion. This is being done bv the Re-
search and Development Wing under 
the Scientific Adviser to the Defence 
Minister. I do not think the allega-
tions that the hon. member is making 
are correct.

SHRI JYOTIRMOY BASU: Is it  a 
fact that some party was supplying 
sub-standard quality of this item and, 
at> a result of it, a helicopter accident 
took place or could not be prevented?

MR. SPEAKER; They are all enig-
matic question*

2820 LS—1
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SHRI JAGJIVAN RAM: Unless
there is a specific notice, it is difficult 
to answer such questions.

MR. SPEAKER: It would be better 
for him to pass on the information to 
the hon. Minister.

SHRI JAGJIVAN RAM: If the hon. 
Member gives details, I will certainly 
look into it.

* 342. i t o  w w ftam w Fi <fhhi :

zftsRT ^ 'TfTat&T 5FT faRR I  ;

(m) *rf?r $r,
* t t  |  ?

w  WTT JW W  ¥ w w  M w w

( t f  *m «fflir«nw ?): ( * ) < ir t t ( # ) .  

*rft*K 3Npt starer ir 

ffc wrftfl srfcn* fiRTTnflq 
t i

« to  q ti*  $ ws*m

«rr t«p »rnf < n w  f w w  v tn  v t  

ftNfx ^  ffQvffh igtq- f ,

#fa*r *f?ft vjfcto % w$*t «^tt fa rt |

f a  'TfWJT |<T sw m  fTOTrsr>

f  1 #  y r: w r w  ^ t t  g for *rfc s f r o  

n?t% hft f^ rn : |  ?ft *re?r 

a n f f tr rw T f?  *ft-s%*rc%snFr % %' 

*tpt 3  fam  |  i

SHRI BALGOVIND VERM A: We 
have introduced some procedural 
changes like (1) making the emplo-
yers directly responsible for segregat-
ing within the provident fund amount 
the family pension fund contribution 
and remitting the same to the Family 
Pension Fund, (2) exclusion of an 
employee who had attained the age of 
58 years at the time of entry to the 
fuor* frwriu. the purview of this scheme. 
id) manner of Computation of family 
pension benefit in case of part-time 
employees, (4) rounding up of the 
benefit (5) empowering the Central 
Commissioner to relax pendng dispo-
sal of exemption application irom the 
provisions of (he scheme and (6) 
addition of an explanation mateifig the 
calculation of withdrawal benefit for-
mula specific.

m tfhtronw  uNto : <titr «ft

q f a f a  3CT t i t ,  3*RPt vfa!*f FT 

m  fw  ^  ? w r  n* wrar |

W*T (CTRSTT) W\ VTwWn

w r t  **r t | ( ,  fa tr fa #  ft

fvfcm  ?

«ft fu f  : aft <TfbF^r
.>■ *. 1 ■■■ »> .fit, Auk. ' ,,fnm  w n r, w t  arrw  o t w

ffW rirt fjferrf

?T f t  < 5#  ?nr 'r f r^ m

wm t ,  t t f t

* 6  t  1
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rm  ftur w  ’srtan 

«Ft ^  fafej t  f r  urf̂ ffr 60 ^

w  «rt «fp3RT *mi *r̂ ¥ ffcfr ? 

i t  f t e m  qr

*pt  w te r  s$r fatrar, * m  

«p?% * r  an% q r qrfaTT tft

«T«m OMfll fr t $  T̂PFTT T̂T̂?TT 

$ f*V (T  60^%3TOT*ft **T * 1  m*T 

W*f?

«ft att^ nftpg Vrf : ifi? s fr  fr f r  

60 *<f ^  3** % STS W I 

3*% q f£  ^  ^rrn ftm  f  sftr ^  

§t^ *tt ^  ?ft 3*t <?sf*pfr * i %* &

«fipRT f̂̂ cTT |  I

«ft vm Tm  *mf *wrf : go m  ^  

% *rc f e r n  <rr *ft

S’T̂ T 'f.mST fTFRTT Tfr, W  sptf 

iftspTT ^ r m  ?

«ft ^  q?n |

f a  3ft flRpft <TCT *T 3 ^ !^  ^HT, 3P5r% 

tT̂ FTR HiRST f*T5RIT fr I «ft
arefV s l m  *>??rr f , ^  *>> scrrsr m s r  

vt tf*rmr fr sto: ^  forc 

«& fr— 4 0 % 1 5 0 w r ^

f̂%?r w  s ft  fr f r  

*nr % s n  ?r t f  i

*rn*r *fcnr, ¥tfV f^m r St * m t  

i
SHRI THA IORUTT1NAN: The

other day the hon. Labour Minister 
stated theft the family pension Stfierine 
would be extended to those establish-
ments Which are covered by the In-
dustrial Disputes Act. 1 would like 
to know whether Railways are cover-
ed by (*e Industrial Disputes Act- If

so. I want to know whether the family 
pension scheme is being extended to 
the railways also and, if not. why not.

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): The hon. Member 
should realise that the Railways are 
covered by different schemes of retire-
ment benefits. This is primarily in-
tended to give benefit of pension and 
insurance to mainly industrial emplo-
yees who are members of the Provi-
dent fund scheme.

sft q t»  : m m  * % m , 

$  3TFHT ssrr̂ cTT fj f r  <sf*Tpft T9PT

% w^cT 60 ffnr % arrc art « rfrr 

srfircr % fcem r $?Tr fr t f tw s r f  

^  T? T̂rTT fr ? 60 trap 5fr ^  

^  t ^ t t  |  ?rfr* srre *r %m  ^  

fw z i T%m |  ?ft w r  ^ f^ rfe  

h fri% p r a  fr i 3faPT ^

6 0 ^ % ^ ^  ^  ?TT 3TT% cR eft
spt tf^ frg  fir^r %fr^r are 

*f ^r%  «r»R 2H5 fr?5T Tfrgrt ?rm 

5T f5r% trap Sltffor ^  fr I w  

qr?H *pt i fa fa z  60 % arts

f^ f ^a% wt 5 1® f r ^  TpT fr ?

SHRI BALGOVXND VERMA: I t  is a 
family pension scheme. If he retires, 
thtn he will be entitled to get Rs. 4,000 
in a lumpsum.

SHRI DAMODAR PANDEY: Pension 
should be pension.

SHRI BALGOVIND VERMA: It is a 
family pension scheme. If he dies 
while working, his family will be en-
titled to get pension and also an 
asnpont of Rs. 1,000 or to. In case lie 
retires, he will be intitled to get 
H*. 4,ooo in a lamp sum.
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^  3ft q f w r  fapT «Hff f  

^6 0 ^% 3 ?T T % f5 rq ?T r* j;sT ^ f^ ft 

t  fa?fa 

fa <mr jt tft *mf *ts gntor t  tftx
*  §  vftx fatft sfftr * r tffrncr |  vftz 

^  f a  ^  ft»^r wm  ttx r  |  s*fa fat? 

*ft * jt *rnr f®  wr& arT t |  |  ? c*?r 

fa ^ r  % fat* ift *r t  «rtf

$sr 5R5 tft  Tfr^rr t o  qW rr ?rr^ 

^  3TT t  ?

w> STHiftfo'* «r«vf: ŝrTfairrfHfar 
W &Q  % ap^r I  s p f t  <**ft 2ft3RT 

fprrt wnr̂ r |  i

*ft 5  w  «FSj?rm : #?ft *reftor

% H*r s w  «ct  S tir  ^ r  ftr ^cnrrsTr |  

f a  Tfx^R jfr^RT ^  s p t t o F?t

$ 9  q fa rJ 'tf I 3  w m ?  

fsnrrcrcftar 11 ms wtft »rftar ?r 
^f> ^ f t^ r s r t  f̂ TpaFr % 4«hk *t ^Rf r̂rm 

fa  w  ‘fifaft T9R ?fk  ^T

t f r f a s  ^Tc^rrfg- ^  f[t ft*rr

r̂Rrr | % snfgrfe qfc wrr̂
t  *ftr <f*FT *Ft

utR ^etst t t  *rr̂  wn?i fnr

^TTTTf^rrrt i w f t sw a ts jfa n r fr w  

Hiff t  i *foft *r?fteptr % jwwwi 

f a  sp tt ^  fran rt r̂icfT |  ?ft 3% 

4000 w r  *rr f * r a  s^rcr 

1 1  $  srTT̂ rr r̂nfcrr g  f a  far* ^r 

ff^ n r  f t *  w r  |* tt ? f m  * t  it#  $  

srfa *rr$ $ $  w r r  fa^r, *wfcr s? fa

< r f r r n :  % s rr fa n j <rt*rf s n r a *  a f t f a r  t 
s rfa  * rr§  w r  w ? ta  % f w c f f  i 

3*?% *  $  *rs srr t|%  % *r?

*rr$*nc f®  t o  f̂ rsTcft ^  i irrar % 

^T5Tr?r t  ^ r  < ra rc  ^ r r  * r f  strit |  

’s n a r * *  srt srr% % ?ft

^ * r  fr5 r?r * f ^  i f h :  » ft m r  f t  sricrr |  

fa  3% f e n r r  ^  % srnr ^ar ^  

w n  sr f̂ r% fa  ^

|  n;̂ rer*r *3̂ " t t  ^ ^  *rr$

^arit ?rnw f®  7?rr f*m?rr t |  rfr t

'̂ PT’Tr T̂f?TT ^ fa  :cFfa HHT̂ i WT «Ptf

q # « f t i m ^ p r p c r ^ T  t i f t r  ^ r  ^r(^pcr 

^ r  ^ r  f̂ fatprr ^nro1 H'Wfr ?

WCTW » T ^ r  : JTFT#r ^  

SEPTET SHFT «PY STfcTC W  ^  if facRT 

^nrsr ?

«r> w*rf: ^  cPF

sfT ^tht |  ^ r  q ^ r  ^  

sra^rrai |  fa  qr^pr % *rc srr% 

% arnr ^ r ^ t  < 8 M r  ^ f t  40 

i s o  sr%  f a r r  f ^ r * f t  i

s s ra ft tchV sfrPwr ^  |  eft ^  

« r ^  *Fr t o c f t  T ^ f r  a w  g ^ r  

fa  arf srrfa« ?r s n t  i

sr« gu* *** vapnn *• *rwr m  

^  ?rrJTT t ^  ^  |  f a

aft f*NKn#t*f *ft3f*fT ^ v «r wrvrx «rf r̂«r 

^ c r  ^  i r  fa?R T  ^  ?T*TT^ft ? itft 
trtfr&T irr^r ij*t <rfrr if sw n r r  |  f a  

q f ^ r r r  ^?F r « ft3R t i mti * w f i r  ^ 3 F 9 t  

q f t ^ < T tt% I 5  fa v n c rtfn T
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fa  Stf *feft tft
fagm m v  m i  ?

aft mwnlfon w *f: tu t  vzfa

f® 'rfr'spfa % 5rtt^

fsRFTlftar HWWT I  I

^  fJPRT WX VB$W : ^PFT f®RTT 

rRT <JTT WK ? fagftT ĤTZf

^r cn: sprriNr ?

«flr wtfi : î't

*T?3[ *T 3JT §; 1 W% ^ fafa  %

IW TT^r I  I

Supply of oils for use on light 
Machine-Guns

*

*343. SHRI MAHADEEPAK SINGH 
SHAKYA:

SHRI I1UKAM CHAND
KACHAWAI:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Miner a’ H.\ draulic 
Buffer Oil supplied by M/s Volvotive 
(India) Private Limited to the Defence 
Department for use on the Light 
Machine-Gun was found to be useless 
when used;

(b) if so, the amount of loss suffer-
ed by Government on this account; 
and

(c) whether any action has been 
taken against the Chief Inspector of 
the Chief Inspectorate of Materials, 
Kanpur who had inspected and accept-
ed the oil?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
A statement is laid on the Table of 
Sabha.

Statement
(a) Mineral Hydraulic Buffer Oil 

which is used for the recoil system 
of guns was supplied by M/s. Valvo- 
line (India) Private Ltd. At the time 
of pre-supply inspection the oil was 
found acceptable as per specifications 
governing the contract in question. 
However, the oil developed a tendency 
to gelling in storage. The matter was 
investigated and a simple method has 
been evolved to rectify this defect to 
make the oil reusable and a good por-
tion of the available stock has been 
rectified. The rectification of the 
balance is in progress.

(b) the cost of rectification of the 
oil is estimated to be approximately 
Rs. 75.000. DGS&D has been request-
ed to recover the amount from the 
supplier.

(c) Sampling of the bulk supply 
was made by an independent authori-
ty, i.e., Inspector of General Stores, 
Calcutta, and the testing of the sam-
ples was done by a different authority, 
viz.. Chief Inspector of Materials, 
Kanpur, and the samples were found 
acceptable as per specifications. How-
ever, the tendency for gel formation 
developed only later after storage for 
over a year. On the basis of investi-
gations carried out by the Defence In-
spection Organisation in collaboration 
with the Research and Development 
Organisation, a simple method of recti-
fication has been devised and the re- 
levent specifications have also been 
revised to safeguard against such 
eventualities in future.

In view of the above position, no 
action is called for against the Chief 
Inspector of Materials, Kanpur or the 
Inspector of General Stores, Calcutta.

: srat *Tf?  ̂

% aft fort I  W% WST I  I 

t o  eft fa*n I

sfk  T O  w  «ft fa*TT I  I

if faSTT |  fa  VT ’RTR%
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srhr ^ t  ’rf  sftr ^  ^ is i t ^  crcfarr 

m frsfff vt £fr *pt% % Omwr 
«rarr |  m f r  ?r?r «£T: sr<ffcr % »fhwr

f t  STITT iftK 'W S  fatfSRT 3?t p « r  «FT

fern nqrr t  *ftr ^r%  q f tv h n  ^  

fr fm ^  T?r |i wr * ?ft *f
?rrt% % m  s f r  f t  §inr *r snft 

tW qfirriffim f t  |?rr ?t sw'tfto1 

gt I  tf *rf 3TFRT m p n

f% ^  *rtarnf?t srsrr g*rr 3*rc?t merr 

fanjfft |  *fk tfTSftSR srrr w  

'JTT TT *T*r 7

«ft *»nft*Fr t t o  : 3? a t ^  * m  

*$?T ^TT t  jRWWT f*TT |  I 3T>

« rr^ T % fiw w ^ srre irs f  3 f t 

w  tot t̂ sfrt eta vt f̂ PTT tot

^  «If tF%*TW fOT eft 
f®  WtfiWT ’TTf *T$ sfft 3R wif*mt 
qnft irtft <ft %xft f a r e  i r k  tw r ^ E  

f^TFr ?r 3 w  ^  trOm  fofnwr t f k  

9fer ^rrem^r ?rft% % ^H?t § ^ rt

Sfr?% *W ifa1 *£t ■̂*T(5T *T 5TRT 3|1%
t o  i srftrvnr f t  ^ f t  t  

< ftr ^r*Pt sft p^cr f t  1 1  3 ^ #  

*rf s r t r t  t o t  $  f r  sit sr tf w t  s f

■d̂ TT̂ f % f̂ PTT 5JT̂r*IT I Ŵ" 2?f
^rfw ?&[* mi eft ft f*#
tsrrfW r % snr art ?frr f r o  s rm r  

pffafatopr stft % t r  ?r sr t  

f w  |  i

«ft fag ^  ; $  xrfft

*rftw  % ^ r r  *ngm f r  ?rf 3ft s?ft?t 

srcrwrcr f r  qfrtfte*  aprnf ttf r f%  

s i r  ** v r t  5pt 3 ft * r * f r r  f r w r  t o t  |  

^rfr^t w&r w m  wm m  $ ?

* f t  a r n t o r c  t u t  * m  ?rr?r * r f  £  

f r  sft sfffror <rm *ftr fw rft 

f r  ^T*ft <fsr f>  »rf «ft ^ ra p s r  

^ t  ?<>r Jtr sft *rfWFZX apr f^TT

«nrr I  i

« ft j w  ^ ? r  v g jw w  4  ^ n r r  

g f r  sft %?r f^fcrr w  «rr *nr 

frcR t f̂t»TW TT f?RT W  m  sffr 5f>

^ t  ? m r^  s r fe  #  |  -snr ’t t  it f t  

^ r f rc R r^ R f|? rr^  ? ^rnr-?rr«r 

*wt qrf mcr s f t  |  f r  frff *nr?T ^ft

fc'pT  4d)^JI «TT f^PTVt f r  TTflT 

fr^TT W  «TT S f  € f r  «TT «ftT 5ITS 

3ft ^  9TTR %5T $3TT |  iftT S f 3ft *T5ft

ift ^  ^ f r  f r  fw $ m  *?& an%

I  eft s f  ^fPTsrnft wnr%  w  ®ift |  i r t r  

s f  7  ^rr c w  ?nj9r f t  3rr% #  

^ r« ft5 - |  ?

«ft ir* w tw  t u ? . »rr?Ffta

Vt «TT^ f>TT f r  fff cTTf ®Pt

fa R n ft< tw fir^ %  f  s f  v r ^ e r a n T ^ r  

stwi ^ m p ir  «?¥ fiR#sr?rflr ^  j t tm  

^  1 1  3Kr w * it  3rr?rr |  

a f tT a r ^ ^ r r « F T f ! r > k  « p t^  1 1^ 1%  g ft 

r̂rar I
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sfr s rN  arra t  ^  <R*i?t

£  I 5>Tt % ?RT 3TT3T

f f  f m t  irr?TT | . . .

fiiwr veprw : fa?  *fr ftsr

OTTW «TT *PJT I

w*fwtar 'cw : » n # r  

T̂cT m  % fa*  S»TT* smr T O  #

t o t t  ^ ' t  ??r irr^ fy  1 ^  aft *fr srr?r 

V? jjiiftaT *Bf ^  1 arcr 

f t  «T5r ^ f f V  ?ft f*n%  ^  *?t v w r z  
# r  % 1

: * 3  ? m t  *rc?r ft

snsrfT f  1

«ft m r H i *  W  : ?TRT ^  %t

^  f r o  ^  fa?  ftrr* ^  3TTO 

^IT t  ?

*ft « « f  far̂ T̂ V wwfrft : srt^r ft 

»r?an? r ^ t  i

*ft  sp n fa ra  t t * t  : srr^ i f  irswz

f f  I 3ft t ffftfa & U R  «TT

% fprra ft ^  «rc 

ftf*R ^ p rr s r  ft m n

tott 5f? witTR" |? rr for ^ r tft  f 1 

sroft gfar s r f t  t t  * m *  §stt %  ^  

t i t *  m r  f  aft %

t  1 f a w  ^ r  ft»mrr w r  «rr ’w %

iTPPf f̂?T5TT T fT j I 1 T O  62^TR

t o :  ?tw *rorcr w n  «rr f3re% %  *nr

4 srrar 85476 % sfh: %wu 

3 5TW 57000 fa?T $T WT %  

«OT I I  5TWT 6,706 ¥?ft ft I

pr% wf^rrr^r ft 75  ^ rrr ^ r r  

’sr# |*rr |  v k  fto  gfto (T?ro *%  

ft  *nrr |  %  f t r *  «n£f ^  *T**rrf f a w

^^T ft ^J?T wrr fspjr 3nft I

*> §m* w*v * $ * m  : ’ z j m  four

«TT ?

«ft m x t * *  x m  : IT ?TRt<J ^TfT 

srrTT ^ i «r^rr zr*  jthtt m r  «rr 13

^FRTt, 1 9 6 9  ^T ^ f T T ^ T  ^  JTPTT 

TRTT «TT 9 TOPCt, 1 9 7 0 ^ t  ?ftT W %ni

f t  *ti «ft % *ni, 19 7 1  m  i

SHRI MUHAMMED KHUDA BUK- 
HSH. Lubricating oil is lubricating 
the mechanism of the machine gun. 
The hon. Minister mentioned that 
there were certain short-comings about 
the oil. What was the precise nature 
of the short-coming? Was it loss of 
viscosity on heating up?

SHRI JAGJIVAN RAM. As I have 
said in the statement, it was gel for-
mation and as I have stated, on exami-
nation it was found that there were 
certain chemicals which created that 
cffect and, after that, the scientists 
have rectified it and it is functioning 
satisfactorily.

SHRI M. RAM GOPAL REDDY. 
The hon Minister said that it was due 
to certain foreign material entering 
into the lubricating oil I want to 
know whether it was intentional...

MR. SPEAKER: What he said was 
that it was according to specification
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but, later on, it was discovered. What 
do you mean by ‘intentional’?

SHRI M. RAM GOFAL REDDY: It 
is a very sensitive material used tor 
defence purposes. I want to know 
whether this mixture is on account of 
som e.... {Interruptions) I  would not 
use the word ‘sabotage', but whether 
it was intentionally done by some one 
who wanted to make some money or 
whether it was only accidental.

SHRI JAGJIVAN RAM: I do not 
think there is anything intentional 
because the party will have to pay for 
the purification of it.

*ft west farsrtt wnrtoft : titit

t  f t  fw n  ?fr 

srh* if €\w> t to t  to t  snr m m

TOt*r ft*rr to t  ?ft tftt <=pit f t  ■3*rir 

^  to t I  tit to t utit 

% Hfftsrosranft «ft? w r ^ r

% ?rfr% if * t f  * tv  fr u t sft o t  

st% % -3̂  <1̂  % w m  fapxrr ?

«ft w r a r t a  t w  : ?rd% if tit * tit 

•nft tit srft; w rnvrpft tit * f t  

«ft i f̂t fafaspsr wrm m,
t i t  Hfafa& TR «r fp rre  *r

?TTT% % 3fhr ?ft I STT3T cTV f^MH I

^=ermvr § o t  «tt t t r ^ t i t
SfT*ft »T f̂ TTf «ft I W  3TT 3TFTt 

’TrSr sfrrr ^  *fT,^fafa%?R

■tft 3RT5T f o n  TOT I  TO tit

vtrfiRT f̂t tnprft  ̂ i

MR. SPEAKER: Shri Piloo Mody— 
absent.

Shri Atal Bihari Vajpayee.

KfTTtfhr ^  50 ^  WWK

«TTftwrR i m  fti?  wwrw

* 345. ti\ h c tt firsrfl ;

to t  vstt ^ tit *ni tit r r c  ^

f t  :

(*r) to t qrft*crm % $r*r if 

wmfhr #* tt Sr 50 ^  % srar

Z v z t i t  farfrof % f t  if fro? vrarm 

f t *  % ; tit*

(sr) f r  <rc ixxmx tit to t sfa- 

f w  |  titis  if to t

qft f  ?

THE MINISTER O r DEFENCE 
(SHRI JAGJIVAN RAM): (a) Gov-
ernment are aware that Pakistan has 
carried out normal training exercises 
in the area where her troops are 
deployed at present:

(b) All such activities are taken 
into consideration in reviewing o\ 
defence measures.

tit wrar fa$Rt arraW : to t

m  t  f t  *?iftr tit titWf TT

TTftFcTRt p t t i t  tit i t*  titK

spqrr ^  ftr*fr t 7

ti\ arT3ftTO*TR : 3PRT if̂ T «F?!T 

fsnrsT §t sn% % are tffar % v t i t  

TOi qftir jftro  f — ¥t»rr % w  to r 1 

irrcfhr |  crc^ Trft^rH

Tftif t  l 3^- ar^t |  ti\r. r^-ft

% <rfr f t  f  eft xrvapm; f t  ^trtt |  

f t  f® ar̂ t % ^ f T

^apffqt ^ f t  irrif titr  ^  «rr

ti> tit
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t  *RT I

x*vx  i s  <t><Hii

$  i

• f t  w s *  w v tfrft t *rrr 

zr  ̂ «t t  w r  tfftrr ^  qR qrfr- 

^n«ft qjhrt ^  s w i  ir **tt % 

* p t r t t  i r n r ^  srFfr f  ?

«ft v n fo rr  t t *  : 4 *  % t  ^ r

9̂ cT 3T t  W W l *t «TH* WTcT rft

«T̂ t % WST * *  WifT d

<£t  ^ r r  t ^ t t  | ,  «jpa? sFrert v^rnrs

*rk cpRwh^r «ft * r f r t  *rk

f w r  aiM^rO fN i t  w ,  f ^

ftf *rt s t pt  f  i

Keplacement of I.A.F. Defective 
Aircraft

*r350. SHRI D. B. CHANDRA 
GOWDA:

SHRI C. K. JAFFER SHARIEF:

Will the Minister of DEFENCE be 
oleased to state:

(a) the steps taken to replace the 
obsolete and defective aircraft which 
sometimes are not able to maintain 
contact on grounds to the trainees of
I.A.F. in case of air crashes; and

(b) the steps taken by Government 
1~ • u e  security of the IAF person- 
n«i.

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM), (a) and (b). 
Performance of aircraft in the IAF 
is constantly reviewed and advance 
steps for replacement of obsolete/ 
defective aircraft are taken. Further, 
no aircraft is permitted to undertake 
flights unless its airworthiness has 
been certified. Every aircraft is fitted

with a two way radio telephone enabl-
ing it to communicate with the ground 
control while in flight. In order to 
ensure security of the IAF personnel 
every IAF aircraft before it is permit-
ted to undertake flights, is to satisfy a 
stringent standards of fitness. Be-
sides, in the event of the failure ol 
the functioning of the aircraft while 
in flight, pilots have the instruction 
to bail out or eject from the aircraft 
Each case of accident in the IAF is 
investigated by a Court of Inquiry ahd 
suitable remedial measures are adopt-
ed.

SHRI D. B. CHANDRA GOWDA: 
May I know from the Minister whether 
this is one of the reasons for the air-
craft crash at Bangalore sometime 
back? Is it a fact that having obsolete 
and defective aircrafts, which some-
times are not able to maintain con-
tacts with the ground, is one of the 
reasons for such accidents?

SHRI JAGJIVAN RAM: Investiga-
tion is still going on. We have not 
received the report of that aircraft 
accident.

SHRI S. R. DAMANI: It is very un-
fortunate that every year some acci-
dents are taking place in respect of 
training pilots. Recently we had two 
accidents in Poona. What are the 
reasons for this?

MR. SPEAKER- The question is 
about maintenance of obsolete aircraft 
only. What you are asking is a diffe-
rent thing. You are enlarging the 
scope.

SHRI S. R. DAMANI: Why are acci 
dents taking place involving our train-
ing pilots? What are the reasons? 
Two accidents took place at Poona.

SHRI JAGJIVAN RAM: We are
very sorry that accidents took place. 
We are very sorry we lost some of 
our fine pilots. We are sorry we lose 
costly aircraft as well. But in the 
very nature of things, when it is for 
training purposes some accidents will
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take place; sometimes it is a case of 
human failure, sometimes it is a case 
of some defects in the machines, some-
times it is a case of bitting a bird or 
losing control. In every case investi-
gation is held. Court of Inquiry is Bet 
up and when we receive the report we 
examine the report and remedial mea-
sure* as suggested by the Inquiry Com* 
mittee are taken to rectify the detects.

SHRI 1NDRAJIT GUPTA; When the 
same subject was brought up the other 
day through a caUing-attention-notice. 
we were informed by his junior col-
league that the principal aircraft which 
was used for training purposes was 
the Kiran. I would like to know the 
system in the Kiran aircraft by which 
a trainee pilot, if m difficulties, can 
bail out. Is there any automatic 
ejection system or does he have to 
jump out with a parachute? Or is it 
true that in this aircraft Kiran, unless 
it is flying in an upside down position 
it is not possible for the pilot to get 
out of the cock-pit? What is the ar-
rangement in this aircraft?

SHRI JAGJIVAN RAM: I am not in 
a position to give a categorical answer 
in regard to this whether he bails out 
or ejects himself. I shall ascertain it 
and let him know.

SHRI INDRAJIT GUPTA. But the 
question was about the security of the 
trainee pilots. The hon. Minister said 
that all arrangements were made for 
their bailing out. Yet, so many acci-
dents have taken place during the last 
three months.

SHRI JAGJIVAN RAM: That is what 
I am saying; in this particular aircraft, 
I am not in a position to say categori-
cally what arrangement is there for 
bailing out or ejectment or in what 
position he can bail out or eject him-
self. I shall ascertain and let him 
know.

SHRI MOHA^RAJ KALIN GAR A-
YAR: May I know whether it is a fact 
that some of our fighter gquardrons 
having Russian made aircraft are run-
ning short of spare parts and it is due 
to that some of the ‘major accidents 
have taken place?

MR. SPEAKER: That does not arise 
out of the main question which relates 
to training aircraft only.

Report of Committee on Unemploy-
ment

*351. SHRI B. S. BHAURA: Will 
the Minister of LABOUR AND REHA-
BILITATION be pleased to state-

(a) whether the Committee on Un-
employment, headed by Shri B. Bhag- 
wati, has not completed its visits to 
many places; and

(b) if so, when this committee 
would place its report on the Table 
of the House?

THE DEPUTY MINISTER IN THE 
MINSTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
VERMA). (a) A statement showing 
the names of States visited by the 
Export Committee is laid on the Table 
of the House. The Committee has not 
visited the remaining States.

(b) The t&rm of the Committee has 
been extended upto 28-2-1973. The 
Committee hopes to be in a position to 
finalise its report by that iate.
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Statement

Statement showing the States visited by the Committee on Unemployment and respective
periods o f visit

SI.
No.

State

1. Kerala
2. Andhra Pradesh.
3. Tamil Nadu. .

4. Mysore .
5. West Bengal
6. Delhi. .

7. Haryana
8. Maharashtra
9. Gujarat .

10. Punjab
11. Assam
12. Uttar Pradesh.
13. Jammu & Kashmir..
14. Bihar
15. Orisga

Period of visit

. 17th to 20th August, 1971.

. 14th to 18 th September, 1971.

12th to 16th October, 1971.
. 25th to 28th October, 1971.
. 8th to n th  November, 1971.

17th April, 1972.
8th and 9th May, 1972.

14th to 17th June, 1972.
28th to 30th August, 1972.
5th to 6th September, 1972.
22nd to 25th September, 1972.

. 28th to 30th September, 1972.1 

. 18th October to 21st October, 1972.

. 25th to 28th October, 1972.
9th to 1 ith November, 1972*

hft far?? tftar : fafassr

g f% ^  *ft

frcft£ sV t  ^ w r

f̂ nrr ?

gwwtft o  : ^Srit ?r 3ft 

wt «*t 

^  ?r ^  ^r-ftrfJT-

§£*r m m  m srk m  w  % 

w  frftff v t   ̂ 1 w

’TT $$ Ot £t f  sflT t e f f  

% sn^ nr ^ a r r f  tft ^  f t  *rf |  ^rtf% 

*t *ft 125

w m *  |  1

«ft fa f  tftrr : mr faftsrr

w rm  ^  t$t fc *rtr srt *rif

fl’fepfilft ?fi£t f*T3T TfT I  ? f?TT 

WT fsRTT VTrfT  ̂ 3ft R̂TrTT

*reqp^nq»te *pt y t f  qffi- ftrerer st% ?

MR SPEAKER: The mam question 
relates only to the report of the com-
mittee and the action taken thereon. 
The question of a permanent commit-
tee does not arise out of it.
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IHE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA- 
DILKAR): Though this question if
outside the scope of the main Question,
I may say that the problem of unem-
ployment is not g ang to be solved by 
setting up a permanent committee. 
The main thing is generation of em-
ployment through the plans, and that 
alone will solve the problem, and our 
efforts are in that direction.

s m  4' m  % t o w

fc- 3rm r ^ t t  $ fa  *rr 

far f r w r  Sf sni | tt

r v*  f^r ^ ^  f

^ft *f spi ft* vffr $  if ?*T3Rrrc 

TO ? 5RT If cTiOT t  ?

SHRI R. K. KHADILKAR. This is a 
wrong insinuation.

SHRI RAJA KULKARNI: How many 
panels were appointed by this Com-
mittee on Unemployment and how 
many of them have submitted their 
reports?

SHRI R. K. KHADILKAR: We have 
no information. But we know that
they did appoint five or six panels. We
also do not have any information as 
to how many reports they submitted.

sft TmrraRm: siraft : snarer *rftezr,

Tf sTTT 3TT \J?kTT TfT, SmT ^  3T5?

**rt wfar ^  f e n  1 m f^ r  *rt 

5fr W J  *ft jtNjt ^TT I w  

% vrcsr eft p v  i

MR. SPEAKER: : W  T O  % eft

*tpt

fftfsrvr w f  f  ?

I have not been made to yield to t  
Please sit down.

•ft Twrairc w p ft : iptt unr
arR̂ TFT * 7  ^TT ^  eft «Tff WtfrT 

T$*ft ^  VTTTT I .

MR. SPEAKER: I am not bound to 
see you. *T «T?TCT f t  WT (  I 
Liet other corners also have a chance.

SHRI MADHURYYA HALDAR: The 
Committee visited different States for 
discussion of the unemployment pro-
blem in those States. In the last week 
of October when they visited Bihar, 
an appointment was fixed up with the 
Chief Minister for discussion of the 
problem in the State. Whether it is 
a fact that the Chief Minister did not 
turn up or refused to turn up to dis-
cuss the position in the State.

: *m  w *

fafarer 5?ft *rr% <t*t 1 

«it 1

SHRI MADHURYYA IIALDAR-. How 
will the Committee know what is the 
unemployment position in the State and 
what measures have to be taken if the 
Chief Minister or other responsible 
persons do not discuss this with them?

MR. SPEAKER: I quite appreciate 
it. But the question is about submis-
sion of the report. But I have no ob-
jection if he is alble to answer.

SHRI R. K- KHADILKAR: We are 
not getting day-to-day reports from 
the Committee. They are functioning 
in their own way. I t is very difficult 
for us to say whether the Chief Minis-
ter of Bihar did or did not meet them. 
But because he did not meet them* 
the general conclusion that the Com-
mittee will draw will not be affected,

SHRI DINESH CHANDRA GOS- 
WAMI: On the last occasion when we
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were discussing the unemployment 
situation, the reply given to us was that 
Government had no knowledge about 
the total number Of unemployed per-
sons. Has the Committee been direct-
ed* to assess the magnitude of the 
problem because in the absence of such 
an assessment, the Committee cannot 
serve any useful purpose?

SHRI R. K. KHADILKAR: The Com-
mittee is expected to have this assess-
ment of the total magnitude of the 
problem.

MR. SPEAKER: It is a simple ques-
tion and it has been discussed so many 
times during the last two weeks- Still 
members are asking questions.

SHRI JYOTIRMOY BOSU: We are 
-itting on the top of a volcano.

MR’ SPEAKER: We had a discus-
sion of it for so many hours.

Revision of Minimum Waves of 
Agricultural Labourers In Union 

Territories

*353. SHRI Y. ESWARA REDDY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether Government have any 
proposal to revise the minimum wages 
of agricultural labourers tn Union 
Territories; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
V1LRMA): (a) Government have pub-
lished on 26th August 1972 for com-
ments/suggestions draft proposals for 
the revision of the present minimum 
wages ot agricultural labourers in res-
pect of which the Central Govern-
ment is the appropriate Government 
under the Minimum Wages Act, 1948.

(b) According to the draff'froposals, 
the wages of the lowest category of

workers (unskilled) which now range 
from Rs. 2.50 to 3.70 per a*-, are pro-
posed to be revised to a ronge from 
Rs. 3.00 to Rs. 4.50 per day, according 
to areas of employment.

SHRI Y. ESWARA REDDY: As per 
the Minimum Wages Act of 1948, we 
have to revise it every three years. 
May I know whether the Central Gov-
ernment have been discharging this 
responsibility, being the appropriate 
Government for the Union Territories? 
If not, what are the reasons therefor? 
Also, as far as I know, the States 
have not been domg thi.s and the 
Centre which should have looked into 
it. have been keeping quite, uncon-
cerned. Why?

SHRI BALGOVIND VEHMA- The 
Centre has been discharging this res-
ponsibility. In 1969, we revised the 
wages Now we are going to revise 
them again. We have notified it in the 
gazette and are awaiting comments 
After that, it will be finally notified 
in the gazette.

SHRI Y- ESWARA RLDDY: Even 
where the review was undertaken, the 
wages fixed by the States are below 
that required. Has any machinery 
been set up to implement the xates 
fixed because in many States such 
machinery has not been set up and they 
are not being implemented also?

THE MINISTER OF LABOUR AND 
REHA Li STATION (SIIRT K. K KHV 
DILKAK): It is a fact that some of 
the States arc ignoring the general 
directions provided by the Centre 
while implementing our suggestions or 
recommendations-

SHRI MADHURYYA HALDAB: 
Which are these States?

SHRI R. K. KHADILKAR: 1 hero-
fore, we are contemplating separate 
legislation in regard to agricultural 
labour.
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SOME HON. MEMBERS rose—

MR. SPEAKER; My system of call-
ing hon. members is: two blocics one, 
two blocks one, two blocks one. Alter 
all, they are also hon. members

SHRI ATAL BfHARl VAJPAYEE' 
They are more honourable than us.

SHRI JYOTIRMOY BOSU: The for-
mer Speaker. Dr Sanjxya Reddy, used 
to follow this principle: one Opposi-
tion side, onp the other side

MR SPEAKER In the normal prac-
tice you do get it.

SHRI JYOTIRMOY BOSU: If you 
club this ru\-» with that, they are all 
Congress memhe s hitting there

MR SPEAKER- W* are very sotry 
we miss him. There is anftttter per-
son sitting h«re now.

•ft strtrtta «rt« :

% |  far 3Tf?r ^  i&t #fcwft %

*  I  %

< m t im f  | » #  wpw t

I  fa r ffTT  fa r *  w fo rtft ^  ^

TffSRT sraw  S VR ST TSTWftf

t  aft *it *  ▼mf I  ?

•ft iw<Wlnf  w*rf : w

% aft fa*TT

% W T *t a rcn f

|  ^ 7% f f r  «re argar *f«t 1 1  

^Tfnr *  TV T*rTn*T*r flrfljf WTT fWT 
5® n f^ r i srrcr t f t r  ' t t  s v y v R w r  Jr $*■ 

$ f t  * fr  *rnit i ^  fa; 

3* **T ftq%  ^  ^  I  f% *tRT * 1

m  % *  *t t o t  w f  $ r  

twft '*?* i

fa w  &  |  gswt s % ?r$f q-wr I

< f f fw  «$ro r : aRTPTT 
ttr» > %*w% f w r  ^  

^ tt v t $ »r$T fa 
WK ^  I  I T ^ l  Sqsft

SRTTf t  1 3  STRfff âft̂ TT

g fa? nftr *r rm  f  3ft gm 
SPffa ^  fam f ^  qî FT ^
_ ■ ̂ . _ <E r. -.-i. - - .... ̂.«â »v tom i w  ysprw T ’W |  t

3Rrm  |  fa  2-50  ?fh: 3 

w n  *ft f?ww v tw t fp n
1 1 &r % fafft unr ^

*Ft 5d4) »r?V ^ i 
i « v  i o w r T « i ( f W r f r ^  

fo m \  |  » t  ^ im r  ^ c r r  ^ far 

wn ww%*»>f awrf |  fas art fcar
«% fa? tT&ffTcT JT^Tfft ^T^t f^T  Tft 
|  ?n T^t |  ? ^rt ps
w  faw  |  f f  mx mrx. % fw -  
vr* % fw  t  ^  Tf^rm |  ?ft
<R% SIT̂  STTT «RTT ^VnNlf 3Tr 
^  !  ?

<ft w N H w  IWf : W

•frcrn; w  tpnfiise w nfff 5 

t**rM ^ r% W r^ f% fH ? r ff« frT  
|  i w ft m  * t  ww

|  3ft PtftRd I  ^  *K 
^ r t  « ^ f^ r W

*bt tw  fw t f  w r  f r r t  *?hot w
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tntft |  'Krr ’warn |  fa

^  f

f a m  flfrrp’arrft j  1 sfr 

t tk t  ^ t r  % n fsw rt sfsr ?r start t  

3TT̂ Jf f*r fflft ^  $ 1

p w  V I

W ei wrt 18 <fac 20 ^  *Pt 
?MW| fosnift t  r̂w f% vnr% 2-50

f fh  <fcr $fa*r ?ro *?t 1 1 t

«rrwr gtm r ft % $ fa  *? #

ftratft 1 1 5ft 3*% W

w cm t m r *n ^  $ ?

«ft jftwfcfar?* **tf : 5i> ^Vsr tt??t 

* * t  c % *fjr*n; «sr *  *w«r $*r 

f  r

*rt g**  v** v b fw  : ^  ^ r i t  

a^T SRW $, SIN SPBRfor

I h  *TFm SrfqJfT fTtciT g . .

W*m Mfjto* t SFR5TT tft ffeft I
»ft $ 3  fit twfr 1 1 ifar ^  srsr 

?t fan ^  1

t&tf*#%P**«frTO : IfWfr

WF̂ TT *Rlifr |  . . . .

aaiî L̂mfc*lqFPf • JiW*if t ^T ^Wi

v m  % * w  »

i_•9±*hm.yJL
* 1  y W  W |W  ♦ m 9?IT n f t

#3 t  * l*Wfr I  » «mMt
«mr t .  .

«f«W * $ * *  : V m T SRTvT |  

f a  3ttT % m ^  ̂  F?T

arrar f 1 *-;? *r % f a  s w  

$( %sr- mr * r ^  f  1 3^  ^  fa n  f  

f a  f*T  f  b  *rg t w rr * n s t  t  1

*rt jww v *  vspsrra : ^  w  |

W tt  qm *r?u |

**rtf • »w?ft t  f  

« m ? t  ^ s t  S *tt g  1

«ft gv»r * f v^wwr ^ r

$ ** f S  I  I TTWT TOTRt ^ t q- 

?n^9r ^ ?  1

nnraf m^hni : wrq% f?«TT ^ 

gft 5 9  «w  *f.̂ TT ^  1 war

f r w  ^rr «fk Vf’T ittot ?r fr< 1

SHRI VASANT SATHE May I know 
from ihe hon Minister whether in res- 
ptet ot agricultural labourers within 
your jurisdiction, in the union Terri-
tory, thfere Js equal wage for both 
men and women employees7 Second-
ly, what is the machinery lor relating 
the minimum wage to the increasing 
prices so as to neutralise the rise in 
price by having gome linkage with the 
index? Is thege any such system? 
i'or three years you do not revise and 
m the meantime prices go up, the real 
minimum wage goes down. What are 
you doing to See that it is properly 
linked’

SHRI R K KHADILKAR Hon 
Members will realise that at tfi6 time 
oi revision the attempt is to t»ee that 
the proposal for revision reflects the 
rise in pride. With all oiir Wfortfi it 
is not always possible to ensure a 
minimum wage or nefed-based wage, 
let us be clear about it In this field
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apart from the Government machinery, 
I should like to state very frankly 
that trade union leadership has com* 
pletely and totally neglected the rural 
areas.

srt % t o  qrcft |  ^ rr  

sqr?T o m  1 1 *rrq%

1F5T I  I tf 5THRT *r$?TT fj

f% w t  «rnT JTsfcrft f a w  %

f a t  #*nr f  ?tt% *5  ^  fa  5ft *ft 

wrr f̂r wrr srcrfr |  q r^ r ^ r r  |  

w  * ii  titi. qsmt m  qw rc

% S% ? WT *?tf f^CTT^Rt

|  w  *rm% *r jrnrfr |  fa  

^  ^*1 ^  t̂=pt 3>t%

z f c  t o  37** 5n% f  ?fR

*n% f[ srast firerf 

^teft w f t  5 c r t  *rrccr |  fa  *Tfa if 

^nf^r gsivt ^  x m  sttctt | ,  

ig%  f?ft srcvre m  * r  Tfr 

t  ? <fte$ 3r *r?TRr * t w  

1 1 vrqr^t »rhff fri J?r^? 

t  ?it srrr iff ^  *r$*r?r jW  i

SHRI R. K. KHADILKAR: As has 
been already stated, the appropriate 
Government under the Constitution 
and the law in the State Government. 
Hon. members who are agitated about 
it should take it up with the State 
Government regarding the oppression 
or repression of the workers What 
can we do from here?

«ft ire* <rt» : 3m anrw *r sr*r
1 1 w*re to ta r  *revre fatff *ppt

^  WJTRfr 9TTir % fa*

aptf *ft arrrr*fV *rrf$*

*rr >

SHRI VASANT SATHE: It is a con-
current subject. There is nothing to 
bar the Centre from making legisla-
tion which will over-ride th» States.

«ft *rm  : faPT ftpr T iw f

if * t t o  foiEr | f art^r t o  

^  f ,  w r  Vrft fa f^ m  *farcr 

q*s m  w.q |  ?

«ft w w M i w  m rf: * f i  <fcfir?r 

*rr\ §fcrr f a ? m  r^ s

*T̂ f ftcTT |  I 31? TT̂ cf ^

^  m  1 1 ^  ^  ?re^r 

M h>  aft ^  5T f  ® t o

*re ferar r̂Rfr |  1

SHRI MANORANJAN HAZRA: May 
I know how many States have adopted 
the Minimum Wages Act and the mini-
mum and maximum rates in those 
States?

MR. SPEAKER. This is about Union 
Territories. You can give separate 
notice of this question.

SHRI B. N. REDDY: Why is the
Central Government not able to en-
sure its implementation in the Union
Territories___

MR. SPEAKER: He is not being 
called and he is forcing himself on me!

SHRI MANORANJAN HAZRA- My 
question has not been answered.

SHRI BALGOVIND VERMA We 
have already stated that the Central 
Government is only competent to 
revise minimum wages in the case of 
these places where the Central Gov-
ernment is the appropriate Govern-
ment. So far as the States are con-
cerned, they are free to revise their 
minimum wages. We do not impose 
anything upon them. They do it them-
selves. I have got a long list as to 
which States have revised their mini-
mum wages and which have not. I 
can read it if the Chair permits.

MR. SPEAKER: Next question.
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Shortage of Coal in Punjab . 

*354 . SHRI ARVIND NETAM; ·WHl 
the Minister of STEEL AND MINES 
be pleased to · state: · ''J 

(a ) whether Government a re aware 
that there is acute 15hortage of coal in 
the Punjab State due to which indus-
tri~l production is sufferin,11; 'verv bad-
ly ; anq 

(b) if so, the steps· Government pro-
pose to take in thi~ regard in the near 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL ANE> MINES 
(SHRr- SHAHNA WAZ KHAN) : (a) 
and (b ) . Complaints of shortage of 
coal and coke have been received 
from consumers in Punjab. The 
-movement of coal to industries in 
Punj ab was affected ·due cto . students' 
agitations in Punjab and certain opera-

•tion al difficultie~ at Mughalsarai. 
There is improvement in bot1:1 respects 
·and the Railways are taking action to 
increase loading for all types of con-
sumber s. 

.As complaints of certain malprac-
tices were r eceived, the Government of 
Punj ab have since undertaken screen-
ing to ·ensure that bona fide consum-
ers r eceive their· reuuirements. 

~"t ~f"f•~ ~a-llf : ~~i:re:r ~r~i:r, 

ft .~ ~;:rr ~r ~ fcn thrrer B' ~'T. 
1 9 7 2 ~ ~ ~ ~ •'oi;l;:ffi <t)· ~t'l' 

' -:@ ~ .~ f.mr;:fT 1;1;fu "flT ·~ -~ ~R: ~ii 
.~ R~ ·~ f<{; ,;;rr iafu '!fr ~, <rQ: ~ ~~ 
·~ · ~fr -~ftflm ~ ? 

~) ~T"°Cff'f WT t:f;;rr.r ct\' lfi<T 
" irfir~ ~ -~ ~ . '&: ~ cf'f"'jf 
, :in~<m: ~ ~ · I ~ icf~ 

~nra-1': . in: ';1,~r1 cr.r ~ ~ .. 1 ~ ~fcn;; 

~-t9 ~ fln;ft ~1 · f1I;- ~ ~rm 01>1' 

.: ifiT~ 01@. ,flr<;mf ~ · ' ~~ ~ 
,.2820 LS-2. 

.... ,i•,"" 

~u cr.r ~ ~, ~ :;;rm icti- · 

or0.· m ;fT~ff q:;if ~, ~r '.cfiTlfm ~ ~~ 
~ ~h: :i;rf!'<'1T ctiii'5'T1i ctiY: 'f>l'~, 11Q:l 

f~ ~ ·~ · I ~i?f" 1 5 0 i:tlrT iij;"~­

~ <'1IT;~ff ~tr<'1 Cf)~ foi:r ~ q'h: ~ ~·· 

f cp-mr ;;rrft ~· · 1 1!~ 'iJ:U ;:i'lf'R ~ fcli·. 
~ ~?r 'firi;;:~;r~ ~ cr.ri:rm fl:!Wrr 
~h: OfT'!'ff q:;+qj Cf>l' ~T ~T 

;;rri:fm, q) ~ cti+l't ;;-~r ~~rrr 1 

9-lT 9;1''<f'tr.q- ;f ~1ir : ~r 11~<r 

~ ~ ~kik: if ~ lf ~ 'Pr 

·1i€i:i 'fin:UT mr ~ -~~ ~R: 11'1·~~ 
mr<:r it :i;rrG'~:!IFm faq?f91R;y Sfanr ~ 
~<rr +rm +T~ iij;- ~ f~ i1' ~y 
'lJJ.9 ft~ ~TY- ~, m ~ ~~ lf. ~~ 
~err ~ ? 

9-lT ~T~'f'-'l~ '-'fl ~T ~i'R"r 

'<Tl'f ~ fitl ~~ ~ lf~T ~' ~'1 

~~ <tw~ ct\' ~ (t ;;m,r ~· 1 q;m 
~~~ on1 ~~~· ~r . ;;mfr ~ ~· 

Wn;:ir ~ o.~ ~ ~ $ ~~iii" Cfi'r 

ll.Gfi:k ~ ~ \iITTlT ~ I oir<:ffi ct\' or;li· 
~r~r~ 

simr RAGHUNANDAN . . LAL : BHA-
TIA: May I know_ whether. the short-
fall of supply of coal to Punjab on 
account o:f student agita.tion q.nd tdu-
ble at Mughalsarai will be made . UP· 
soon by supply o:l' rakes or any other 
system? ~ .. ~. ;:.'· 

l 
· SHRI SHAHNAWAZ ·KHAN: ·: Ihwe· 

or the P~njab Governm..ent feel tliat 
there is urgent rieee'ssity ' to ··r~sh -·eoill, 
special ·rakes are ae.neraµv., pro..';'ided 
by the · Railways (Joint > Director 
Coal), · · · ,~. ·· · · "':<, 

~ " 

i :·· .·, 

' , ~-·~. . . .. ; .· , ... , 
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WRITTEN ANSWERS TO QUESTIONS 

Uganda Issue Raised In U.N. hv U.K

*344 SHRI PILOO MODY Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state

(a) whether the ii»sue ot persons of 
Indian origin in Uganda was recently 
raised at the UN meetings by the 
United Kingdom,

lb) the stand which Government 
took on this issue, and

(c) whether any effort has been 
made by Government of India to m 
fluence other countries against <he 
racial policy of Government of
Uganda?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) fa) 
The UK Delegation proposed the in-
scription of an additional item entitl-
ed “international implication *f the 
expulsion of the A*ian Community 
from Uganda” on the Agenda of the 
27th Session of the United Nations 
General Assembly. While the propo-
sal was under consideration of the 
General Committee, the British iepre- 
sentative announced that the Govern-
ment of tJK Would hot press for its 
consideration in view of certain initia-
tives taken meanwhile to Improve the 
conditions surrounding the departure 
of Uganda Asians but would keep the 
problem under close scrutiny and
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would raise it again Should that be-
come necessary. The proposal was 
not defeated in the General Assembly.

(b) In my address to U.N. General 
Assembly on the 3rd of October. I 
referred to this matter urging the need 
tfexr a humanitarian approach, and lor 
the equitable treatment ot the assets 
of the unfortunate people being expel-
led, as well as to the evil of racial 
discrimination which must be opposed 
in any form.

(c) Yes, Sir. Our Prime Minister 
addressed letters to several Heads of 
State/Government in Africa inviting 
their attention to the racial character 
of the Government of Uganda’s expul-
sion orders.

Expansion of E.S.I. Scheme

'346. DR. RANEN SEN: Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether he stated that Govern-
ment are seriously considering exten-
sion of the Employees State Insurance 
Scheme to a much larger section,

(b) if so, the main points tnereof; 
and

(c) when is it likely to be imple-
mented?

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) The question of ex. 
tension of the Employees’ State In -
surance Scheme to a much larger sec-
tion of (he population is under ec-v 
sideration of a Committee on perspec-
tive planning.

(b) and (c). The Committee is at 
present engaged in formulating a oer«- 
pectlve plan for phased extension of 
the Employees’ State Insurance Scheme 
to fresh sectors of employment, chiefly 
covering smaller factories, snops, com-
mercial establishments, mires cud 
plantations. The auestion of imple-
mentation will arise only after the 
Committee's report has been received 
and considered.

tftr  w tnrrxrd

* 347. vft^m^rtar J f m  : v n  
fwt?r <srw mft tt? qft f t t

%  :

(* )  w t  fcrarf ^rr^r 

if h  vjm x w t f)
*raT fhW NfO w&rrzr g f ft;

(*?) *rfc fr, eft wt̂ rtzTt % 
sr% w r vrw ift *r*fY ?

t
f^TcT «ftt STH *T 1  ( «ft

v i r m r w r )  : (*>) sft, i

(*l) 5TPT 'JScTT I

Alleged Reports of U.S. Bomb Aheei 
at India

*348. SHRI VAYALAR RAVI- W U 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether Government have notic-
ed the reports in “The Rising Sun** 
dated the 27th October. 1972 under taft 
caption “Was U.S. Bomb aimed at 
India"; and

(b) if so. the react^n thereto?

THE MINISTER OP EXTERNAL 
A?FAIRS (SHRI SWARAN SINGH);
(a) Yes, Sir.

(b) Government have no evidence to 
believe that the bomb which destroy-
ed the Ftench Mission was actually 
aimed at the Indian Mission.

W f w  flrw 

lr ftw?

349* : W
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m  t o t r  msft *pi frorrc5T^%
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<P fa^TC ^  T f\ f  ?

W ?T ( * w ?  W jt f«$)
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Prime Ministers Advice to Pakistan 
to come to terms with Bangladesh

3̂ 2 SHRI BANAMALT PATNAIK 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whether the Pnnu» Ministet hi 
asked the Pakistan ^  ^  e nnunt to 
come to termv vi h the Bangladesh 
Goxernmrnt to ovorrom* the ob«.{ icV  ̂
In the wav ot pro*pe in *he Sub 
continent and

(b) if so, the reaiticn of Pakistan 
Government thereto’

TIIE MINISTEP OF JTXIFRNAL 
AFFAIRS (SHRI SWARAN SINGH)
(a) Government have repeatedly im-
pressed on the Pak.s<an Government 
the necessity of recognising Bangla-
desh in order to expedite the norma-
lisation of relations and establishment 
of durable peace in the subcontinent

The Pakistan Government had indi-
cated that the ques+Jon of recogn.tio* 
•f  Bangladesh was under their serious 
•onsideration

States’ Help to Rehabilitate Uganda 
Asians

#355 SHRI G Y KRISHNAN
SHRI MATI BHARGAVI

THANKAPPAN

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
slate

(a) the names of the Indian States 
which have come forward to help the 
Central Government 1*1 connection with 
the solving of the renrbilitation prob-
lem of original Indians conung from 
Uganda, and

(b) the number of Indians who have 
come so far and the facilities extend-
ed to them by the States'

THE MINISTER OF LABOUR AND 
REHABILITATION SPRI R K KHA-
DILKAR) (a) the scherre ot rehabi-
litation tor these per^/ns 1 being 
worked out m consultation with the 
States like Gujarat Pum a; ind Maha-
rashtra to which the miionty of the*e 
repatn ites have gone

(b) Upto iOth Novf'n b<-r 789l>
persons have com* 1o India fiom 
Uganda Passportwisc their break-
up is —

Indian * 4624

U K  • ' *15^
Uganda • * 555
Kem \ • 2

Tenzama • * 1

Sialtli-ss • 20 o

The immediate re^ef a^istanoe re-
quired by these repatriates on arrival 
in the country has been directly pro-
vided to them by the Government of 
India

Setting up of a Steel Plant in Collabo-
ration with Japan

*356 SHRI SHYAMNANDAN
MISHRA Will the Minister of STEEL 
AND MINES be pleased to state

(a) whether there is any proposal 
to set up a steel plant in India m col-
laboration with Japan, and

(b) if so, the progress of the pro-
posal’
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* THE MINISTER OP STEEL AND 
MINES (SHRI S. MOHAN KLMARA- 
MANGALAM): (a) No, Sir.

(b) Does not arise.

Lndo-Japan Relation*

*357, SHRI G1RIDUAK GOMANGO.
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased lo state:

(a) whether after Fnance Minis 
ter’s visit to Japan recently, the rela-
tions between the two countries have 
improved a lot, and

(b) 1/ so, the number ol Study 
Groups from Japan which visited 
India?

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH)- <a) 
India's relations with Jauan have 
always been friendly and cordial. The 
Finance Minister’s visit pTOVtded an 
opportunity for discussion on matters 
of mutual interest anil helped streng-
then the already exising friendly re-
lations.

(b) A 22-member Japanese delega-
tion representing various uni-ortant 
industrial and business circles in 
Japan visited India in November 1972
lo explore investment possibilities 
here. Another important Japanese 
delegation led by Dr. Nasjano is veil-
ing Delhi irom 5th December in order 
to attend the 5th joint meeting of the 
India-Japan Business Cooperation 
Committees.

Chairman of Holding Company for 
Steel

*358. SHRI R. R. SINGH DEO: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report 
in the “March of the Notion" weekly

dated the 5th August, 1972 regarding 
the Chairman of the Holding Company 
for Steel; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM)- (a) The report in 
question has come to the notice of 
Government.

(b) Government do not shaie the 
views expressed in the report.

Setting up of Permanent Indo-Swcdisb 
Joint Commission

*3 TO S11RI SHRI KISH AN MODI: 
SI1R1 MADHUKAR:

WiH the Minuter of EXTERNAL 
AFFAIRS be pleased to slate:

(a) whether a permanent indo-Swe* 
dish Joint Commission is beins set up;

(b) if so, whether Foreign Mr iJler 
of Sweden h'is visited India, ■mi !

(c) the mam aim5; and uLtect- of 
the Commission?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH - (a) 

to (r). During the visit of the Foreign 
Minister of Sweden to India m No-
vember, 1972, Letters were exchanged 
establishing an Indo-Swedisb Joint 
Commission in the economic, indus-
trial technical and scientific fields. 
The Letters embody the main aims 
and objectives and copies thereof are 
placed on the Table of the House. 
Placed in Library. See. No. LT-3837/ 
72.]

Production of Heavy Meitine Scrap

*360. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of STEEL 
AND MINES be pleased to state-

(a) the estimated requirement of 
heavy melting scrap;



43 Written Answers DECEMBER 7, 1972 Written Answers 44

(b) whether this requirement is now 
met by imports;

(c) whether Government haw  any 
plan to produce heavy melting scrap 
in the country; and

(d) if so, the broad outline thereofT

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): (a) On the basis of 
the estimated production of liquid 
metal, the Working Group on Ferrous 
Scrap constituted by this Ministry had 
assessed the requirements of heavy 
melting acrap as follows:—

1972-73 • 6-97 lakh tonnes

1973.-74 * 7 82 lakh tonnes

1974-75 • 8' 6j  lakh twines

(b) Requirements of heavy melting 
scrap are met mainly from indigenous 
sources. The current Import policy 
also provides for import of heavy 
melting scrap to the extent of 20 ner 
cent of the requirements of actual 
users to supplement indigenous avail-
ability.

(c) and (d). Scrap is not specially 
produced, but arises as a result pf 
various activities, and Government 
are pursuing adoption of suitable 
measures for its conservation, as well 
as its efficient and economic utilisa-
tion.

Indian Nationals Settled outside India

3392. SHRI MARTAND SINGH of 
(Rewa): Will the Minister of EX-
TERNAL AFFAIRS be pleased to 
state:

(a) the number of Indian nationals 
settled outside India, the categories of 
occupation of such persons and the 
reasons for their leaving India; and

(b) the number who have returned 
to India during the Bast six months 
and the number of Stateless person? 
and the steps taken by Government 
regarding their future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS' 
(SHRI SURENDRA PAL SINGH):
(a) amd (b). The required in-
formation is being collected, and? 
will be supplied as soon as it
has been compiled. The Govern-
ment of India keeps in touch with the 
problems of Indian nationals. The 
Government provides normal consular 
protection to Indian nationals settled 
outside.

'tfWH fjWW! JTHTfaflf VI
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Representation Regarding Grant of 
Licenees for Opening Petrol Pumps in 

Gurdasput District (Punjab)

3394. SHRI ISHWAR CHAUDHRY: 
Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 7494 on the 
26th May, 1972 regarding the licences 
for opening petrol pumps in Punjab 
and state:

<a) whether any fresh representa-
tion has been received from the de-
pendents of the soliders killed to the 
Indo-Pak war belonging to the Gurdas- 
pur District (Punjab) for grant of 
licences to open petrol pumps in the 
Gurdaspur District as the earlier otters 
made lo them are very inconvenient; 
and

(b) if so, the action taken bv Gov-
ernment thereon?

THE MINISTER OF DEFENCE 
(SIIRI JAGJIVAN RAM): (a) Yfts, 
Sir.

(b) The Indian Oil Company have 
been requested to provide more agen-
cies in the Northern Region £ 1 that 
the applicants could be resettled m 
their own States and the matter is 
under their consideration.

R'*d«*Trtoym<*ttt of Staff of Chief Settle-
ment Commissioner

3S95 SHRI HUKAM CHAND ICACH- 
W A I W>li the Minister o f LABOUR 
AND REHABILITATION Le pleased 
to state-

(a) whether the staff of the office of 
the Chief Settlement Commissioner 
were misled while inviting options i*1 
the month of March, 1972 for redeploy-
ment through the Central (Surplus 
Staff) Cell of the Department of Per-
sonnel or for staying back m the office 
of the Chief Settlement Commissioner 
in-as-much as they were given to un-
derstand that in a tew weeks further 
reduction would also be carried out;

lb) whether no such reduction has 
been carried out;

(c) whether the above action of the 
authorities has not adversely affected 
the service interests of the senior em-
ployees who opted for redeployment 
through the Cell under the fear of 
further retrenchment in a few weeks; 
and

(d) if so, the remedial action pro-
posed to be taken now by the Depart-
ment of Rehabilitation?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K.
KHADILKAR). (a) No, Sir. While 
inviting the options the entire position 
was ptoeed before the staff. It was 
left to each member of the staff to 
decide whether he would like to be 
surrendered to the Central (Surplus 
Staff) Cell for redeployment imme-
diately or until his turn came in the 
normal course.

(b f The Internal Work Study Unit 
is already carrying out its further 
study of staff requirements and it is 
likely that some posts may bo recom-
mended for reduction in the near 
future.

(c) and (d). No, Sir, Normally, 
according to the Scheme for the re- 
deploymeitt of surplus staff, persons 
hav© to be surrendered m the reverse 
order of their seniority in a giade On 
representation by staff themselves, 
however, a special relaxation was 
made in the case of Settlement Orga-
nisation to effect reduction strict’y in 
accordance with the -regular seniority 
in different grades, while giving the 
option to senior persons to stay back 
in the Organisation for being surren-
dered at a later stage. As such, the 
question of the interest of the staff 
having been adversely .affected does 
not arise.



47 Written Answers 
i'-

DECEMBER -7, 1972 ., Written Answers 48 · ·, 

~o~truction of Tenement8 for Officers 
. - ~anCI workmen by Administration oii 

,Mazgaon Dock Limited, Bombay 

- 3396. SHRI VAYALAR RAVI: Will 
: the Minister of DEFENCE be pleased 
·, io ·. state; 

(a) whether the Adminis;tration of 
·Mazgaon Dock Limited, Bumbay-- ha:s 
any s-cheme to construct tenements for 

r 'its officers and workmen; 

(b) if so, the particulars thereof and 
-whether the. company giv·es loan to 
Housing Co-operative Society formed 
by officers and workmen at a higher 

-- interest - rate than charged 'by other 
. ~ public undertakings and ''Gov.ernment 

of ti:1dia; and· 

-

· (c) if so, the main features -thereof 
and the reas'ons· fci-r charging a hl!i·her 
Interest rate? 

" ~ - THE: MINISTER OF STATE - (DEF-
ENCE PR,ODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHIU VIDYA 
.CHARAN SHUKLA): (a) No, Sir. 

(b1 and (c). Maigaon Dock Limited 
·gives loans- to Housillg cO::operative 

_::Societies, floated by it~ workers, upto 
.20 per cent of the cost -0f the. tene-
ments. In the case of officers the 

· Company gives loans as unde~:-

Office Buildillg and Staff Quarters for 
E_- P. ·F. 0. at Trivandrum 

3397. SHRI VAYALAR RAVI: Will 
the Minister of. LABOlJ.R AND REHA-
BILITATION be plea&2d to re fer to' 
the reply given b Unstarred Q uestio::i 

- No. 150.4 on •the 30th March, HJ72 _re-
garding the -construction of J;lew office 
building and staff quart~1·s for the 
E.P.F. employees at Trivendrum, and 
state: 

(a) : the prog~es$ made tn this i;natter 
sq far; . - - -- - - · -

(b) whether the formalities regurd-
ing the transac;tion of land for staff 
·quarter s h ave been unne t:essarily de-
layed; and 

(c) if so, the reasons therefor and 
- the steps taken to expedite the matter? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K . 

. KHADILKAR): (a) to (c). The Provi-
dent Ft.ind authorities have reported 
as under:-

The proposal for thie - construcfion 
of a 5 storeyed Office building in the 
Regional Office premises at Tl"iwmdrurn 
was postponed, keeping in view the 

· ·action takeu.. . for_ - th_~ a9q4isi~ion of 
7?; acres of land in -Pattail{ _ Palace 
area of Trivendrum f.Dr the construc-
tion of staff quarters. The local 
Trustee of the Central Boa!."d of Trus-
tees (State Government representa-
tive) suggested that the Regional Office 
building may also be constructed on 
th.e land under acquisition in Pattam 

.. Palace area along with the staff 

(i) Upto Rs. f2,000 to -officers of 
the rank of Junior and Senior -
Engineers for construction -0f 
tenements costing a_rounct 
Rs. 35,000; and quarters. Besides, a propos_al for the 

opening of a sub-Regi!on.a~ Office of 
(ii) Upto Rs. -15,000 to officers of : Kerala Region around Ern·akulam or 

higher rank of construction · Trichur is under consideration of -the 
of · tenJements costing around -. -Central Board of ·Trustees: The exact 

RS. 45,000. requirement for office ·accommodation 
and staff quarters at Trivandrum can-

. To meet this fin_ancial commitment, not : be worked out till the Central 
the Company has to obtain loan from Board ·of Trustees takes a decision for 
the State Bank -of India and. the rate - t~e opening of a sub-office or other-
of interest being charged to the indi- .. · wise. 
viduals is the ·same as is being cha_rg- . - There has been .no. delay on the part 

·ed by the Bank from the Company. of the Employle'es' Provident Ftlrid 
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Orga usation regarding the completion 
of formalities connected with the ac- 
qu’tition of lnnd for staff quarters. 
The Rogional Provident Fund Com-
missioner. Kerala, has recently inti-
mated that the Land Acquisition 
Collector has demanded necessary 
funds for acquisition of land. The 
required amount has been remitted to 
the Regional Provident Fund Commis-
sioner on 17-11-1972.

China Clay in Kerala

3398 SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether about 83 million tonnes 
of China Clay has been found to be 
available in the four District of Triven- 
drum> Quilon, Ernakulam and Ennn- 
nore in Kerala, and

(b) if so, the steps taken for the 
large scale commercial exploitation of 
this China Clay?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 

and (b) A total reserve of 67.90 million 
tonnes of china clay has been tenta-
tively estimated in Carinanore, Quilon, 
Trivandrum and Kashikode Districts 
of Kerala China flay is being mined 
in all the above mentioned districts 
except Ernakulam. One lease for 
china clay has also been recently 
granted in Ernakulam district.

The Kerala State Planning Board 
recently has set up Task Forces on 
minerals and mining to formulate pro-
posals to mine economically workable 
mineral deposits including china clay*

Demands of Technical Officers Asso-
ciation, Dockyard Labour tJnion and
Maxgaon Dock Clerical Staff Union

3399- SHRI VAYALAR RAVI: Will 
the Minister of DEFENCE b* pleased 
to state:

(a) whether the Technical Officers 
Association, Dockyard Labour Union

and Mazgaon Dock Clerical Staff Union 
had submitted their respective charter 
of demands in 1967,

(b) if so, whether these demands 
have been settled amicably by bila-
teral negotiations; and

(c) if so, the main features thereof 
and if not the reasons thereto and the 
steps taken to redress the grievances 
of the workers7

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) to (c) The 
position is given below:

Technical Officers Association;

This is an Association of some Offi-
cers of the Masrgaon Dock Limited Its 
correct name is “Shipyard Technical 
Staff Association”. No “charter of de-
mands’, as sucjh, was hubirnitted by 
this Association 111 1967. IIow?ver, the 
Association, had in September, 1967, 
submitted a set of “proposals” in re* 
Eard to the terms and conditions of 
service of officers m the company. 
These proposals which portamed main-
ly to change m designation, pay-acalea, 
leave, o\ er-time compensation, gratui-
ty and Accident Insurance, etc., were 
considtied by the Management and 
some of the ierms and conditions of 
the </2lker&, were revised Dy the Board 
of Directors of the Company with 
effect irom 1st October, 1%8. Subse-
quently, a gratuity scheme was also 
introduced and medical benefits for 
the families of the Officers also were 
sanctioned. In December, 1970 a 
scheme for grant of loans to the offi-
cers m MDL for building/purchase of 
houses or flats was also introduced. 
The Dearness Allowance, which was 
being granted to the Company officers 
at the same rate as applicaole to com-
parable categories of Central Govern-
ment servants was also increased by 
Rs. 50 to Rs. 75 per month, 
depending on the basic pay, with effect 
from 1st April, l f f i .
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Dockyard! Labour Union:

This union had submitted their 
Charter of Demands in January, 1968 
(and not in 1967). The demands 

mainly related to revision of scales of 
pay and allowances, Dearness Allow-
ance, Leave Benefits (Including paid 
holidays), Provident Fund, Gratuity, 
House Rent Allowance and medical 
benefits, etc. As a result of bilateral 
negotiations, a settlement was conclud-
ed by the Management with the Union 
on 16th January, 1969. The main 
features of this settlement which was 
operative for a period of b years with 
effect from 1st October, 1968 were: 
(i) Extension of the pay-scales by one 
increment; (ii) increase in the emplo* 
yers’ contribution to the Provident 
Fund; (iii) additional paid holiday, 
and (iv) improvements in certain other 
fringe benefits. The earlier settlement 
halving expired in 1971, the Union has 
iinas 'submitted a Iresh Charter o i 
Demands, and these are under the con-
sideration of the management.

Mazg&on Dock Clerical Staff Union:

This Union submitted their Charter 
of Demands in December, 1987. The 
main demands related to upward revi-
sion of scales of pay and allowances, 
Dearness Allowance, Leavte Travel 
Concession, medical and terminal 
benefits, etc. Negotiations were held 
with the Union but no agreem ent 
could be reached. The m ilter was 
therefore referred to the Indu&tnal 
Tribunal for adjudication. on a joint 
application from the Management and 
the Union. Submissions before the 
Industrial Tribunal by both the parties 
were completed in August, 1972 and 
the award is now awaited.

The Security Staff of MDL which 
used to be represented by the Dockyard 
Labour Union earlier have since 
changed their allegiance and joined 
the Mazgaon Dock Clerical Staff Union. 
The Union submitted a  fresh Charter 
of Demands pertaining to the Security

Staff in April, 1972, demanding in-
crease in wages and improvements in 
other service conditions of membatrs 
Board of Trustees takes a decision for 
of the Security Staff. These dementis 
tare at present under the Manage-
ment’s consideration.

Decision Re. Government Support of 
Trade Union Movement

3400, DR. H. P. SHARMA: Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government’s attention 
has been drawn to the speech mad* by 
the President of the Indian National 
Trade Union Congress at the conclud-
ing session of a training course on 
"Trade Unions and Development” or-
ganised jointly by the Indian National 
Trade Union Congress and tho FAO, 
on October 14, 1972 demanding imme-
diate decision by Government as to 
Which trade union movement it wont-
ed to support and what line it wanted 
the trade unions to adopt to fulfil the 
notion's socialist objective; and

(b) if So, what deeisiWi, if any, has 
been taken by Government in this 
regard?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR)* (a) and (b). Yeg Sir. 
Government cannot obviously be par-
tial to any section of the trade union 
movement ift the country or prescribe 
the lines which it should adopt. Gov-
ernment is, however, very anxious 
that all the trade unions function in a 
mannt*r conducive to good and stable 
industrial relations and greater pro-
duction and productivity in industry.

Dariba Copper Project

3401. DR. H. P. SHARMA: Will the 
Minister STEEL AND MINES be 
pleased to state;

fa) whether w'Mfk erf the Dariba 
Copper Project has been taken in hand, 
if so. the progress made in this regard 
so tar; and
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(b) the cost, foreign exchanje con-
tent and other features of the project?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
CSHRI SHAHNAWAZ KHAN): (a)
Yes Sir, the work on Dariba Copper 
Project was *afren up in March, 1972. 
Upto the end of October, 1972, the 
mine develop vent has prog^epscd* by 
about 300 met/e level and the stripp-
ing work to increase the height and 
width of the main adit and the drive 
has progressed by about 1500 M3. In 
the case of Concentrator Plant, the 
civil works have progressed upto 87 
per ceht. The progress on the fabrica-
tion and erection of steel structures la 
about 70 per cent. In addition, tha 
necessary facilities like power supply, 
water supply, etc. have also been 
arranged. The prograaa of work la 
ahead on schedule.

(b) The total cost of die Project is 
about Rs. 218 lakhs. I t is being im-
plemented with Indian know-how and 
no foreign exchange is involved. Tha 
Project envisages the production of 
100 tonnes of copper ate par day which 
will be concentrated at site, and trass- 
ported to Khetri. Copper Project for 
smelting and refining. The Project is 
scheduled *0 go into production by 
October, 19W.

Appointment of Workers' Directors

3402. SHRI CHANDRA SHEKHAR 
SINGH’ Will the Minister of DEFENCE 
be pieased to state:

(a) the names of the undertakings 
under his ecmtrol, where Workers* 
Directors have been appointed together 
with the names of the individuals ap-
pointed so far as such; and

(b) by  when Workers' Directors will 
be- appointed hi all the Public Uhcfer* 
takings under his control aftd the

names of such undertakings where 
such experiment will be tired to begin 
with?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) and (b). So 
far as Defence undertakings are con-
cerned, it has been decided to keep 
them outside the purview of the 
scheme of appointment of representa-
tives of workers on, the Boards of 
management.

Basic infrraMtkm an Reeagaiaed Trade 
Union*

3403. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of LA-
BOUR AND REHABILITATION be 
pleased to refer to the reply given to 
part (c) of the Unstarred Question 
No 720 on the 16th November, 1972 
and state:

(a) thoae bask information on1 
membership- of the four recognised 
Central Trade Union Organisations of 
all-India character, aa collected from 
the record* of the Registrars of Trade 
Unions aa on the 31st December, 1970, 
and

(c) whether a copy of the same 
will be laid on the Table?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) and <b). The
basic information collected with re-
ference to the records of the 
Registrars of Trade Unions as on 31st 
December, 1970 was about the 
membership of the trade union 
organisations claiming to be of an— 
all-India character and seeking re-
presentation on national tripartite 
bodies, other than’ the four recognised 
Central Trade Union Organisations. 
The information la aa follows:
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Claimed
Name of the Organisation.

No. of 
Unions.

Member-
ship.

Figures as could be 
ascertained from the 
records of Registrars 

of Trade Unions.
No. of 
Unions.

Member-
ship.

4

1. Bharatiya Mazdoor Sangh.
2. Centre of Indian Trade Unions. . •
3. United L’rade Union Congress 48—-Lenin

Sarani, Calcutta...................................

4. Labour Progressive Federation.

5. National Front of Indian Trade Unions. .
6. Indian Federation of Independent Trade

Unions.................................................
7. Z Hind Mazdoor Panchayat

€
8. vCoordinating Committee of Independent 
J^i&Trade Unions. . . . .

993
1,852

82

169

239

582 

Claims not

5,52,170
8,80,690

1397,687

1,46,016

3,42,541

9.14,227
submitted.

775 4,i3,56o
1218 7,20,759

73
45

119

1,75,670

49,183

176,823

34 98,231

Claims not submitted.

It’miy b; mile cl;ar that the membership of these organisations his not verified in accord-
a n t  with the recognised verification procedure.

Workers’ participation in Management 
of Public Undertakings

3404. S im i CHANDRA SHEKHAR 
SINGH: Will the Minister of LABOUR 
AND REHABILITATION be pleased 
to state:

(a) the names of all the Public 
Sector Undertakings where worker- 
Directors have been appointed so far 
on the Board of Management of the 
Undertakings;

(b) the names of such persons who 
are already serving on the Boards of 
Management of the public under-
takings;

(c) the names of the public under-
takings where Government propose to 
have Worker Directors and the stage 
at which the matters test In each such 
undertakings; and

(d) the time by which worker- 
Directors will be appointed in all the

public undertakings and what will be 
the criteria of selections therefor?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) None.

(b) Does not arise.
(c) A worker Director is to be 

appointed in the Hindustan Antibiotics 
Ltd., Pimpri. The management had 
addressed the union for a panel of 
names. It has been reported that the 
union carried out a poll on 19th Octo-
ber. 1972 for electing three-worker- 
members for the panel but the result 
of the election has not been announc-
ed, as one of the contestants has 
challenged the election in a Court of 
law.

(d) The scheme of appointment of 
worker-Directors in' public sector 
undertakings is on a trial basis. As 
such, the question of fixing time limit 
for making such appointments has not 
arisen.
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The criteria for selection of worker- 
Directors is that the person should 
have'attained the age of 25 years and 
should have a minimum of five years 
service in the undertaking and would 
not attain the age of superannuation 
during the terms of appointment as 
Director.

Steps to increase Navy Strength

3405. SlIRI K KODANDA RAMI 
REDDY: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is an urgent need 
to build up the Navy’s strength; and

<b} if so, the immediate steps the 
Government are contemplating in that 
direction?

TIIE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). The Government are conscious of 
the need to build up the Navy’s 
strength. A programme 1-do been 
drawn up to induct new bhips by 
at < derating and expanding indi-
genous construction of warships and 
supplementing this by new acquisition 
where feasible. Every attempt is 
being made to develop and strengthen 
our Navy within the contraints of 
financial resources and indigenous 
capacity of warship construction.

Repatriates from Foreign Countries

3406. SHRI K. KODANDA RAMI 
REDDY- Will the Minister of LABOUR 
AND REHABILITATION be pleased 
to state:

(a) the number of people of Indian 
OriVn who have been sent back from 
Ceylpn, Uganda and other countries,

(b) the number of people each 
State has accommodated; and

(c) the steps taken by the res-
pective State Governments and the 
Centre to rehabilitate them?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K.
KHADILKAR):

(a1* Burma • 1,96,518 persons
Sri Lanka 79-.025 pci sons

Mozambique 2.300 pti'ors
Uganda ■ 4,660 persons
Nepal ?,ooo pem>rs

(b) Statement-I is laid on the Table 
of the House. (Placed in Library. 
See No. LT-3938/72).

(c) Statement-II is laid on the 
Table of the Housa. (Placed in 
LiVai»y, See No. LT-3938/72).

Mining Projects m Orissa

3407. SHRI K. KODANDA RAMI 
RFDDY: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the names of the three miuing 
projects that have recently been 
smiled m Orissa; and

(b) the cost and the capacity of 
ea<’h project and the time by which 
edoh of the above three projects are 
expected to start production?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
and (b). The pames and the position 
in respect of the three mining sche-
mes that are proposed to be taken up 
in Orissa are as follows:

1. Sukhinda Nickel Deposit in Distt.
Cuttack of Orissa;

The Central Government and the 
State Government of Ori?sa have 
agreed to set up a Corporation for the 
development of Sukhinda Nickel De-
posit in District Cuttack, Orissa with 
the former having 51 per cent shares 
and latter having 49 per cent shares 
in it. According to the feasibility 
studies, the Nickel Extraction Plant



is likely to have at capacity of pro-
ducing 4,§00 tonnes ot Nickel powder, 
200 tonnes ot cobalt powder and 
17,000 tonnes of Ammonium Sulphate 
fertilizer as bye-product per annum, 
with an estimated cost of Bs. 32.4 
crores. Firm estimates would be 
available only after the Retailed Pro-
ject Report has been prepared.

2. Sargipalli Lead deposit in Distt.
Sundergarh, Orissa:

Hindustan Zinc Limited has been 
entrusted with the preparation of 
feasibility/project report for exploita-
tion of the Sargipalli Lead Deposit 
including determination 0f the econo-
mics of setting up the smelter. The 
State Government will grant a mining 
lease to Hindustan Zinc Limited. 
Eventually the intention is to set up 
a company to be owned jointly by the 
Central and Orissa Government for 
the exploitation of the ores and ex-
traction of lead metal.

3. Malangtoli Iron Ore Deposit, Orissa:

National Mineral Development 
Corporation has commenced detailed 
investigation on the Malangtoli Iron 
Ore Deposit with a view to prepara-
tion of a Detailed Project Report for 
mechanised production from the 
mine.

Re-'investigating Into occurrence of 
Diamond at Ramdlakota

3408. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of STEEL 
AND MINES be pleased to state 
whether there is as# possibility in the 
near future about re-investigating and 
re-exploring the diamond occurrence 
of Ramdlakota in Kutftool District of 
Andhra Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): Yes, 
Sir. Geological Survey of lrdia have 
recently been entrusted with the re-
view of the entire data, and plan a 

•detailed exploration programme of the
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diamondiferrous conglemerate layers 
of the Ramdlakota and other areas of 
Andhra Pradesh.

Discrimination against Indian Jews in 
Israel

3409. SHRI EBRAHIM SULAIMAN 
SAIT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of Indian Jews who 
migrated to Israel during last three 
years year-wise;

(b) whether Government are aware 
that there is a lot of disei imination 
against Indian Jews in Israel; and

(c) whether some of the Indian 
Jews desire to come back to India and 
if &«>, the reaction of Government in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) The figures are being collected 
and will be laid on the table of the 
House.

(b) Some reports of discrimination 
have reached the Government of 
India.

(c) Yes, Sir. There are some India* 
Jews who desire to return to India 
from Israel. There is no provisiom in 
Indian law for the automatic restora-
tion of Indian citizenship once it has 
been renounced. Such applications 
are dealt with under the laws govern-
ing the acquisition of Indian citizen-
ship.

Agencies in foreign countries for 
publicity elf Govepmmenfs FoUtteal 

and Industrial Activities

3410. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to 
state:

(a) the names of private organisa-
tions which are handling Govern-
ment's publicity work both for politi-
cal and industrial activities in foreign 
countries;
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(b) the name* of Government agen-
cies which are assisting Government 
in foreign countries for euch purposes;

(c) the total amount of money in 
foreign exchange that has been given 
by Government to these organisations 
separately during the last three 
years—year-wise; and

(d) the justification for this practice 
when Government have a Centra] 
Information Service o£ their own to 
do such jobs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) to (d). Information in this behalf 
is being collected and will bo supplied 
as .'oon as it has been compiled.

Gelatine dynamite lying on barge

3411. SHRI S. C. BESRA:
SHRI D. B. CHANDRA 
GOWDA:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether explosive gelatine 
dynamite procured for the expansion 
of Indian Navy was lying on a barge 
of Karanja island near Bombay har-
bour for a long time;

(b) whether the explosive material 
got damaged in transit; and

tc) if go, the reasonfe therefor?

THE MINISTER OF DEFENCE 
(SHRI JAG .IT VAN RAM): (a) to (c). 
4,412 boxes Gelatine Dynamite were 
Imported by the contractor for Dock-
yard Expansion Scheme, Bombay, in 
mid September 1972. Out of these, 
840 boxes were found wet with Sea 
water inside the hold of the ship for 
reasons not known. These 840 boxes 
were cleared from the Ship and kept 
seggregated in a Naval Barge for 
further disposal by destruction. This 
step was necessary to allow the ship

for further unloading and loading of 
general cargo in the Port of Bombay. 
The damaged explosive was destroyed 
at the request and expense of the con-
tractor between 20th September 1972 
and 7th October 1972. Government 
are not concerned with the loss in-
volved in the import of the explosives 
and their disposal {by burning, as the 
Dynamite belonged to the contractor.

India’s proposal at United Nations 
Economic and Financial Committee

3412. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minisler of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether India has told 
United Nations Economic and Finan-
cial Committee that unless the present 
international trade and aid climate 
which was one of apathy to develop-
ing countries was reversed, it was 
difficult to achieve the goals of the 
second development decade;

(b) if so, how many countries sup-
ported India’s views; and

(c) whether any decision in this re-
gard hag been taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. The Indian representa-
tive, Shri Mulka Govinda Reddy, 
speaking on October 6th 1972,, in the 
United Nations General Assembly’s 
Second Committee, which deals with 
economic and financial matters, stated 
that “Unless the present international 
trade and aid trends could be revers-
ed, there seemed little hope of 
achieving the goals of the Second 
Development Decade......... ”,

(b) and (c). The debate on economic 
and financial matters is still conti-
nuing in the Second Committee. 
Various draft Resolutions have been 
tabled on matters such as the third 
session ot UNCTAD, which was held
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recently in Chile, multilateral trade 
negotiations, etc.

India's views on the subject have 
generally found support amongst the 
delegations of the developming coun-
tries.

Proposals to supply subsidized goods 
to labour

3413. SHRI R. R. SINGH DEO: Will 
the Minister of LABOUR AND RE-
HABILITATION !be pleased to state:

(a) whether there are proposals to 
supply subsidized goods to the labour;

(b) if so, tiie broad outlines there-
of; and

(c) the extent to which the labour 
would get relief consequent upon 
Government's initiative to supply sub-
sidized goods?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) There are no pro- 

' posals to supply subsidized goods to 
labour.

(b) and (c). Do not arise.

Implementation of Payment of 
Gratuity Act

3414. SHRI G. Y. KRISHNAN: Will 
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the Payment of 
Gratuity Act has been enacted but so 
far no date has been fixed by Gov-
ernment for its implementation; and

(lb) if so, the reasons therefor?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) The Payment of 
Gratuity Act, 1972 has been already 
brought into force with efioct from 
the 16th September, 1972.

(b) Does n'ct arise.

Nationalisation of Steel and Alumi-
nium Trade

3415. KUMARI KAMLA KUMARI: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government propose to 
nationalise the entire trade of steel 
and aluminium; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
and (b). The Government has no 
intention at present to nationalise the 
entire trade of steel and aluminium.

Unemployment among medical 
graduates

3416. SIIRI P. M. MEHTA: Will the 
Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware 
of the large-scale unemployment 
among Medical Graduates in Rajas-
than, Bihar, Orissa and Ker:/. ; and

(b) if so, the steps planned to 
remove their unemployment?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) and (b). Reuoits 
that &ome medical graduates have not 
found employment with Government 
have been received. This is because 
of reluctance on the part of doctors 
to serve in the rural areas. State 
Governmentfl have been requested to 
give incentives to encourage doctors 
to go to rural areas. These include—
(i) provision of adequate living and 
working accommodation; (ii) oppor-
tunities for refresher and advanced 
training for those who serve in rural 
areas; (iii) special allowance for ser-
vice in difficult areas; (iv) provision 
of special developments like approach 
road, water supply and electricity, 
etc. Appointments on ad-hoc basis 
have also been offered to candidates 
to fill the available vacancies of Junior 
Medical Officers under the Central
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Haaltfc Service m organisations like 
Central Reserve Police, Assam Riflei, 
Coal Mines Labour Welfare Fund, 
etc. The response has not been good

Appointment of Personnel Officer in 
Bharat Heavy Plates and Vessels 

Limited

3417. SHRI P NARASrMIIA RED-
DY: Will the Minister of STEEL AND 
MINES be pleased to stato

(a) whether Government of Andhra 
Pradesh have made a request to ap-
point Personnel Officer in the Bharat 
Heavy Plates ana Vessels Limited, 
Visakhapatnam from the State Govern-
ment cadre in consultation with the 
State Government: and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (*) 
No Sir

(b) Does not arise.

Thirty Crore Annual Loss in Khetri 
Copper Project

3418. SHRI P M. MEHTA 
SHRI P. GANGADEB:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Rs. 120 crores public 
sector Hindustan Copper seems to be 
foredoomed to lose about Rs 30 crores 
annually on the Khetri project for 
years to come and whether the main 
reasons for this loss is faulty planning;

(b) whether according to Geological 
experts, a reserve of five million tonnes 
of ore has to he established to mine 
one million tonnes annually, but so 
far only about a million tonnes of 
reserves have been established; and

(c) if so, the steps being considered 
bv the Ministry to save the Industry
iroin heavy losses?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN}. (a) 
There is no basis for assuming that 
Khetri Copper Project will lose Rs. 30 
crores annually.

(b) It is not correct to say that a 
reserve of 5 million tonnes of ore has 
to be established to mine one million 
tonnes annually. The total ore 
reserves so far proved in Khetri and 
Kolihan mines are 59 million tonnes, 
out of which reserves of the order of 
5.9 million tonnes have been blocked 
out and developed for actual mining 
at present.

(c) Does not arise.

Indian Technical know-how for
Foundry Forge Plant at Ranchi

3419. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES 
be pleased to state-

(a) whether a 6,000 tonnes Forg? 
Press has been commissioned at the 
Foundry Forge Plant, Ranchi set up 
with a cost of Rs 108 crore;

(b) whether m setting up the said 
Plant besides financial and technical 
assistance from Czechoslovaka our 
Engineers ton contributed their know-
how; and

(c> if so. the proportion thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
Yes Sir. A 6000 tonnes press set up 
at a cost of Rs. 6.40 crones has been 
commissioned in the Foundry Forge 
Plant of HEC.

(b) and (c). The press was set up 
by M/s. Skodaexport of Czechoslova-
kia. The know-how for setting up 
the press was also supplied by them. 
In the erection and commissioning of

2820 LS—3.
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the press, however. HEC’s engineers, 
under the general direction and super-
vision of the Czechoslovakia experts 
were closely associated

Supply of Steel to Wagon Builders

3420 SHRI S R DAM \NT Will the 
Minister o£ STEEL AND MINES be 
pleased to state the arrangements 
made to ensure uninterrupted supply 
of Steel to the wagon buildprs?

THE MINISTER OF STATE IN THt 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN*: Due 
consideration is given by th*1 Steel 
Priority Committee to the duly spon-
sored requirements of the wagon 
builders after tnk’iig into account, 
the availability and the other compet-
ing priority demands Imports are 
cleared and arranged to the extent 
possible of the^e renuirrrr'-its which 
ennnot be met from domestic supply

Scheduled Caste and Scheduled Tribes 
Employees in Indian bureau of Mines

3421. SIIRT A S KASTUPE; Will 
the M inster of STEEL AND MINES 
be pleased to state.

(a) the staff strength ntegory-wfse 
in the Indi3n Bureau of Mines as cn 
the 1st January 1P72 and the number 
of employees belonging lo Scheduled 
Castes/Tribes;

(b) whether the reservation quota 
for Scheduled Castes and Scheduled 
Tribes ha? been maintained, if not, the 
reasons therefor; and

(c) the specific steps Government 
propose to take to fulfil the shortfall?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) A 
statement giving the information is 
laid on the Table of the House.

(b) and (c). Shortfall in respect of 
posts reserved for Class I and Class II 
categories is due to non-availability of 
suitable candidates belonging to Sche-
duled Castes/Tribes, even after open 
advertisement. These posts will be 
re-notifled to Union Public Service 
Commission for selection of Scheduled 
Castes/Scheduled Tribes candidates

In regard to the Class III and Class 
IV posts, reserved vacancies, thej, are 
notified to the local Employment Ex-
change as well as to the President De-
pressed Cla^s League, Bombay and to 
the local Associations of Scheduled 
Castes and S hedulod Tribes. In the 
event of the Employment Exchange not 
ben in > p' sftion to make available 
sufficient number of cand’dates, these 
posts arp also advertised.

As regards the cln^s IV posts reserv-
ed for Scheduled Castes/Tribes almost 
all of them have been filled up- In the 
Class III posts, despite these efforts 
the Scheduled Castes and Scheduled 
Tribes candidates for thg posts requir-
ing technical and scientific qualifica-
tions are not available. Efforts will 
continue to be made to recruit Sche-
duled Castes and Scheduled Tribes 
candidates against these posts by car-
rying forward the reservation, wher-
ever required according to standing 
Government Instructions on th© sub-
ject. i
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St a t emen t

S. No. Category of posts Filled up Of the filled how 
posts as many

on —— ......... 
1-1-1972 S C S/T

How many carry for-
ward vacanciesre ser- 

— ved for S/C, S/T are 
available on date.

S'C. S/T.

1 Class I. . 87 4 1 XI 4
2 Class II. . . . 39 3 r
3 Class II. (Non-gazetted) . 3 ..

4. Class III. 469 59 19 29 I
5. Class IV. 180 58 9 « • 2*

•Since joined after 1.1 1972.

Transfer of Office Bearers of Unions 
of Defence Department

3422 SHRI MAHADEEPAK SINGH 
SHAKY A: Will the Minister of DE-
FENCE hr pleased to state uhethtn 
there are standing instructions in the 
Defence Department that the Office-
bearers of recognised Unions and 
Associations should be treated to be 
protected workmen and should not be 
transfer! ed till their term expires?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): In accord-
ance with the instructions issued by 
the Ministry of Defence, transfers of 
important office bearers of recognised 
unions/associations are normally to 
be avoided during their current terms 
of office as office bearers.

Such transfers can however be 
ordered if they are necessary in the 
public interest.

U.K Formula for Dumping British
Asians Expelled from Uganda on 

India

34 SHRI PILOO MODI.
SHRI BANAMALI PATNAIK:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether th • Uiuferi Kingdom 
has worked out a formula by which 
a large number of British Asians ex-
pelled from (Tgand* will be dumped 
on India;

(b) the purUculai}-' of the formula 
evolved; and

(c) whether this formula has since 
been received by Government; if so, 
their reaction m the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT SURENDRA PAL SINGH): (a) 
to (c). Government of India have 
agreed that the UK Passport holders 
expelled from Uganda whcse entry 
into UK for permanent settlement has 
been documented by the UK Govern-
ment could come to India on tempo-
rary visas.
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'Jehad Cry' l'aised by Pakistan against 
India 

3424. SHRI S. C. BESRA: Will the 
Minister of EXTERN AL AFFAIRS be 
pleased to state: 

(a) whether Government's atten-
tio.n has been drawn to the 'Jehad 
cry' being raised in Pakistan against 
India;' and 

('b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAlRS (SHRI SURENDRA PAL 
SINGH): (a) and (b). Government 
have seen press reports of some iso-
lat.ed statements by opposition Pakis-
tani leaders calling for 'Jehad' against 
India. Government have, i1owever, 
also noted public statements by offi-
cial Pakistan spokesman reiterating 
the resolve of the Pakistan Govern-
ment to adhere to the letter and spirit 
of -the Simla Agreement. 
Bureau of Public Enterprises Scheme 

for Recogniti0n of Trade Union 
3425. DR. RANEN SEN: Will the 

:Minister of LABOUR AND REHABI-
LITATION be pleased to state: 

(a) whether the Bureau of Public 
Enterprises has come up with a T'rade 

1 Union recognition scheme; 
(b) if so, the sailent features there-

of; and 
(c) the reaction of Government 

thereto? 
THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI R. K. 
KHADILKAR): (a) No, Sir. 

(b) and (c). Do not arise. 
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Production of High Speed Fighters 

3427. SHRI C. K. JAFEER SH.AR-
IEF: Will the Minister of DEFENCE 
be pleased to state: 

('a) whether our aircraft designers 
are in a position to produce high speed 
fighters; and 

- (b) if so, the main features there-
of? .. 
~T-HE MINISTER OF STATE IN THE 

ivfINISTRY OF DEFENCE (DEFENCE 
PRODUCTION) ., (SHRI VIDYA 
CHARAN SHUKLA): (a) Hindustan 
Aeronautics Limited have developed 
the Supersonic fighter aircraft HF-24. 
This aircraft is now under produc-
tion. Consideration · is also being 
given to the possibility of designing a 
new fighter aircraft for meeting the 
future requirements of Airforce. 

(b) It is n·ot in public interest to 
furnish this information. · 

Manganese Poisoning of Workers in 
Manganese Industry 

3428. SHRI B. S. BHAURA: Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state: 

(a) whether the attention of Gov-
ernment'have been dra\vrr to the state-
ment made by Shri D. R. Zaidi, Dir-· 
ector Industrial Texicology Research 

•. 
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Centre that 10,000,000 workers en-
gaged in manganese industry in India 
face serious disability due to manga-
n~se poisoning; and 

(b) if so, the steps Government 
have taken to protect the lives of 
these workers? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) No. 

(b) Does not arise. 

Manufacture of a new improved 
version of MIG-21 

3429. SHRI BANAMALI PATNAIK: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether it is proposed to manu-_ 
facture a new improved version of 
MIG-21; 

(b) if so, the salient features there-
of; and 

(c) the time by which it is likely 
tu come up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DEFENCE 
PRODUCTION) (SHRI VIDYA CHA-
RAN SHUKLA): (a) Yes, Sir. 

(ib) It is n9t in' public interest t o 
disclose the information. 

( c) The delivery of the aircraft is 
expected to commence during 1972-73. 

Bonus to Industrial Employees of 
G<>vemment Departments 

3430. SHRI Y.. ESWARA REDDY : 
SHRI R. V. BADE: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 

· state the reasons for not extending 
the benefit of minimun1 bor>us to the 
industria l workers under th e Govern-
ment of Irydia like Railways, Posts and 
Telegraphs,- .Defence and Civil Avia-
t ion? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): The mi.rtimum bonus 
is a part of the scheme of profit 
sharing bonus embodied in the Pay-
ment of Borius Act, 196_5. The rea-
sons ;for excluding the employees of 
the Departmental Government under-
takings are as. follows:-

(a) Such undertakings fun~tion for 
promoting the · interests of the com-
munity in general. The profits, if any 
get m erged in the revenue which is 
again used fot the promotion of pro-
jects necessary for improvement of 
the country. The price charged by 
such undertakings can include an 
elemen t of monopoly profit which is 
iri the nature of indirect tax. It may 
equally involve an element of sub-
sidy. ' 

('b ) The salary structure of their 
em ployees is the same as for other 
Central Government employees, and 
service conditions and pay structure 
etc. are governed by the recommen-
dations of the various Pay Commis-
sions set up by Government from time 
to time. 

Scheme for Mineral Exploration in 
Fifth PJa.n 

3451. SHRI Y. ESWARA REDDY: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether any scheme has been 
drawn up for intensifying mineral 
exploration during the Fifth Plan; 

( '.::>) if so, the fea tures thereof; and 

( c) the estimated cost of the sche-
me? ,, f ' ' I 

' I ~ I 

THE MIN'ISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHR! SHAHNAWAZ KHAN): (a) 
to ( c). F ifth Plan of the Geblogical 
Survey of India for mineral explora-
tion is ur.der r:-reparation. It is a 
little early to indicate Ufe quantum ·of 
work and the expenditure likely to 
be incurred during Fifth Plan by the 
Ge0logical Survey of India. 

-..I. 
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Mineral Exploration in Audhra 
Pradesh by G.SJ.

3432. SHRI Y. ESWARA REDDY: 
Wall the Minister ol STEEL AND 
MINES be pleased to state*

(a) whether Geological Survey of 
India has drawn up detailed program-
me for mineral exploration in Andhra 
Pradesh in the next five years; and

(b) if so, the mam features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) (a) 
and (b). A programme for mineial 
exploration in Andhra Piadesh has 
been drawn Ly the Geological 
Survey of India m continuation of tho 
exploration that is already in pro-
gress. This programme includes in 
vestigation of base metals, limestone, 
baiytes, asbestos and clay in the 
Cuddapah babin m Rayalascema. 
Andhra and Telangana districts, dia-
mond in Anantapui, Kurnool and 
Krishna districts, and buuxii-j, gia- 
pmte and wolframite in Visakhapat- 
naxn, East Godavari and Khammam 
districts.

Production of High Carbon Steel

3433. SHRI ARVIND NETAM. Will 
the Minister of STEEL AND MINES 
be pleased to state-

(a) the estimated demand foi the 
high carbon steel in the country,

(b) the production of the same in 
the country at present; and

(c) the steps Government propose 
to take to increase the production 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) to
(c). The information will be collect-
ed and placed otr the Table of the 
House

Effect on manufacture of Steel Drums 
due to restrictions on import of Steel 

Sheets
3434. SHRI GIRIDHAK GOMAN -

GO:
SHRI RAMSHEKHAR PRA-

SAD SINGH:

Will the Munster ol STEEL AND 
MINES be pleased to state:

(a) whether Government have de- 
uded to import steel sheets on a res-
ucted i.calo to save foreign exchange, 

and

(b) whethei the lnunulactuie and 
list of steel diums will be discout aged 
b\ tho decision of Government to im-
pose restrictions on import of steel 
-heels?

TJlfc. MINIMI ER OP STATE IN TH*J 
MINISTRY Of1 STEEL AND MINES 
(.SiiRI SHAHNAWAZ KHAN)' (a) 
and (b) Import of various catego-
ries ol steel is regulated m accord-
ance with the provisions contained m 
the Import Trade Control Policy In 
terms oi the eunent policy import of 
sheets is peimissible. There is no 
proposal at present to change the 
existing pi ovisions 111 this iegai d The 
question oi any restriction, and con-
sequential discouragement, does not 
anse

Ilowcvei, to eftect economy in the 
use ol sheets and to minimise imports 
to the extent possible the Ministry of 
Petroleum and Chemicals in formu-
lating a Scheme for arranging pro-
gressively the supply of Bitumen m 
Bulk instead of Drums made out ol 
24 G steel sheets.

Indo-tJ.S. relations

3435. SHRI GIRIDHAR GOMAN- 
GO:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether President Nixon’s Elec-
tion for a second term has shown a
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trend ol restoration of normal rela-
tions between the United States and 
India; and

• (b) whether U.SA. has shown any 
such signs of goodwill?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SIIRI SURENDRA PAL 
SINGH): (a) and (b). President
Nixon’s re-election for a second term 
need not bo co-related with the 
trends towards restoration of normal 
relations between the USA and India. 
Government hope that the ii'lations 
will be normalised and strengthened 
on the basis ol recognition oi the new 
loalities ot the situation in the sub-
continent and on the basis of equality, 
reciprocity and mutual respect.

Updating Criminal Legislation

3436. SHRI GIRIDHAR GOMAN- 
GO:

SHRI V. MAY AVAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether U.N. team has urged 
thi countne.s loi updating of criminal 
legislation; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) The question of crime in general 
has been considered by tlu* United 
Nations Commission for Social Deve-
lopment as well as by other bodies 
such as the Advisory Committee of 
Experts on the Prevention of Crime 
and the Treatment of Offenders, which 
held its last session in Now York in 
July, 1971.

At its 50th session, the United Na-
tions Economic and Social Council 
established the Committee on Crime 
Prevention and Control. This Com-
mittee held its first session m May,

1972, during which it sticssed that 
crime prevention was. inseparable 
from -broader social and economic de-
velopment. The Committee noted that 
the stundaid minimum rules for the 
treatment of prisoners needed fairly 
constant updating and adjustment to 
circumstances in various changing 
societies. The Committee pointed out 
the need for reform of criminal jus-
tice systems and decided to set up a 
Working Group to study this subject 
along with several others.

(b) India is represented both in the 
Commission for Social Development 
as well as on the Committe for Ciime 
Prevention and Control. The Indian 
contribution to the delibrations in 
tnese bodies has been substantial, 
'ihe specific question of reform of 
criminal justice systems is still being 
studied by the UN. Conclusions rea-
ched so far have been taken into ao-
< ount by the Government of India, 
which believes that the UN is under-
taking a useful exercise by involving 
itself with this question.

Burma Repatriates

3437. SHRI SIIRIKISHAN MODI' 
SHRI ISHWAR CHAU- 

DHARY-
Will the Minister of LABOUR AND 

REHABILITATION be pleased to 
state:

(<i) whethei moie than 1,90,000 per- 
ons of Indian origin have reachcd 

India from Burma so far;
(b) 11 so, whethe; <tome more ate 

likely to come; and
(c) tho amount spent by Govern-

ment lor their rehabilitation?
THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI R K. 
IvIIADILKARr (a) Yes, Sir.

(b) Yes, Sir.

(c) Rs 1,062.84 lakhs as loan and 
Rs. 227.49 lakhs as Grants have been 
sanctioned upto 30th November, 1972
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UndM-utiliaatiou of Steel ©apacity

3438. SHRI SHRIK1SHAN MODI: 
SHRI P. M. MEHTA:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether an offiical study has 
been shown that under-utilisation of 
capacity of steel is high; and

(b) if so, the extent thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
and (b). No specific official study as 
such has been made m regard to 
under-utilization of capacity of the 
integrated steel plants. Government, 
however, review the production per-
formance of the steel plants contin-
uously. During the months April— 
October, 1972, the utilisation oi capa-
city in terms of ingot .steel has rang-
ed from 81.1 per cent, at TISCO and 
80 per cent, at Bhilai to 40.6 per cent 
at IISCO, the average utilization be-
ing 65.5 per cent.

Shortage of coke oven gas resulting 
from unsatisfactory working of the 
coke oven .batteries continued to be a 
constraint on production in the plants 
of Hindustan Steel though there has 
been a gradual improvement in this 
regard, particularly at Bhilai. The 
principal constraint on production in 
the Rourkela Steel Plant was created 
by the restrictions and failures in the 
supply of power. Adverse industrial 
relations continued to be the princi-
pal constraint in the Durgapur Steel 
Plant, D.V.C. power restrictions, gas 
shortage and equipment troubles were 
the other main reasons for shortfalls 
in production.

The lower production in IISCO was 
mainly due to the deterioration in the 
condition of plant and equipment re-
sulting from inadequacy of replace-
ment, repair and maintenance pro-
grammes.

At TISCO production was afleeted 
mainly on account of shortage of coke 
and fuel oil and frequent power res-
trictions.

However, the aggregate production 
of saleable steel from the five main 
producers during the period April 
—October, 1972 exceeded the produc-
tion in the corresponding period of 
1971-72. Further , improvement is
expected in the coming months

U.N. High Commls.iioni'r for refugees
assurance to rehabilitate Uganda 

Asians

3439. SHRI SHRIKISHAN MODI: 
SHRI P. M. MEHTA:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state.

(a) whether the U.N. High Com-
missioner for refugees has assured help 
to rehabilitate the Stateless Asians 
thi own out of Uganda if so, the 
number of such persons;

(b) whether India is in touch with 
UN. in this regard; and

(c> how many countries have 
offered their help to rehabilitate 
them, and whether India has alto 
sought help from U.N. in settling 
these Uganda Asians?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) to (c). The
United Nations High Commissioner 
lor Refugees, in co-operation with 
the International Committee of the 
Red Cross and the Inter-Govern-
mental Committee for European 
Migration, evacuated persons of Asian 
origin of undetermined national status 
(Stateless) from Uganda and placed 
them in some countries In Europe. 
United Nations High Commissioner 
for Refugees is consulting several 
countries for their permanent settle-
ment.
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Out of an estimated total of about 
10,750 persons of undetermined 
national status m Uganda some 740C 
were offered permanent settlement 
by various countries, including 
India, and the balance of about 3350 
persons are in transit camps in 
various countries.

We have drawn the attention of the 
U.N. to the humanitarian aspect ot 
the problem and are of the view that 
the persons concerned should be 
free to decide where to go lor perma-
nent settlement.

Bonus to workers in Commercial, 
Municipal and Financial Undertakings

3440 SHRI S. A MURUGANAN- 
THAM: Will the Minister of LABOUR 
AND REHABILITATION be pleased 
to state:

(a) whether the Chairman of the 
Bonus Review Committee has made a 
reference to the coverage of Bonus 
Act to the Union Labour Ministry m 
respect of workers engaged in com-
mercial and municipal undertakings 
and in some financial institutions 
like Reserve Bank of India;

(b) whether the Chairman has 
made this reference against the ex-
pressed wishes of some membres of 
the Review Committee;

(c) whether these members have 
raised serious objections to the Chair-
man’s action in this respect; and

(d) whether this has led to a 
serious crisis in the Committee, if so, 
the manner in which Government 
propose to solve the crisis?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes, Sir.

(b) and (c). A communication has 
been received from one of the 
members of the Bonus Review Com-
mittee expressing disagreement with 
the Chairman’s action,

(d) The Government are not aware 
•f any such crisis.

Strike in KSSO Refiner>, Bombay
3441. SHRI S A. MURUGANAN- 

THAM: Will the Minister of LABOUR 
AND REHABILITATION bo pleased 
to state:

(a) whethei workers, of the ESSO 
Oil Refinery at Bombay have gone 
on sirike protesting against the sus-
pension of two employees by the 
Refiut'iy management;

(b) whether employees of other
oil firms 111 Bombay are likely to go 
on strike to sympathise with the 
sinking ESSO employees; and

(o) if sof whether the Centre has 
taken an> steps to tesolvc the strike?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR)- (a) lo 'cL  The 
mattei lull essentially m the State 
sphere.

Missing: Indians from train carrying 
expelled Uganda Asians from 

Kampala to Mombasa

3442. SHRI D B CHANDRA 
GOWDA:

SHRI VARKEY GEORGE:
Will the Mmistei of EXTERNAL 

AFFAIRS ho pleased to state:
(a) whether Government’s atten-

tion has been didwn to the news- 
ltem m the Time* of India’ dated 
Ihe 18th November, 1972 that 20 
Indian nationals, both men and 
women, are reported ‘missing’ from 
a special tram carrying expelled 
Uganda Asians from Kampala to 
Mombasa, and

(h) it so the reason of Govern-
ment thereto0

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) Government have seen a news 
item datelined Mombasa (Kenya) 
to this effect in Ihe Times of India of 
10th November, 1972. The correct posi-
tion is that all Indians who left
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Uganda by ·~lle special train which 
· left Kampala on 7th November, 1972, 

arrived at Mombasa and no Indian 
· was missing. Officials of the Indian 

High Commission in Kampala who 
travelled in Hw train from Kampala 
to the border at Tororo made specific 
enqwnes but received no complaints 
about any indian nationals missing 
from the train. When the train 
reached Nairobi from Toror o, our 
High Commission officials also met 
the repatriates and made enquiries 
about their welfare from compart -
ment to compartment without re-
c.eiving any such complaints of miss-
ing Indian. At Mombasa also ·there 
was no complaint made in this regard 
to the Assistant Commissioner who 
met the repatriates on arrival. 

(b) When our High Commission 
in Nairobi heard about the story of 
missing Indians circulated anq at-
tributed to Indian Commission 
sources in the press, an immediate 
denial was issued which was carried 
by the "Daily Nation" of Nairobi 
dated 10th November, 1972 u"lder the 
title "High Commission denies re-
ports of missing Indians". Our Assis-
tant Commissioner in Mombasa, 
Shri B, R. Sharma, had made no 
statement about any missing Indian 
national. 

Allotment of Steel for Pavilions at 
Asia '72 Fair 

3443. SHRI K. P. UNNIKRISHNAN: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the quantity of steel allotted 
for va):'ious pavilions in the Asia '72 
Fair; 

(b) whether ther~ have been large 
scale complaints about the distribu-
tion policy; and 

(c) whi:.;ther Government have 
found out cases of misuse of steel 
meant for the Fair? 

THE MINISTER QF STATE IN THE 
MINISTRY .OF STEEL AND MWES 
(SHRI SHAHNAWAZ KHAN): (a} 
and ( c). Information is being col-
lected and will be laid on the Table 
of the House. 

(b) No, Sir. 

Air Force Recruiting- Office in Kerala 

3444. SHRI E;,. P. UNNIKRISHNAN: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether a bigger percentage 
of applicants in Bangalore Air Force 
Recruitment Office are from Kerala; 

( b) whether the Indian Air Force 
will consider the case of locating a 
recruiting office in Kerala; and 

(c) if so, the main features thereof? 

THE MINISTER OF 
(SHRI JAGJIVAN RAM): 
Sir. 

DEFENCE 
(a) Yes, 

(b) and (c). The Recruiting 
·Centres are not established State-
w ise. The .. Recruiting Centres are 
established accordiug to th~ adminis-
trative convet'ience and economy. 
The Recruiting Officer tours various 
places within the Zone and also con-
duces recruitment locality. The va-
cancies are allotted to each Recruit-
ing Centre on population basis. ' 

Disturbances by Workers in Ordnance 
factory, Shahjahanpur 

3445. SHRI JITENDRA PRASAD: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether during the last three 
years, there have been a large 
number of disturbances by the 
workers in the Ordnance · Clothing 
Factory, Shahjahai::ipur; if so, the 
number and the causes of such dis-
turbances; 



85 Written Ans~ers AGRAHAYANA 16, 1894 (SAKA) Written Answers 86 
~· "1 .f. •.• ·J., .. · 

(b) the loss ot manpowers due to 
~~~ch ~· ::{ji~ttitb~ces and the . figures in 
Rupees ; 

(c) how many of these disturb-
.ances have been reported by either 
letters or Telegrams to the Govern-
ment and what enquiries have taken 
place as a result of such'· intimations 
and what were the findings of the 
enquiries; and 

(d) the steps Government have 
taken to minimise such disturbances? 

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA) : (a) 
Ther.e were 7 incidents during the 
la~Cfhl'ee years, the details/causes of 
which '- are given below:-, 

1969-2 incidents 

(i) on 24th July 1969 due to two 
factions of WJ>rkers developing 

·differences leading to violence. The 
reasons for differences were not 
connected with the working of the 
factory. 

(ii) on 7th November, 1969 l>e-
cause of a worker who created dis-
turbance by indulging in acts sub-
ve,rsive of indiscipline. 

1970-4 incidents 

(1) ·on 22nd April ,, 19'(1} . because 
of differences between - ~mployees 
of' the factory and a canteen ven-
dor. 

(2) 27th Apr il 1910 because of a 
dispute between some factory em-
ployees and canteen vendors and 
the employees assembled near the 
Fac.tory Office and demonstrated. 

(3) on 12th Oct.oer 1970. because 
of scuffle between a factory worker 
and a canteen vendor. 

1971-1 incident because of a 
group of · workers demanding holi-
day -on 2nd . November 1971 on 
account of some local festival and 
the Works Committee not being 
able to agree to such a demand. A 
crowd · gathered which created dis-
turbance. They dispersed when the 
position was explained suitably. 

(b) No financial loss was involved 
as the situation was brought under 
control with0ut loss of time. 

(c) In five cases the matter was 
reported to the Government. Boards/ 
Courts of Enquirie~ - were conducted 
and suitable action taken against the 
delinquents wherever necessary. 

(d) A Labour Officer is posted in 
each shift specifically to look after 
the grievances of the workers. He 
is also required to be present in the 
canteen during lunch hour. Steps 
were taken to ensure that canteen 
working improves. 

The management also has consul-
tations and discussions at the levels 
of and with Works Committee, 
Fourth Level JCM and with recog-
nised Unions/ Associations to iron out 
prob.lems ·as a.nd~ when they arise. 

Non' utilisation of services of tailors of 
Ordnance clothing factory, 

Shahjahanpur 

3446. SHRI JITENDRA PRASAD: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) · whether the Tailors of Ord-
nance Clothing Factory, Shahjahan-
pur, Civil Wing were not given any 
work in the month of October, 1972; 
and · 

(b) if so~ what was the loss to Gov-
({) on l2t-h November 1970 be- ernment on this account? 

cause of altercation between factory 
d9ctor , and another officer when 
staff and workmen took' sides and 
created .disturbance. 

THE MINISTER OF ST ATE (DE-
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE . (SHRI 
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VlDYA CHARAN · SHUKLA): (a) 
No, Sir. They were fµlly engaged on 
production of clothing items for the 
Services. 

(b) Does not arise. 

Utilisation of welfare funds of Ord-
nance clothing factory, Shahjahanpur 

3447. SHRI JITENDRA PRASAD: 
Will the Minister of . DEFENCE be 
pleased to state the amount of the 

1970 

1971 

Year 

Purchase of Mirage planes by Pak 

3448. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of DE-
FENCE be pleased to state: 

(a) whether Pakistan army has 
strengthened its Air Force by adding 
a number of Mirage planes purchased 
recently; and 

(b) if so, the counter-balancing 
steps proposed? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Gov-
ernment are aware of the prog<ess of 
procurement ·by Pakistan or 1 Mirage 
planes from France. 

(b) '!'his has been taken into 
account whlie planning our defence 
prepare1'' ness. 

Welfare Fund available for the last 
three years at the Ordnance ·- Cloth-
ing Factory, Shahjahanpur and the 
~umber of persons who have been 
given medicines from this Fund 
and the amount of money spent on 
such individuals? 

THE MINISTER · OF STATE (DE-
FENCE ' PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA) : Infor-
mation f6r the last three ( years is as 
follows: 

Amount of 
Welfare 

Fund 
availablv 

Rs. 

9,997· 95 

8,530· 95 

22,041· 29 

No. of 
persons 
given 
money 

from the 
Welfare 
Fund for 
medicines 

I 

2 

~m ai-nr 1'. ~ir'T 

Total 
amount 0f 

money 
advanced 

Rs. 

NIL 

3 4 4 9. l!.TT '!,~•<f ~PTT : 'tlrf 

'{lffi +T?rr lf~ q~f.r <fr 'lilfr 'fi~lT 

f91 CfltT m:q;n: 9'iT f~ ~&if alflf ~ 

9i'l1f m cpf ~ ~R lffu° ~1 ;:;l ~~~ Cfl{'T 

Ofll1'.UT ~ ? 

'{~T i:i3TT ( l!.TT \if•Tiifi~ ~Ht): 

~ ~ ~ ~i:11rqrrr ~ fi;r;n~ fcRrr 
' ~ ~'h: ~ f;:r!l<fil'.f ~ ~"IT ~ f91 mirn1, 
i:r<>iff ~r~ l1~u ii' crf~ 'fi"T <:11vr if "' -·"' . 
-.:&~ gtz; ~r 01'.f<r ii' 'fi11r "'-~}r q.;r q;rt' 

• .;rt.~ 

11~ ~1<' Q 
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3450. WT?* ĴTT : WT «R

v h  w i f e  tfeft ^  t}  j ,v

fsp •

( t )  ^ frn r  'trr 7o ^frfVspT 

T.7#  <fTT f'T^rr ^ f p  rr 7̂ ?T ir* 7

rr?: jt3T?t 5CfsT ?ft.

( * )  *rfr 7,r, <TT f \  if 

*r*T ^ t r t  fzn

Trft % sp̂ r sFT̂ r j? ?

*re srVr g;refa *Nft («ft m ro  *ro

m f v w r )  :(sp) (* )  «rfo?r.

srfsrf^m, i 92« sF’rfa rr̂  stfr-

gsft zrr <r^ ir tnr r̂ srfasfr *rerr 

% ^mW TT#S sfeRtf I  | f a r  

*<ft TTT̂q-̂TT ?p 3 3 ^  ^  fa*, ?PT WRW 

*rfW?rr ?frT «rw srnfrrgTTi

jrfa*5H/3sfot  % %IT 

j o t t t  5TM «wr % fosfa  frr ? w

f ^ n  *h t  t  i $r ^  fasrra

srem 5FT STfcTTar | ,  3T F̂Ê Tci 
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Opening of an industry in Bihar for 
disabled ex-servicemen of Bihar

3451. KUMAR I KAMLA KUMARI: 
Will the Minister of DEFENCE be
pleased to state:

(a) the number of disabled Ex- 
servicemen (up to the age group of 
40) from Defence services who are 
1rom Bihar; and

(b) whether Government is con-
sidering the opening of an industry 
Joi these disabled personnels’ em-
ployment?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): fa) As
the information appears to be re-
quired in regard to the total number 
of ex-servicemen (upto the age group 
of 40) belonging to Bihar who have 
been disabled till now, and not with 
regard to only those who have been 
disabled in action/operations, the same
i not readily available. Time and 
labour involved in collecting the in-
formation, which does not relate to 
a particular period, will not com- 
mansurate with the results likely to 
be achieved.

(b) In view of fa), the question 
does not arise.

Lawlessness in Rourkela Steel Plant

S4f>2. SHRI ARJUN SETHI: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether there has been an in-
crease in lawlessness and indiscipline 
in the Rourkela Steel Plant in the 
recent months; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a)
No, Sir.

(b) Does not arise.
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(irie\ances of Burma repatriates

3454 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
LABOUR AND REHABILITATION: 
be pleased to state:

(a) whether the All India Burma 
Displaced Persons Association has 
isked Government to take concrete

steps to amliorate the lot of Indians
who were repatriated from Burma 
in 1964; and

(b) if so, the reaction of Govern-
ment in regard thereto’

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
R K KHADILKAR): (a) and (b)
Recently, the Deputy Minister of 
Labour and Rehabilitation inaugurat-
ed the third All India Conference of 
Burma Displaced Persons Associ-
ation at New Delhi on 11th Novem-
ber, 1972 A copy of the Address 
proposed to be delivered by the Chair-
man of the Reception Committee was 
received A Statement giving a gist 
of the points contained in the 
A ddie^ and the various measures 
adopted bv the Go\ ernment of India 
for affording relief and rehabilita-
tion assistance to repatriates from 
Burma is laid on the Table of the 
House [Placed in Library Sep No 
fiT 3939/721

Strike bv dork workers of Visakha- 
patnam

3455 SHRI SUKHDEO PRASAD 
VERMA Will the Minister of 
LABOUR AND REHABILITATION 
be pleased to state*

(a) whether dock workers of Visa- 
khapatnam Port went on strike on 
the 8th November 1972; and

(b) if so, the main demands of 
the workers and Government’s re-
action thereon’

THE MINISTER OF LABOUR 
AND REHABILITATION (SHRI 
R K KHADILKAR) ■ (a) Yes, Sir.

(b) The main demand related to 
the immediate re-constitution of the 
Visakhapatnam Dock Labour Board. 
Government is processing action to 
re-constitute the Board at an early 
date.
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' Expansion of Dnrgapur alloy steel 
pl~t for . production of seamless 
· \._ · tubes 

3456. SHRI SAMAR GUHA: Will 
the .Minister of STEEL AND MINES 
be pleased to state: 

(a) whether he said in a state-
ment that expansion of Durgapur 
Alloy Steel Plant ·for production of 
seamless tubes has been taken on 
technological and economic grounds; 

(b) whether the A.S.P. Executive 
Association, in a memorandum sub-
mitted to the Government expressed 
different expert opinion; 

(.c) if so, whether Government 
would arrange a seminar between 
the technological experts of Central 
Government and the steel experts of 
Durgapur A.S.P. to thrash out the 
issue; whether expansion of A.S.P. 
for production of seamless , tubes 
will be . technologically and eco"1omi-
cally more effective and profitable or 
production of stainless steel; con-
ceding the demand for Salem Plant 
will be more desirable; and 

(d) if so, the steps proposed; and 
if not, the reasons therefor? 

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): ; (a) The state-
ment was · to the effect that the pro-
duct mix for the scheme of expan-
sion of the Durgapur Alloy Steel 
Plant, which included seamless 
tubes, was decided on overall tech-
nological and economic consider-
ations; 

(h) A memorandum has been re-
ceived . from the Alloy Steel Execu-
tives' Association i:O.dication why 
they _consider expansion of stainless 
steel capacity essential; 

(c) and (d) .. No, Sir; however, it 
is proposed to re-examine the whole 
question of the product mix for the 
expansion of the Alloy Steel Plant. 

( . 

Emplementation of national ob3ectiw 
of Selt;-reliance in Defenee. · i;iea:~i're­

ments 

3457. SHRI P. NARASIMHA 
REDDY: 

SHRI BHOGENDRA JHA: 

Will the Minister ~f DEFENCE be 
pleased to state: 

(a) to what extent our National 
objective of self-reliance has been 
implemented in regard to our De-
fence requirements; and 

(b) what steps are proposed for 
achieving this qbjective? 

THE MINISTER OF STATE (DE; 
FENCE PRODUCTION) IN THE 
MINISTRY . OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): (a) 
We have achieved · self-reliance · in 
respect of small arms; light. artlllery 
weapons and their ammunition. In-
digenous capacity is also being pro-
gressively established in the country 
in respect of field and medium artil-
lery requirements which are replac-
ing our existing equipments in this 
range. Our armoured regiments are 
being equipped with indigenously 
produced Vijayanta Tanks. For the 
Navy, we are producing Leander 
Class Frigates and for the Air Force, 
Maruts, Mig 21s and Alouettes. The 
requirements of the Defence Services 
for communication equipment and 
radars are also being met largely by 
production within the country. But 
in certain areas, imports of equip-
ment or weaponry are still neces-
sary either due to the urgency of a 
situation or because the requirements 
are too sophisticated and beyond the 
existing indigenotis design and deve-
lopment capability or involve too 
costly an indigenisation 'effort. 

(b) The Department of Defence 
Production assisted by the Depart-
ment of Defence Supplies have for-
mulated a comprehensive production 
plan. This plan is revised annually 
on the basis of the 'Roll-on' con-
cept taking into account the changing 
r!'!quirements of the · · Services. The 
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production of weapons and other de-
fence equipment is, however, a con-
tinuously evolving process in view 
of the rapid advances in defence 
technology and the development ol 
more powerful and sophisticated 
equipment in other countries Self- 
reliance in defen co requirements 
can, therefore, be expressed in rela-
tive terms onlv.

Missions of African countries in India
and vief versj

3458 SHRIMATI BHAHGAVI
THANKAPPAN- Will the Minister 
of EXTERNAL AFFAIRS be pleased 
to state-

(a) the names of African countries 
having Missions in India; and

(b) the status of Indian diplomatic 
Missions in African countries, coun-
try-wise’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT SURENDRA PAL SINGH),
(a) and (b). A statement is laid on 
the Table of the House [Placed in  
Library S e e  No. LT-3940/72]

Indo-U A R. relations

3459. SHRIMATI BHARGAVI
THANKAPPAN- Will the Minister 
of EXTERNAL AFFAIRS be pleased 
to state:

(a) the steps taken or attempts 
made by Government of India and 
UA.R to soften their relations which 
were hardened during the last Indo- 
Pak war; and

(b) whether there is any hope of 
normalisation of relations between 
India and U A R. in the near future?

THE DEPUTY MINISTER IN THE 
4INISTRY OF EXTERNAL AFFAIRS 
SHRI SURENDRA PAL SINGH): 

<a) and (b). Our relations with the 
Government of the Arab Republic of 
Egypt continue to be close and 
friendly and have not been affected 
by the recent Indo-Pakistan war.

Memorandum from Kerala M.Pt for
Supply of Steel to the State

3460. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of 
STEEL AND MINES oe pleased to
state

(a) whether Government have re-
ceived any memorandum/letters from 
Members of Parliament from Kerala 
in the month of September this year 
demanding adequate supply of steel 
in the State of Kerala, and

(b) if so, the gist thereof and the 
cu-tion taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(S H R I  SHAHNAWAZ KHAN): (a) 
No such communications appear to 
have been received in the Ministry in 
September, 1972.

(b) Does not arise. However, under 
Ihe piesent distribution system there 
is no Statewise allocation. Despatches 
oi qtrvel from the main producers are 
regulated by the Steel Priority Com-
mittee, after taking into account the 
end use for which steel is required, 
the availability and competing de- 
matids.

Exploitation of mineral resources la 
Kerala by G.S.I,

3461. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the names and the approximate 
quantity of the non-ferrous metals 
available in Kerala;

(b) the outcome of the activities of 
the Geological Survey of India and the 
aerial survey of minerals and the 
follow-up action, if taken;

(c) whether Government have any 
definite programme to exploit the rich 
mineral wealth of the State; and

(d) if so, the main features thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN); (a) 
Bauxite is the only non-ferrous ore so 
far located in Kerala. The reserves 
of bauxite with 40 per cent and above 
alumina content estimated so far are 
1.8 million tonnes in Kambla area, 
Cannanorte district, 1.684 million
tonnes in different parts of Quilon and 
Trivandrum districts, and 3.18 million 
tonnes approximately in Block I of the 
five blocks m Niles war area, Canna- 
nore district. Further work is being 
continued in Niles war area and final 
reserves will be estimated after com-
pletion of the investigation

(b) As a result of geological surveys 
carried so far, besides bauxite, 44 mil-
lion tonnes of iron ore u) Kozhikode 
district, 1.90 million tonnes of cement 
grade limestorQ in Palghat district, 
41 million tonnes of glass sand m A1 
leppy district, 67.90 million tonnes of 
China Clay in Cannanore, Quilon, Tri-
vandrum and Kozhikode districts: 
Sizeable deposits of lnneshell in 
Alleppy district and small reserves ol 
graphite in different parts of Kerala 
have been estimated. More lhan fifty 
per cent area of the State has been 
covered by geological mapping. No 
aerial survey has so far been earned 
out in Keiala State.

(c) and (d). In Kerda, several 
minerals are mined namely, c’linaclajv 
limeshell, sand, silica sand, ilmemte, 
rutile, sillimanite, mona/ue; fireclay 
and ball clay. The major industries 
based on mineral resources of Keiala 
are the units manufacturing Titanium 
white, rare earth compounds, cement, 
glass ceramic, calcium carbide etc.

The Keiula State Planning Board has 
recently constituted Task Forces on 
minerals and mining to formulate pro-
posals to exploit economically work-
able deposits during the Fifth and 
subsequent plan, periods. The recom-
mendations of the Task Forces are 
awaited.

Ten Year Steel Development Plan

3462. SHRI BIRENDER SINGH RAO: 
SHRI MUKHTI \R  SINGH 

MALIK;

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have any 
proposal under consideration for 10 
year Steel Development Plan for pro-
per growth of engineering industry;

(b) if so. the main f^at ires of the 
proposal; and

(c) the time by which the proposal 
will be finalised?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) to
(c). As stated on 10th August, 1H72, 
in reply to Starred Question No. 167, 
ii Task Force on Iron and Steel has 
been constituted by the Planning Com-
mission to formulate proposals for the 
Steel Development Programme for the 
Filth Plan, keeping in view the broad 
perspective of Iron and Steel Industry 
in relation to the likely levels of de-
mand, capacity and production cover-
ing the Sixth and Seventh plans.

The Task Force is now expected to 
submit its report within two months

Charging of Higher Price for Goods by 
Rc-Roling Mills

346.i. SI1R1 PRABODH CHANDRA* 
Will the Minister of STEEL AND 
MINES be pleased to stale

(a) whether he is awai»j that cer-
tain Re-Rolling nulls have installed 
their own electric furnaces and apart 
trom getting the ingots from Govern-
ment, they buy scrap from the market 
and charge much higher price oven for 
the goods manufactured from the raw 
materials supplied by Government by 
passing them as goods manufactured 
irorrt their own raw materials;

(b) whether out of 90 per cent pro-
duce from the Government raw mate-
rial which they are supposed to give

2820 LS—4.
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on permits issued by the Department, 
they get some of these allotments re-
jected by the PWD or tbc* Electricity 
Boards and sell these to the public at 
much higher price; and

(c) if so, the action Government 
have taken to stop this?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN;- (a) 
Supply of billets to re-rolling millls 
and distribution and prices of the re-
rolled products produced therefrom 
are regulated by the Billet Rc-rollers 
Committee. In other words, prices of 
the products of the billet re-
rollers produced out of billets and 
fixed by Billet Re-rollers Committee. 
The Billet Re-rollers is also required 
to make available furnished steel pro-
ducts equivalent to the billel3 receiv-
ed by him. Charging of higher prices 
for the goods manufactured out of 
raw materials supplied at regulated 
price does not arise.

(b) Government have no informa-
tion about rejection of allotments by 
P.W.D.’s or the Electricity Boards.

(c) In view of (b) above, this does 
hot arise. However, Regional offices 
of the Iron and Steel Controller have 
been set up, apart from other func-
tions. to keep a watch on the working 
of billet re-rollers generally and the 
proper utilisation of the billets allot-
ted to them.

Arrest ana Release of Officers of 
Bhilai Steel Plant

3464. SHRI JAGANNATH M1SHRA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether some officers, held res-
ponsible for bungling i& Bhilai Steel 
Plant were first arrested aPd later on 
released and the cases withdrawn from 
courts for no apparent reasons; and

<b) if so, the reasons therefor?
THE MINISTER OF STATE IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): .( a )  
No, Sir.

(b) Does not arise.

Expenditure on Rehabilitation of 
Refugees from Different 

Countries

3465 SHRI B. K. DASCTIOWDHURY: 
SHRI P. M. MEHTA:

Will the M nister of LABOUR AND 
REHABILITATION be pleased to state 
the amounts spent on the care of re-
patriates from Uganda and other coun-
tries upto 30th June, 1972?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA-
DILKAR)- The requisite information 
is given below---

Nam e o f 'h *  country Amount
(R". in lakhs')

1280 6i 

546-53 
27-51 

Nil

O-her Countries—-The mfoimation jt> 
b; nt c Hire cd and will be laid on 1 be 
Table of the Sabha.

Arrest of Indians by Philippine 
Immigration Agents for Alleged 

Lending Money at Exorbitant 
Rates

3466 SHRI B. K. DASCHOWDHURY: 
SHRI E. V. VIKHE PATIL:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government are aware 
of the arrest of 10 Indian nationals 
accused of engaging in a business to 
lend money at exorbitant rates to 
Manila public market vendors by 
Philippine Immigration agents on the 
10th November, 1972; and

(b) if so, the facts thereof and the 
reaction of Government thereto?

Buima 
Sri Lanka 
Mozambique 
Uganda
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir.

(b) Ten Indian nationals were ar-
rested hy  the Immigration Authorities 
of the Government of the Philippines 
■on charges of illegal money-lending at 
■exorbitant rates. The Indian Embas-
sy in Manila interceded with the Phi-
lippines Government and all the ten 
Indian nationals have since been, re-
leased. At present there are no Indian 
nationals under detention by the Phi-
lippines Immigration Authorities.

Lock-out In Bangalore

3467. SHRI B. K. DASCHOWDHURY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
stale:

(a) whether due to the outbreak of 
violence between two rival unions in-
side the factory, the management of 
the Hindustan Machine Tools, Banga-
lore had declared lock-out in the 
month of November, 1972; and

(b) if so, tre main points thereof 
and the steps taken by Government 
in  settling the issue right?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) and (b). The
matter falls in the State sphere. Ac-
cording to available information, the 
management declared a lock-out from 
November 10, 1972 following incidents 
of alleged intimidation, assault etc. by 
a  group of employees. The State Gov-
ernment is seized of the matter.

Plan Prepared by Department of 
Defence Supplies to Produce 

Sophisticated Weapons
3468. SHRI R. S. PANDEY: Will the 

Minister of DEFENCE be pleased to 
state:

(a) whether a plan, to produce 
sophisticated weapons has been pre-
pared by the Department of Defence 
Supplies;

(b) if so, the main features thereof; 
and

(c) the steps taken so Xar on that 
plan?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): (a) t®
(c). It is part of the Defence develop-
ment effort to produce sophisticated 
weapons indigenously Department 
of Defence Production looks alter mdi- 
genisation in the Government sector 
while Department of Defence Supplies 
locates indigenous sources in a general 
way. There is a Roll-on-Plan which 
rolls for 5 years at a time.

Subject to limitation of funds, efforts 
are made to include as many priority 
projects concerning sophisticated wea-
pons as possible in the Roll-on-Plans 
Under this Plan a few sophisticated 
weapons have already been produc- 
tionised. There is however a constant 
eflort to indigenise as much as possi-
ble.

Scheme to modernise Indian Air Force

3469. SHRI R. S. PANDEY: Will
the Minister of DEFENCE be pleased 
to state:

(a) whether Government bave work-
ed out a scheme to modernise the 
Indian Air Force;

(b) if so, the salient features there-
of; and

(c) the steps taken so far to imple-
ment the steps contemplated in the 
scheme?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
Modernisation of the Indian Air Force 
is a continuing process, the ageing air-
craft and equipments being replaced 
according to a Rolling Plan. Our own 
aeronautics industry is being geared 
to this end, thus reducing the depen-
dence 0*1 Jjgreign sources progressive-
ly.
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Uniform DA to Sugar Mill Workers
3470 SHRI SAftJQO PANPLY Will 

the Minister of LABOUR AND REHA-
BILITATION be jpfeaflod *0 state

(a) whether the workers of the 
Sugar Mills in l/ttar *£w*desh would 
get DA at the rate of Rs. 7 50 for 
unskilled workers and Rs 8 55 for 
other categories,

(b) if so, wfeettar Government would 
see to it that the sugar null workers 
m other States get the same DA as 
m Uttar Pradesh m case they are 
drawing less, and

(c) the average wage of an unskilled 
sugar null workers m the country?

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R K 
KHADILKAR) (a) The Second 
Sugar Wage Board made lecommenda- 
Uans inter-alia on the question of 
DA payable to the workers and the 
recommendations are opentwe ior a 
peri'Xl of five years from 1-11 1969 
Information regarding the actual 

mount that js  being paid by Sugar 
Mills m Uttar Pradesh is not avail-
able

(b) The re ommendations of the 
Wage Board apply to sugar mills in 
other States also

(c) The Wage Board h a i fi\ed fiom 
1-11-1469 a minimum wage ranging 
from Rs 1 37 58 to Rs 161 bS per month 
for the unsk; lied workers with provi- 
s on for adiustments according to ihe 
movement 01 the cost of living index

3471  sftairc : V4r«rf«r^ o t  

XW  VTFT ^  f^T f r

(* ) afrt nJPw *r

irreft* f t  W T

w t |  f%*r t n

w f t  snrer f w  $, iffrr

(« ) fr , tit *

q f w d  m m  m  |  7

tw r -

(*g) (<sr) % qfrsrc

ftra arst g fw r % f t  w; f  * 5

f  3STR «T«fPT STHT I —

TOTRt % ITTT it f?TCT VPT

sftr ? rw tr  % s r t  vr^ % o t  artr?r 

t  x fa rt far* r̂r

^  % farr w%x f '̂crr w  |
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»nt t  1]

% cn* 1 1 s q fo rrr 13f| 

STfflfafT I  #  3efTT W  T&T$
=n«iT w hforr qi% % qT  ̂ I ,

r̂sr ^ TRT*r̂ t q? w t f r f  1

f w fw r  ^Ffcr ^  t  eit
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|  v f t  t m r *  ^  aftaEmft 
w r  ® ^rw fw  srftws1*! % 

fsn? ^ i m t  % s r^ r  ^  ^  1
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TiWnC V fnTBSu, t w  ffTWTT VTT
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» fR  sre fafsr

1 1

Retired Officers in Indian Missions 
abroad

3473. SHRI SHANKAR DAYAL 
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of retired officers in

Indian Embassies and High Commis-
sions abroad at present;

(b) their names and places where 
posted with length of service; and

(c) the extent to which their number 
has increased during the last three 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
to (c). The information is being col-
lected and will be placed on the Table 
of the House.

Criteria for recognition of Trade 
Unions In Public Sector Undertaking*

8474. SHRI C. K. CHANDRAPPAN. 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) the criteria by which the Trade 
Unions are recognised by the manage-
ments in Public Sector undertakings;

(b) whether the management of
H.M.T., Bangalore recently had to 
negotiate and settle the labour trouble 
with the representatives of “Unrecog-
nised Union”; and

<c) if so, the main points thereof?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a). Except in such 
States where recognition of trade 
unions in governed by legislation, 
unions in the public sector under-
takings, like these in the private sector, 
are recognised in accordance with the 
Criteria for the Recognition of Unions 
appended to the Code of Discipline.

(b) Yes, Sir.

(c) The main points on which under-
standing was reached between the 
management and the unions were 
that:—

(i) issues of common interest affec-
ting the majority of employees 
could be discussed with all the 
registered unions in addition to
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the recognised union m the 
interest of peace and produc-
tion,

(11) The unrecognised unions under-
took not to resort to strike in 
future without first exhausting 
constitutional avenues avail-
able for settlement of indus-
trial disputes, abide by the 
Code of Discipline and eschew 
violence, and

(in) The management agreed (a) to 
vacate the suspension orders 
served on nine employees in-
volved m acts of mdiciplme 
and (b) refer the question of 
wages, for the period of lock-
out, to adjudication

Control on Coal

3475 SHRI C K CHANDRAPPAN 
Will the Minister of STEEL AND 
MINES be pleased to state

(a) whether Government are think-
ing of reimposmg control on coal,

(b) if so, the particulars thereof, and

(c) whether at some places the 
domestic coke was not available in 
sufficient quantity?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) (a) and 
(b) There is no control on distribution 
of non coking coal at present In the 
^context of complaints regarding short-
age of coal arising out of transport 
difficulties, Government are consider-
ing various measures to improve wagon 
availability, including the suggestion 
for the reimposition of dstribution 
control

(c) Some instances of shortage of 
soft coke at certain places have come 
to notice and have been brought to the 
notice of the Railways for stepping up 
supplies However, production of soft 
«oke at present is quite adequate

Allocation made for Research u d  
Development of Defence Plan

1476 SHRI BHOGENDRA JliA Will 
the Minuter of DEFENCE be pleased.
to state

(a) the allocation made for Research 
and Development m the three year 
Defence Plan,

(b) how much of this allotted money 
has been spent so far, and

(c) the results achieved’
1HE MINISTER OI STATE DEF-

ENCE PRODUCTION IN THF MINIS-
TRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA) (a) The amount 
provided in th» Roll on Defence Plan 
for Restarch and Divilopment is as 
under —

1969-74 Rs 116 09 crorcs

1970-75 • Rs 136 77 crorcs

Subsequent Roll-on Plans have not 
yet been approved by Government

(b) The amounts allocated and spent 
during the years 1969-70, 1970-71 and 
1971-72 are indicated below —

(Rg crorcs)

<*
Amount
allocated

Amount
spent

1969-70 14 3n M 54
1970-71 18 8z 17 6cr

1971-72 22 17 21 34

To t a i 55 29 53 A*

(c) The tempo of research and de-
velopment activity has been steadily 
stepped up and a large number of new 
items of weapons and equipment have 
been developed indigenously tor the 
Armed Forces and are undfer produc-
tion Considerable work has also been 
done for development of suitable indi-
genous substitutes for imported ma-
terials/ propell ants /  components requitw 
ed for Defence needs A large num-
ber of problems relating to physio-
logical and psychological aspects ot the
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Armed Forces have also been investi-
gated and solutions found. All these 
efforts have helped m bringing about 
a very large measure of self-sufficiency 
in the production of Defence equip-
ment. The achievements of the Or-
ganisation are reflected in the Annual 
Reports of the Ministry of Defence 
presented to Parliament every year.

Mines and Engineering units under 
Foreign Control

3477. SHRI BHOGENDRA JHA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the number of mines and en-
gineering units at present under 
foreign ownership or management; and

(b) their total capital and annual 
profits?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Information is being collected and 
will be laid on the Table of the House.
Restmctnring of Coal Mines in Jharia

Coalfields of Bihar taken over by 
Government

3478. SHRI BHOGENDRA JHA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is any proposal ior 
restructuring the 214 coking coal mines 
in the Jharia coalfields of Bihar taken 
over last year with a view to achieve 
additional production of coking coal by 
regrouping them; and

(b) if so, the particulars thereabout’
THE MINISTER OF STATE IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Bharat Coking Coal Limited have 
concluded an agreement with M/s. 
Kopex, a Polish firm to render expert 
service to Bharat Coking Coal and to 
collaborate in the preparation of a 
feasibility report for the reconstruc-
tion of the nationalised coking coal 
mines. Preliminary studies in this 
regard are in progress.

Information in regard to main 
fealures/particulars thereof will be-
come available after the feasibility 
report is prepared.

Celebration of Rememberance Day for 
Indians who laid down their lives in

the Wars of 1962, 1965 and 1971

3479. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Rememberance Day at 
the War Cemetry, Delhi Cantonment 
was celebrated recently in the memory 
of those who laid their lives in World 
Wars I and II;

(b) whether wreaths were laid on 
behalf of various foreign Govern-
ments;

(c) whether no such Remembrance 
Day is celebrated for the Indians who 
laid down their lives during 1962, 1965 
and 1971 Wars respectively with China 
and Pakistan; if so, the reasons there-
for; and

(d) whether Government are con-
sidering to celebrate such remembr-
ance days in their memory; if so, the 
main features thereof?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Re-
membrance Day function was 
organised, as usual, by the British 
High Commission in India at War 
Graves Cemetery, Delhi Cantonment 
at 11 A.M. on 12th November, 1972.

(b) Yes, Sir

(c) and (d), A ceremony to pay 
homage to the memory of those who 
laid down their lives in the defence of 
India since Independence was held at 
9.30 A.M. on the 26th January, 1972 
at the Amar Jawan Jyoti memorial 
under the arch of India Gate. The 
ccremony comprised laying of a 
wreath by the Prime Minister, an 
Inter-Service Guard of Honour and 
observance of two minutes, silence. A 
simitar ceremony is pro^'osed to be 
held on the 26th January. 1973.
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w w r *r$f ft*?  «ft*

(*r) nfk &  w r ^R«r J

«rfSr̂ rr(V % fares w r *nf wi$ 

n f  $ w r  *?r* v r  firwR t  ?

«nt r t r  j w f e  *fcft («ft *tr o  %o

: (v )  <4t t f i  fifniT 

awr $ fr «ft3r*rr ^  sr*rr*t % fw- 
f&PT w &  % ufapar fMsr

*ifK r *p w  *PT«r t t  srrflr
w  ^  |  i *r srsrrerf^r fa^for, $r<srr- 

f*fsr «ft<* f%*rf«rfa % % SRffcrcr
f  «

(sr) irtr (»r). *rfatar M i  srrffer- 

vrftrff % iffv i fw r  % f% =*% ftwfr

trrfrgr % <tt̂  ^ ^  % foqft ffrftr e

^9Tftar w  sr^nr ^  ftwrr t o t  $, 
v rf  gflrfror srarc ^-rr p w

Status of E J J . Organisation

3483. SHRI RAMAVATAR 
SHASTRI;

SHRI BHOLA MANJHI:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether E.P.F. Organisation is 
an autonomous ibody under the 
administrative control of the Ministry 
of Labour and Rehabilitation;

(b) whether it is included in the 
category of Public Sector Organisa-
tion run under the guidance of the 
Central Government; and

(c) if not, the status of the organi-
sations and which other organisations 
are included in that category?,

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILRIAR): (a) The Employees’
Provident Fund Organisation is a 
statutory body set up under the 
Employees’ Provident Funds and 
Family Pension Fund Act, 1952, 
Under the Act, the Employees’ Pro-
vident Fund and the Family Pension 
Fund vest in and are administered by 
the Central Board of Trustees.

(b) The Employees’ Provident Fund 
Organisation is not one of the Central 
Government Industrial and Com-
mercial Undertakings within the pur-
view of the Bureau of Public 
Enterprises.
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(c) The status of the Organisation 
is as indicated in (a) above. It can 
be compared with such othei Organi-
sations as do not fall under the cate-
gory of Public Sector Organisations/ 
Corporations but have been set up 
under ssparate Acts of Parliament for 
specified purposes.

Payment of surplus charges as bonus
to employees of E.P.F. Organisation

3484. SHRI RAMAVATAR 
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
states

(a) whether administration and in-
spection charges are collected by the 
Employees’ Provident Fund Organisa-
tion from the un-exempted and Ex-
empted establishments respectively;

(b) if so, the total surplus amount 
available as on the 31st March, 1972;
end

(c) whether this surplus is not in 
the nature of returns for the services 
rendered by the employees of the 
organisation, if so, should they not be 
paid bonus out of the surplus fund 
available?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes.

(b) The Provident Fund Authorities 
have reported that the Income and 
Expenditure Account and the Balance 
sheet of the Employees Provident 
Fund Organisation indicating the posi-
tion of assets and liabilities Of the 
Organisation including the surplus on 
administration account as on 31st 
March 1972 have not been compiled 
and audited. Information regarding 
surplus on administration account aS 
on 31st March 1972 is accordingly not 
available.

(c) The surplus on administration 
account arises out of the difference 
between income and expenditure of 
the Organisation relating to adminis-
tration of the Fund and is not in the 
nature of returns for services 
rendered by the employees of the 
Organisation. In the matter , of pay 
and allowances, the employees of the 
Employees’ Provident Fund Organisa-
tion have been treated at par with the 
Central Government employees of 
corresponding categories. No bonus 
is payable to the employees of the 
Organisation.

Membership of Bhartiya Mazdoor 
Sangh

3485. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND 

KACHWAI:
Will the Minister of LABOUR AND 

REHABILITATION be pleased to state 
the membership of “Bhartiya Mazdoor 
Sangh” on all-India basis, as assessed 
by Government?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): According to the re-
cords of the Registrars of Trade 
Unions, the membership of the 
Bhartiya Mazdoor Sangh was 4,13,560 
as on the 31st December 1970. The 
membership has not been verified by 
Government in accordance with the 
recognised verification procedure.

34 8 6 . sfii g w  W  vaprm  : w

m i  ^  trar iV  :

( ^ )  **rr

faropPT, *r>, fa  ^  WTrZTrTT-
SW5T m  t ,  #0 tfto tTJTo ir ft** ScIT «TT

fffafW ar t o r  arc |

% f*rar*r *r
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( ^ )  qfir $t, w*tt $ ? 

vsn  («fi swafarc tw )  : 

( v )  s ftr (g -). w ffe faap  tr*ft- 

frr^Fr, whr^t srfr trsfr srfasr srrrdto 

^ftfafaSTR’ ^  % ^T^l, #0 ?fto rrqro 

% 5PTf rft^  *clT ^ srfdfafij?^ folT

to t  *rr 1 ^nrrPr, o t i  spr MPt^r 

t s r r  ^  ■?;*% sri^rfar ^fr nmfem 

*̂T*TT TOF ̂ T fa rrffrftr^9PT

% s rp "  farter «rr sft*- 33%

'Tf^TR^^T WF5 TA *|*PHd ^

m i  «rr i

wrmfa ftrr % v m  

*TRVi*rPT

3487. : 5FHT

w ?  ^  wtt f a  :

(ap) ¥TT YTW r̂T, 1971 ^

$  £* «rnr* w ^ r r  % urftrt^R % 
*rri<for frrr *t *rre? ̂ sftSfe 

t  ; *ftc

(w ) *rfc ?t, <ft s s  <n: *rnpR ^  

«wt  * f a f w  t  ?

W? **ft ( « f tw f h w  TW) :

(*F) t  'TrfTcT fa ft

^ftr?r sr^rrar t*  m enftsr ^  *m  

Hv^rc % r t r  5f srrf |  ; cT*nf*r 

fapsrr m r  irm tft , %
5- 12 -7 1  v t  f $  w rit fs* -  t  ^  

jtr tw  tn fe r faqT «tt f^r^f ^n^r 

*te w fire  ^  v f t im  i \ f  f t  t

( jit ) ?p--frR- ^nrr % fafi* ^<t 

% q*<5f % ^ “r &*ftr fa<fr w t , r̂rf?r 

s m r  «hr w -stf  t t  *r?rf srf 

*ar*r r̂̂ fr ?

Amendment of Bombay Industrial 
Relations Act

3488. SHRI P. M. MEHTA- Will the 
Minister of LABOUR AND RE-
HABILITATION be pleased to state-

(a) whether on the advice of the 
Centre, the Gujarat Government has 
agreed to consider the issue of amend-
ing the Bombay Industrial Relations 
Act on the procedure for verification 
of representative trade unions;

(b) if so, when the final decision is 
likely to be taken by Gujarat Govern-
ment; and

(c) whether thi8 question was dis-
cussed by the Union Minister with the 
Labour and Chief Minister of the 
Gujarat State; if so, the outcome of 
the discussion?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes, Sir.

(b) The final decision rests with the 
Gujarat Government.

(c) Yes. The Government of 
Gujarat is to reconsider the Bill in 
the light of the discussions held.

Raising of prices of cokins coal after 
Nationalisation

3489. SHRI P. M. MEHTA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) the financial position after 
nationalisation of the coking coal 
mines;
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(b) whether prices of the coking 
coal were raised after the nationalisa-
tion; and

(c) if so, to what extent and the 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SHAHNAWAZ 
KHAN). (a) As the coking coal mines 
have been nationalised only with 
effect from 1st May 1978, the financial 
position can be indicated when the 
statement of accounts are drawn up 
after the close of the year 1972-73. It 
is however anticipated that Bharstt 
Coking Coal may incur some loss m 
the beginning due to increase in its 
wage bill and stagnation in the offtake 
of coal due to factors like shortage of 
rail transport

(b) and (c). The price of coking 
coal wag raised by Rs. 3.20 per tonne 
with effect from 1st May 1972 m order 
to ensfole the company to meet the 
additional expenditure on account of 
increased dearness allowance, recate- 
gorisation of the workers according to 
Wage Board Award, departmentalisa-
tion of contractors' workmen etc In 
addition, the statutory, bonus has 
been increased from 4 per cent to 8 33 
per cent and the compulsory gratuity 
scheme has been introduced from 16th 
September 1972 All these factors 
have contributed to a substantial in-
crease in the cost of production and 
hence the need for increased price

3490. fswr v f t e i t :

Sr*T*T :

t o t  f  w ra
qi

(* )  3RT grfa- fa-fats

(sr) fr, i t  «wr

fw ra  ww «nr.e»« *1 x m

«nft srqpww wt) : (*r) aft,

I f a r  tit 3R ^RTrf vft? STWRr

**  ^ f l r  fjjfgwra faftrcs

{W) JTKT TOTr I

Construction of Submarine Pipe Lives
from Mines to Port in Mangalore

3491. SHRI S C. SAMANTA- Will 
the Minister of STHEL AND MINES 
be pleased to state:

(a) whether there is a proposal to 
construct ‘submarine pipeline* from 
Mangalore mines to Mangalore port to 
carry iron ore with 68 Kilometer on 
land and 16 kilometer under the sea 
for loading at big ships on sea,

(b) if so, the cost of construction 
and which foreign firm ha& been en-
trusted with the work, and

(c) whether the foreign firm which 
has given the proposal was connected 
with Haldia-Baraum-Kanpur pipe line 
case7

THE MINISTER OP STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) (a) 
Yes Sir, the Kudremukh Project of 
the National Mineral Development 
Corporation envisages the transporta-
tion of iron ore slurry by pipe line to 
a place near Mangalore Port over a 
distance of about 60 kilometer on 
land and then about 17 kilometer 
under the sea for loading of big ships 
on sea
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(b) The cost of the pipe-line is 
estimated at Rs. {22 crores. The 
following lour firms are collaborating 
with the National Mineral Develop-
ment Corporation in the mining Pro-
ject:

1. M/s. Marcona Corporation of
USA.

2. M/s. Mitsui
3. M/s. Okura; and
4. M/s. Nissho-lwai of Japan

The pipeline part of the project was 
drawn up by M/s. Bechtel Corpora-
tion of USA on behalf of M/s. Marcona 
Corporation. Final decision on the 
project as a whole has, however, yet 
to be taken by Government.

(c) M/s. Bechtel Corporation were 
engaged by M/s. Marcona Corporation 
for drawing up the project for the 
slurry pipeline system. While M/s. 
Bechtel Corporation was associated 
with the Haldia-Barauni-Kanpur pipe-
line, it is not one of the collaborators 
of National Mineral Development Cor-
poration in the Kudremukh Project, 
but only a contractor of one of the 
collaborating parties, viz., Marcona 
Corporation.
(J. N. Mediation on Issue of P. O. Ws

3492. SHRI S. M. BANERJEE- Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether India has made it clear 
to Pakistan that no U. N mediation on 
the issue of Prisoners of War will be 
accepted by this country; and

(b) if so, the reaction of Pakistan 
thereto?

THE DEPUTY MINIS rER JN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL fc»INGH): (a) 
and (b). Government have made it 
clear that all Indo-Pakistan problems 
can and should be resolved peacefully 
and bilaterally without third party in-
volvement, in accordance with the 
spirit of the Simla Agreement. This is 
known to Pakistan. In regard to the 
issue of Pakistani POWs, it has also 
been made clear to Pakistan that the

association and participation of Bang-
ladesh in any discussion is essential 
Pakistan’s continued non-recognition 
of Bangladesh is responsible for the 
delay in commencing talks on this 
issue between the three countries con-
cerned.

Additional Time and Money Spent on 
Completion of Bokaro Steel Plant
3493. SHRI RAJDKO SINCIT: Will 

the Minister of STEEL AND MINES 
be pleased to state;

(a) the time by which the 4 million 
tonne Bokaro Steel Plant is expected 
to be completed and commissioned;

(b) the additional time and money 
spent to complete the Plant than esti-
mated at the beginning; and

(c) the reasons for the failure of 
previous estimate of time and money?

THE MINISTER OF STATE IN THE 
MTVKT™ Ow STEF7, AV'D MINES 
(SHRI SHAHNAWAZ KIT AN ; (a) The 
construct on o< tinge U _>t Bokaro 
Steel Plant i.e 4 M.T. st?gc excluding 
the 5 stand cold Rolling Mi Us complex 
is expelled to be completed by Decem-
ber, J975. It would require another 
three to six nvjnth* for testing and 
commissioning.

(b) and fc). Capital cost estimate 
and construction schedule have been 
finalised only in respect of Stage I 
of the Plant. The original estimate 
for Stage T, which was framed in 1*166, 
was Rs. 671 crores. This has subse-
quently been revised to Rs. 758 crores. 
The mam reasons for the increase 
have been mentioned m the answer 
given 111 the House on Hi 3.72 to l/n- 
s tarred Question No. 425.

The original construction schedule 
for Stage I. drawn up in envis-
aged commissioning of the First 
Stage! by end of March, 1971. For 
reasons beyond the control of Bokaro 
Steel Limited such a<? delays in com-
mencement of civil engineering work 
and in the supply of equipment and 
other materials by indigenous suppli-
ers, this schedule had to be revised. 
According to the present schedule
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which wab laid down over three years 
back, the errection of the First Stage 
is expected to be completed by March 
1973 Commissioning of the Plant 
will take another 3— 6 months

Self-Employment Training-cum-Prodnc- 
tion Centres

3494 SHRI RAJDEO SINGH Will 
the Minister of LABOUR AND REHA-
BILITATION be pleased to state

(a) whether Government have ini-
tiated a programme for a variety of 
self-employment trainmg-cwm-produc- 
lion centres to be opened in different 
States and Union territories of the 
-country for the promotion of self-em-
ployment, and

(b) if so, the States covered so far 
and the broad outlines of the pro-
gramme’

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K 
KHADILKAR) (a) No

(b) Does not arise

wtit % «n: arfwr* sptptt

34 9?. W frg  jw *  : w r 
ftfa r vrrfr i n t  *r**r fa
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3ww*r

3 4 9 6 . «ft w w  : fZTT

VM m tt SRTTfr^ fTTT ^  fa
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***  fJTrft ^  frrr (% '&#) 

w & m  ift* »r>rranc* wssRfr
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^rrfr^aprfrTrr 

% fa*

anvppRnv tf* ffrw<R ?t r ?t  fr

UTJJ1 ¥TW(?fr ST7J  ^  ^  3IT 
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f w a  *{ «tre arwrff

3497. «ff W
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T T V rtW iff ^TfT *R
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oft s tw h p  s fs r fo w , 1 9 5 5  % 

s w s r r  % ’s t^ t r  ss?ffa % 1 9ft? 

q fa  % ^fft ^#*rr<T tr r  *r*rc 

t s k  % fa *  *ft§ «rtr ^ r m  fatfjp* 

% SUIT abWFW ^  ?ftf

sftr  % * m  % PTT«T % H T W  ^l ®R-

sffr £ f ta  ^rarW r srrr ^fr snvfr
# tit* t o  *r*r *rpr»«nr ^  % ?fr 

«p^rar ?̂r w r  tft  sfr
snvft t  I *rV ^rqr ,?TT73Tf ^TcfT

I  * ^ * r  ? f - r  t o  srrer £ 1 s*r ip p r  

^sr^m  '3'FTTfr h t t r  ?t 35V q-^fr 
'R  far^t q^rf^r ^r§rfr?r sprtvj %, cpTrf̂ r 

^ R T R  «fft w  T t#  T̂f?T ^  ^TTt |  I

Portraits of late President Kennedy 
in Indian Households and Shops

3498 SHRI B. V. NAIK; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether there are a large num-
ber of portraits of late President 
Kennedy m the households and shops 
of Commoners in India,

(b) whether this is true of other 
American Presidents, late or living;

<c) whether causes of this phenome-
non have been looked into, and

(d) if so, the findings thereof’

TIIE DEPUTY MINISTER IN THE 
MINISTRY pF EXTERNAL AFFAIRS 
(SlIRI SURENDRA PAL SINGH): (a) 
to (d). The question ol whether or not 
Indian householders choose to place 
portraits of American Presidents or 
other dignitaries in their houses is a 
matter of their own choice, and Gov-
ernment of India see no reason to com-
ment on it.
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Area leased to Mineral Development 
Board in Mysore

3499. SHRI B. V. NAIK: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) the total area in square miles 
leased out for mining purposes to the 
Board of Mineral Development in the 
State of Mysore by the State Govern-
ment;

(b) the percentage of the area ac-
tually being mined in square miles, 
and

(c) the ratio of leased Vs. worked 
or mined area in comparison with 
other miners m the country7

TIIE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRt SHAHNAWAZ KHAN): (a; 
The total area leased out tor mmini* 
purposes to Mysore Minerals Limited 
(erstwhile Board ol Mineral Deve’np 
ment) is 34.57 square miles

(b) and (c). As voluminous work is 
involved in compiling this information, 
efforts are being made to collect the 
material and lay it on the Table <>f 
fie  House as soon as it is ready.

Rank of India as a Military Power in 
the World

3500. SHRI B V. NAIK- Will the 
Minister ot DEFENCE be please i to 
state.

(a) the ranking oi In ha as a mili-
tary power in the world;

(b) whether this ranking compares 
favoui ably with the ranking of India 
as an Industrial Power; and

(c) whether this comparative milita-
ry iai^king is improving or deteriorat-
ing’

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
It is difficult to determine the ranking 
of India as a military power In the 
world, us this will depend not only

upon the manpower but also upon vari-
ous factors like flre-pdwer, type of 
arms and equipment, quality at train-
ing, industrial infrastructure etc. 
India’s military strength is essentially 
determined in terms of securing the 
country against external threats. This 
is periodically revised to ensure that it 
is capable of meeting all foreseeable 
contingencies.

Financial and other Assistance given 
to War Widows of Himachal Pradesh
Punjab, Haryana, Rajasthan and 
Union Territories of Delhi and 

Chandigarh

3501. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to state the 
names of War Widows of Himachal 
Pradesh, Punjab, Haryana, Rajasthan 
and the Union Territories of Delhi 
and Chandigarh who have been yiven 
financial or other assistance by the 
Central Government and the exact 
nature of the assistance?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM)- The infor-
mation is being collected and will be 
laid on the Table of the House

Survey of Line and Rock Stone depo-
sits in Himachal Pradesh by G.S.I.

3502. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether the Geological Survey 
of India has carried out any survey of 
the Bilaspur Region in Himachal Pra-
desh regarding the deposits of Lime- 
Stone and Rock Slone, useful for 
cement purposes;

(b) if so, the main findings ol. this 
survey; and

(c) whether the setting of a cement 
factory has been recommended on the 
basis of this survey’



'TID: MINISTE~ -oF··STATE m-THE 
MiNiSTR.Y QF ' STEEL AND MINES 
(SHRI SHAHNAWA'Z KHAN): (a) 
Yes; Sir .. 

(b) As a result of the investigations 
carried ·out by the Geological Survey 
of India, reserves of about lH.! mtllion 
tonnes of limestone have been estimat-
ed · .. in Gagal area of Bilaspur 
district, Himachal Pradesh, by plane 
table .mapping, pitting, trenching and 
.sampling. Out of this ab'cut 108:5 

' million tonnes is of cement grade lime-
stone and the Test is below this grade. 

(c) Since the d-eposits are _ suHah).e 
fo~ · cem~n{ '~arfufacture , it was recOffi"-
mended by Geological Survey of 
India that industrial and economjc as-
p~ts of having a cement plant in the 
area should be studied. 

:Increase in Compensation for Casual-
ties to Labourers 

3503. PROF. NARAIN . CHN'W 
' FARASHAR: Will the Minister of 

LABOUR AND REHABILITATION 
be ple·a~d to state: 

· (a) · whether Government · conside·r _ 
' the present level of Rf(. 199 as ~he_ 

·. moifthly siifary for . the'' award of com-
J)dnsat:iori, ill case of casuah1es t<;> 
fabourers 'and other dovermnent ern-
ployees as insufficier:it; 

(b) if so, wh~ther . th-ere,. is any pro-
posal· to raise this limit; and 

' . . 

' (c) ·t~e action t'aken or proposed to-
be taken' in this regard? 

-.l..TIFE.•.MlNISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
K.Hi\DIL~R): (a) to (c). The :N"a-
i1BiikI 'coriuri'is_sion oi,i' Lab<;mr has re-
eomhieqded . t}J.at wage, limit for eligi-
~ifil:i und~~ th~ Workmen's . Cornpei;i-
ia 'io~' Act ;ho~ld be renwved. Tpe 
i~~rtuneridation is U;nder. examination. 

Mi-.;sing T'el€plione Operator of btdfan 
Air Force 

3504. PROF. - NARAIN CHA'ND 
PARASHAR: Will the Minister . of 
DEFENCE be pleased to state: 

' (a) whether a Telephone Operntor 
in the Signal Section of Indian Air 
Force, 31-Wing C/56 A. P. 0. has been 
missing from duty since the 24th May, . 
1972; 

(b) if so, whether any efforts have 
be""en made.by the Air Force Authorities 
to trace him; 

(c) whether any representation has 
been received from any member of 
his family; · and 

(d) if so, the action taken on the 
said representation? · • 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (d). 
One Radio Telephorie Operator is ab-
sent from duty without leave with 
effect from 24th May, 1972, from 
No. 31 Wing Air Force. Consequer1tfy, 
he has been declared a deserter. Efforts 
are being made with the cooperation 
of the· Civil Police to apprehen'.i the 
deserter. Two lett~s dated 7th Octo-
ber, 1972 and 27th October, 1972, have 
been received from his wife requesting -
for : information regarding the , where-
abouts of her hui;band. In her letter 
dated 7th October, 1972, she had mti-
mated that her husband had reported-
ly m:arri~d another\ · woman and :hat 
the news-had appeared ip a local news-
P,aper. ·Sh~ .. has been info"·med that 
her husband has been absent from 
duty. without- leave since 24th 1\1.ay, 
1972 and that every effort is being 
made to trace him and that -the editor 
of the newspaper would also be con-
tacted. 

Reconstitution of Bonus Review 
Committee 

35Qs. sH:RI RAM, PRAKA.~H, . j'.~r'm 
the Minister .of LABOUR! AN]) REHA-
BlLIT A TIOK t:e . pl,e~sea · t~ st'qte: 

(a) whether Government con"tem-· 
plate to recohstitute Borius .Revie~v 
Committee; and 
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(b) if so, the reasons thereof’
THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI R K
KHADILKAR): (a) No

(b) Does not arise

Site for U N. Secretariat on Environ-
mental Attairs

3506. SHRI P. VENKATASUB- 
BA1AH Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the UN. are -shopping 
foi a suitable site for a Secretariat 
on Lnvironmental Affairs,

(b) whether India has made an 
offer, and

(c) the decision taken in the 
matter"

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):
(a) to (c). The question ol a suitable 
location for the headquarters of the 
United Nations Environmental Secre-
tariat was considered recently at the 
27th session of the U.N. General 
Assembly, which 1-3 currently in pro-
gress

India had originally offered New 
Delhi as the site. Candidates along 
with India were Austria, Cyprus, 
Kenya, Malta, Mexico, Monaco, Spain, 
Uganda and the U.K., in addition to 
projrosals to locate the Secretariat in 
New York or Geneva.

Among the developing countries, 
Kenya was the strongest aspirant. 
India withdrew its candidature in 
order to facilitate the selection of 
Nairobi which will now be the loca-
tion for the new Secretariat, by a re-
solution adopted by the Second Com-
mittee of the U.N. General Assembly. 
The Plenary Session of the Assembly 
is expected to endorse this decision.

Discovery of Aluminium deposits fat 
Hilly Tracts ot Chintapaili (Visakha- 

patnam District)
3507. SHRI P. VENKATASUB- 

BAIAH: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether bauxite ore containing 
rich deposits of aluminium has been 
discovered in the Hilly tracts of Chin- 
tapalli Taluk of Visakhapatnam Dis-
trict by the Mines and Geology De-
partment ot ths Government of 
Andhra Pradesh;

(b) whether any quantitative and 
qualitative analysis of the find has 
been made; and

(c) if so, the salient features there-
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SHAHNAWAZ 
KHAN): (a) Yes. Sir

(b) and fc). On the basis of regional 
studies conducted by the State De-
partment of Mines and Geology, the 
two hil’s on either side of Sapparla 
in the Chintapaili taluk are likely to 
contain around 10—15 million tonnes 
of bauxite ore. The ore is expected 
to be largely of grade II. Detailed 
investigations of these hills as well as 
regional survey in the Chintapalli- 
Paderu areas specially the hill ranges 
north of Gudem is in progress. The 
regional work so far has resulted in 
th-e location of similar occurrences 
near Sangudi and Dalepalli.

Bill on Industrial Relations
3508. SHRI S. A. MURUGANAN- 

THAM; Will the Minister of LABOUR 
AND REHABILITATION be pleased
to state:

(a) whether Government has pre-
sented a new Bill on Industrial Rela-
tions;

(b) whether the new Bill contains 
provision for derecognition of trade 
unions in case workers resort to work 
to rule or go slow or demonstrate be-
fore the residence of the employer or 
the Manager; and
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(c) whether the Central trade union 
organisations have been consulted on 
the proposed bill, and if so, their re-
action to the proposed bill?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) to (c). Govern-
ment have not yet brought forward a 
now bill on indusinal relations.

C'osure of coUing coal mines taken 
over by Government

35UU. SH R I S. A . M UR 11G A N A N - 
THARa- W ill tho M inister o f S T E E L  
A N D  M IN ES be d to slate:

(a) whether 40 out of 214 coking 
coal n.ines taken over by Government 
have been closed duwn,

fbl if so, the reasons lor their clo-
sure; and

fc) the steps taken to reopen the 
closed mines?

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SHAHNAWAZ 
KHAN): (a) to (c). No mine has been 
closed down by Bharat Coking Coal 
Limited.

At the time of th-e take-over of the 
214 coking coal mines, 43 collieries 
■were not working. The feasibility of 
re-opening the closed collieries is 
being studied in the context of the 
reorganisation of the coking coal 
mines.

Violation of cease fire lines by Pakis-
tan after December, 1971 War

3510. SHRI N. K. P. SALVE; Will 
‘4the Minister of DEFENCE be pleased 
Xo state:

(a) the total number of violations 
of cease fire lines on the Western 
Sector by Pakistan Forces sine.? the 
cease-fire after December War;

(b) whether Government are aware 
♦of any alarming increase in such vio- 
aalion-3 of cease-fire lines; and

(c) if so, what action has been 
taken in the matter?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) Be-
tween 18th December 1971 and 29th 
November 1972 Pakistani forces have 
committed a total of 1841 cease fire 
violations.

(b) and (c). There has been no re-
cent incieasc in cease fire violations 
tt> warrant our concern. Our secu-
rity forces have instructions to take 
firm action in this regard.

Settlement of Families of Ex-service-
men of Punjab in Nicobar Island

3511. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of
DEFENCE be pleased to state:

(a) the number of families of ex- 
servicemen from Punjab settled in 
Nicobar Islands;

(b) the facilities provided to these 
families; and

(c) the future programme for the 
settlement of ex-servicemen from 
Punjab in the Campbell Bay (Great 
Nicobar)?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). Attention in this connection is 
invited to the statement attached in 
reply to Lok Sabha Unstarred Ques-
tion No. 3429 answered on 25th August 
1972.

(c) A scheme is under considera-
tion to induct 1,000 additional fami-
lies of ex-servicemen in the Islands 
during the Fourth Five Year Plan 
period. Families will be selected, 
depending on the response from all 
States/Union Territories according to 
the number of ex-servicemen belong-
ing to them.
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KeWs regarding Zinc Monster attacks 
India in BW*

3512. SHRI JYOTIRMOY ’ BOSt: 
Will the Minister of STEEL AND 
MINES be pleased to state:

- <*)- whether his attention' has been 
drawn to an Article published, in 
Weekly ‘Blitz’ dated the 19th August, 
3972 under the caption “Zin* menster 
attacks India”; and

! (fe) if s'b, Government’s reaction 
thereto? .. ..v ...v

• tTHE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) M/s. Rio Tinto Zinc Consul-
tants of U.K. w ere, g^^aged byt the 
Hindt&f&n t>mc Ltd., in November, 
1971, ^oj^he? preparation;■■•of-:concep-
tual engineering study-cum-feasibility 
report for multiMaetal deposit at 
Dariba-Rajpura. The report has been 
received and is under scrutiny by 
Hindustan, Zinc. Limited-.

M/s. R.T.Z., U.K. is a firm of inter-
national repute in the lead-zinc indus-
try. They also hold the patent for 
the ‘Imperial Smelting Process’ which 
is one of the alternative being consi-
dered in relating to the Dariba-Raj- 
pura deposits for extraction of metals 
from the ores.

Industrial Disputes

-3513. SHRI JYOTIRMOY BbSU: 
Will the Minister of LABOUR AND 
REHABILITATION be' pleased to 
state:

(a) the State-wise, purpose-wise 
and industry-wise industrial .disputes 
in India year by year from 1669-70 to

. 1971-72;

(b) the State-wise number of dis-
putes settled through conciliation,

" arbitration arid bi-p'artite agreements;
(c) the State-wise number of strides 

'S  and lock-outs year by year from 
y 1969-70 to 1971-72; and

(d) the Stflte-wree number ol witw>- 
kers involved and man days lo st'd u e  
to strikes and lock-outs year-wise 
from 1969-70 to 1971-72?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHfcl R. K. 
KHADILKAR): (a) to (d) Informa-
tion is being collected.

Working Population
. 3514. SHRI JYOTIRMOY BOStJ: 

Will the Minister of LABOUR AND 
REHABILITATION be pleased t6 
state:

(a) th-s State-wise number of work-
ing population as in 1961 and 1971;.

(b) the State-wise proportion of 
working population to total, popula-
tion as in 1961 and 1971; .

(c) the State-wise number of Cul-
tivators and agricultural labourers as
i-n 1961 and 1971; and

(d) the State-wise proportion: Qf 
cultivators and agricultural l&bourer?:- 
to total agricultural labour force as> 
in 1961 and 1971?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K-. 
KHADILKAR) : .(a) to (d\ Four state-
ments showing the information, are 
laid on the Table of the House. (Plac-
ed in Library. See No. LT-3941/72).
Raid by E S.I.C, Stair on M/s Alduct 
India, Neredmet Village, Secunderabad

3515. SHRI ONKAR LAL BERWA: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to* 
state: ^

(a) whether the premises of Messrs- 
Alduct India, Neredjnet, Village, 
Secunderabad were detected and! 
checked by some ' Inspectors-erf Em-
ployees State Insurance Corporation: 
and Labour Office of Hyderabad or* 
the 28th April, 1971;

(b) if so, whether this factory was? 
registered under Factories' ‘Act and 
was violating all the labour laws; an<T

(c) whether the reports^ of the Ins-
pectors have been examined- iff so .̂ 
the action taken in the matter?'
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THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI R. K. 
KHADILKAR): (a) According to 
available information, the factory was 
'inspected by some Inspectors of the 
^Employees State Insurance Corpora-
tion  on the 28th April, 1971.

(b) and (c). It is understood that 
M/s. Alduct India was registered un-
der the Factories Act in May, 1970 
and that subsequently, it was divided 
into three units viz Alduct India, 
Alduct Anodisers and Abduct India, 
Fabricators. The Employees’ State In-
surance* Corporation has reported that 
on examination of relevant records, 
•only M/s. Alduct India has been found 
to be covered by the Employees' State 
Insurance Act for a certain period 
And action is being taken for recovery 
•of contribution for this period- The 
•question of coverage of this Factory 
for other periods and the coverage 
-of other two umt3 under the Em-
ployees' State Insurance Act is under 
further examination of the Emplo-
yees’ State Insurance Corporation. 
The State Labour Commissioner is 
reported to be investigating whether 
there has been violation of other 
labour laws.
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f î% * aftffsn v ta  'fir?? =t frfa-is 
*St * r r f o $ jT  T t f a n f t  % mm 1200 

f e r r e t  1 < t ^ r  s . 3 3 * f W  *> rc r  

T t  *rr*T t t %  $3* 4— 1 1—7 2  

«rr^ % ^ r t f t  t c  ^  1 *% im  

(%?£tar), % fo=nrc

I f  ^  fan 1 $ - 1 1 - 7 2  T t  

inwftm t t ^ t  ferr 1 **r fc 

f(??rTcT snro % # 1 T ^  1971 % f ^ t  

t ^ t t t  * r ^ r  >srfaTr t t  18- 11 -

72 % *flr 9T* «TfWTr Tt 1 5 -1 2 -7 2  

% 8. 33 5Tf<T9T?T Tf *T *T f̂frFT TT 

v h t= ir  wmrr f f t T R  t a r  1

(*r) ^ffa w  -W^TH rT*T*TJT 5 

?rra T̂»rnrr »nT ft 1
1 * ( ' *

Requisitioned/Derequisitioned Houses 
Apartments/Flats of Bombay

‘ ‘3518. SHRI RA^A KULKARNI. 
Will the Miftfater of DEFENCE be 
pleased to state the numbei of houses, 
apartments and flats m the city of 
Bonrbay requisitioned or/derequisi- 
tion>3d with dates thereof by1 the 
Ministry of Defence for Defence per-
sonnel during the last three years?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): During
the last three years, only Flat No. 10, 
Saifi Court, Bombay, was requisition-
ed on 20-5-72.

The following premises werje de-
requisitioned on the date shown
against each:—

1. Luxmi Bagh • 15-2- 197O

2. Bhikhu Building
(8 flats) • 14- 12-X970

3. Rukmani Niwas • 16-M -197*

4. Myfair (2 flats) • j i - 8-1972

Instructions Governiag zogduct of 
Indians Abroad

3519. SHRI M RAM GOPAL. 
REDDY: Will the Minister of EXTER-
NAL AFFAIRS be p'eased to state:

U) the guidelines or instructions 
or rules framed by Government as to 
how an Indian national should con-
duct himself while abroad,

(b) whether any courses are con-
ducted foi the benefit of those who 
wish to go abroad, and

(c) whether Government take any 
undertaking from any Indian nation-
al wishing to go abroad that he \v ij 
not conduct himself in a manner 
which will bring a bad name to the 
country or be prejudicial to the in-
terests of the nation7

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH):

(a) to (c) No, Sir. Every Indian 
citizen is obviously expected on his 
own to conduct himself m a befit-
ting manner, especially -while abroad.

Follow-up action on ‘Operation Hard 
Block’

3520. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of STEEL, 
AND MINES be pleased to state:

(a)r whether the fbllow-up actifat 
on the ’Operation* Hard r Rock’ i i  mb 
progress; and:
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(b) if so, the salient features there-
of* ’

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) 
Yea, Sir.

(b) By October, 1972, over 11,000 
electromagnetic aero-anomalies accru-
ing as a result of aerial survey under-
taken under ‘Operation Hardrock’ 
have been evaluated on the ground 
by preliminary geological reconnais-
sance Of these, 843 intercepts have 
been subjected to detailed integrated 
geological, geophysical and geochemi-
cal surveys Over 30,000 metres of 
drilling has been carried out on pro-
mising targets As a result of the 
exploratory drilling carried out so 
far, four promising prospects have 
comp to light which are being sub-
jected to detailed drilling to assess 
their commercial viahility Two of 
these prospects are for Copper m 
Bihar and Rajasthan, and the other 
two for Lcad-Zim -Silver 111 Rajas 
than

Scale of Pay /('onfirmation/promotion
of Civilian Store Keepers (Units)

3521. SHRI IIUKAM CHANT) 
KACHWA1. Will tlu* Minister of 
DEFENCE bi plea^d to state:

(a) whethei the wale of Civilian 
Store-keepers (Units) is over and 
above the scales of Lower Division 
Clerks and Upper Division Clerks, 
employed in Armed Forces Head-
quarters;

(b) whether Lower Division Clerks 
and Upper Division Clerks are not 
confined till such time they qualify 
UPSC Type-writing test, even if they 
liad completed 12/16 years service, 
^^tereas the CSK’s IV are promoted 
to  the grade of CSK’s III with a finan-
cial gain of nearly Rs. 60 p.m. and 
also confirmed without passing the 
Stores Preservation Course held at

t Lucknow; and

(c) the grounds on which they have 
been provided this relaxation7

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) The
scale of pay of a civilian storekeeper 
(unit) at the lowest level in the cadre 
of storekeepers in the lower forma-
tions is the same as that of the Lower 
Division Clerk in the AFHQ The 
scale of pay of the civilian Store-
keeper (unit) at the next higher level 
in the lower formations corresponds 
to the scale of pay of the UDC m the 
AFHQ—while the scale of the former 
post is Rs 150—300, the scale of the 
latter is Rs 130—28(1 Howe\er, 
there are also higher scales of pay ol 
civilian storekeepers m the storekeep- 
ing cadres m the lower formations 
(units) which correspond to higher 
pav scale of Assistants m the AFHQ

<b) Unless otherwise exempted by 
Government, LDCs in AFHQ are re-
quited to pas6 the typewrit nig test 
Jjofoit* tiny ate considered for con-
firmation as LDCs Relaxation is, 
turvuver, considered m the following 
t «it>es —

(1) Those who aie physically
ii mdir*apped and produce the 
requisite certificate fiom the 
Civil Surgeon

(II) Those who were appointed in 
AFHQ prior to 14-.B-1959 on 
completion of 45 y e a r s  of at*e 
^nd 10 years service on or 
after 7-8-l%5

(III) Others on attaining the age 
of 45 years and completion of 
10 years service reckoning 
for seniority in LD Grade m 
AFHQ, provided they have 
made two genuine attempts 
to pass the typewriting test.

Trtfke Department of Personnel have 
since decided to give relaxation in 
case of LDCs who have rendered 10 
years’ service as LDC on 22-10-1971 
and others on completion of 10 years’ 
service as LDC provided two attempts 
to pass the typewriting test have been 
made by them. Extension of these 
orders to AFHQ is under considera-
tion.
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On promotion, as Civilian Store-
keeper III, increase of pay as fixed 
under the normal rules, along with 
attendant increase in allowances, if 
aqy, will not be as much as Rs. 60 
per mensem.

Passing the Stores Preservation 
Course held at Lucknow is not a pre-
requisite for confirmation as CSK IV. 
Confirmations depend upon availabi-
lity of permanent posts, seniority of 
the individual concerned and satis-
factory record of service.

(c) Passing the Stores Preservation 
Course is not considered essential for 
conformation.

Newa-ltem “P.F. Employers Digest 
Bat. 500 crores”

3522. SHRI JYOTIRMOY BOSU: 
Will tiie Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether his attention has been 
drawn to a news-item published in 
the Economic Times, Bombay dated 
the 18th September, 1972, page 1, 
under the caption “P.F. Employers 
digest Rs. 500 crores”; and

(b) if so, Government’s reaction 
thereto?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes.

(b) The report regarding Provii»nt 
Fund arrears appearing in the Eco-
nomic Times of lStfc. September, 1972 
has already been refuted through the 
column of the same paper on 26th 
September, 1972 by the Information 
Oraqer. press Informatxpn Bureau, 
Government of India. The total pro-
vident fund, arrears as pn 30th June* 

1$7Z stood at Rs- 21.26 crores.

Rent paid in respect of Hyfcrabai 
House, New Delhi

3523. SHRI MAHADEEPAK SINGH
SHAKYA:

SHRI HUKAM CHAND 
KACHWAI:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) the annual rent being paid by 
the Central Government to And&ra 
Pradesh State Government for Hyde-
rabad House; New Delhi; and

(b) the amount paid as rent of the 
aforesaid building during the last 
three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIAS 
(SHRI SURENDRA PAL SINGH):
(a) Annual rent of Rs. 1,25,000 is be-
ing paid provisionally.

(b) Rs. 3,75,000

Ultimatum for strike by Bokaro Isfwt 
Chalak Samiti

3524. SHRI RAMAVAfAR SHA&- 
TRI: Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether about 5,000 workers 
of Bokaro Ispat Chalak Samiti gave 
an ultimatum to the management 
about the strike decision;

(b) if so, the particulars thereof; 
and

(c) the demands of the workers?

THE MINISTER OF. STATE IN THE 
MINISTRY OF $T$EL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a)
to (c): Yes, Sir. On October 30, 1$%  
the Bokaro pragatisheel Karmactap 
Sangfcthan (Formerly Bokaro Ispat 
Chalak SataiU) had served on the 
management of Bokar0 Steel Limited 
a Charter of Demands t and nojtice to 
proceed on strike on the 14th Novem-
ber, 1972. This date was later defer- \ 
red tp 21* November, T972.
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The mam demands of the workers 
«rere:—

(i) Implementation of the Order 
on the revision of pay scales 
of drivers,

(11) Absorption of drivers in Ope- 
ration Departments according 
to seniority, and

(iii) Other miscellaneous demands, 
such as improvement of ser-
vice conditions of Fire Per-
sonnel, Lines of promotion of 
dnverj etc

On, the intervention of the Labour 
Department of the State Government, 
ja settlement was reached and the 
strike notice was withdrawn

11“ hrs

EE: MOTION FOR ADJOURNMENT
JYOTIRMOY BOSU (Dia- 

ipoqtt IjArbour): Mr Speaker, Sir,
Up, adjournment motion has been given 
$a*|M9tlice .excesses in the Delhi Uni-
versity campus This is a very
fl£pous matter. It covers all the
acquirements that are required for 
3$ jwlfjouniment motion If you look 
at tye  photograph appearing in the

ndjistan Times, you will see seve-
ral pehcemen beating up a student 
lying on the ground This is some-
thing very serious Only yesterday, 
the Minister made a pious statement 
fnd within 24 hours, the brutality 
't&kes place 1 seek your indulgence 
ttiat you allow the adjournment 
motion because this is a specific issue
oi very recertt occurrence Let the
House discuss what is happening to 
tlj0 universities ot the Education De-
partment.
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^ w r f w  g f a w f o r r f c s f t  ^ T J T r % ^ r

s f r f o d  *rtf?r*rrcr w  

q f t f t m r t  %  *rr* *ft f¥*rr 1

3ft s r i%  % P r t  «ri « t^ r

» ftftC T 1 ____ ( « m p r ) . . .

I  %  Jrnr^rr gr 1 it  v t i

*rgt $  ( w w r n r ) ___

SHRI INDRAJIT GUPTA (Alipore). 
Sir, you will recall that only yester-
day, in this House, the Education 
Minister had assured us that police 
will not be called into the campus un-
less there is violence Today, every 
newspaper report, eye-witnesses’ re-
port, reporters’ own news-item, says 
that these events had taken place 
yesterday without any violence having 
been started by students They were 
demonstrating m a peaceful way. 
And yet the police suddenly arrives 
on the scene and starts beating them 
up

SHRI ATAL BIHARI VAJPAYifE: 
The newspaper report says

‘‘The police went into action just 
as the 3DU8U President, Mr. Khan- 
na, was f«*uestmg the largely 
peaceful erowd of about 2000 stu-
dents to disperse . .

TOT T^rr f  *TT «TT I

WIWT %
5ffRTW T% lrtflT^|^ qgrfiPNE 

T W f * n r$  ’

SHRI -INDRAJIT GUPTA: Only

frygfty^ttatqwents w e n  jnade^.Th* 
Education Minister, Prof Nurul
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Hasan, categorically assured us that 
there is no question of police enter-
ing the campus unless violence takes 
place Today, every newspaper re-
port has contradicted what he said 
yesterday (Interruptions)

$  TO trip ^  STT ŜTTSTT % \  I 

Rule 60(2) says

“Provided that where the Speaker 
has refused his consent under rule 
56 or is of opinion that the. matter 
proposed to be discussed is not m 
order, he may, if he thinks it 
necessary, read the notice of motion 
and state the reasons for refusing 
consent or holding the motion as 
bung not in oider

JTHT̂ T ^  JTiftT f  I *???

¥  f  | f^wr-

T t  «Tfrf«rF?T t  I

w »R $fa»m **t'P7r n s i w
f m  TOt m  ’RTcTT cTt STTfa 1 T*PT n?T

Tf T̂8F?ft & 1 sm  ?*r -tot

* t *rtwr i  srfr iftrr  %% t j  sttVtt 

% fw $tpt tr^srif Jtcr *r 1

SHRI DINEN BHATTACHARY- 
YA (Serampore) Th«? most unfor-
tunate thmg is that while the Edu-
cation Minister Prof Nurul Hasan, 
Wa$ making a statement here the 
police took the law into their own 
hands and that vandalism took place 

(Interruptions)

*p*t fir wwr 

awfirat % *rr»r?r ̂  

srt sftenspr fa^rrf 

TFTt % s-arr tfr Trm I  1 WT<T

2rr# OTaft *rt *rcT

JT'TT T T £ f a  *TT *TTd

1 ^ ^  1

MR SPEAKER May I telL you that 
there is a rule and a convention that 
when the Speaker is standing, no 
Member should get up <Interrup­
tions) So long as I am standing,
nothing will go on record. (Interrup­
tions) **

I have not called any member tc
sneak Unless I call any member,
nothing will go on record

SHRI JYOTIRMOY BOSU **

WEST* SrqrTT tffc
t i ’ufi 5rr?rr n  i u r \ <*t?t ^  |
fw  t o  ? t  1

This is continuing for many days-
*i?T cTT W T  ^

I allowed discussion thncp tunesj 
during the last few days I have
allowed discussion on it thrice
Again -vc^teida we had a eall- 
atUntion Something is' happening
everydav The mattei is continuing
You know the rules aie, if the  
matter is continuing, if the discus-
sion hiis taken place (Interruption)
Every day something is coming w  
continuation of that I have no objec-
tion if yod want to dis uss this 
matter You can put it in another 
shape But m the shape of Adjourn-
ment Motion I am sorry I cannot 
allow because it is a matter which 
is continuing and over which we 
have had discussions thrice I am 
going to ask the Minister

fkvx-
faSTFTCT ir m  Tff *Pt

^  ap-T jfw r
7

|  ?fr x u  , r

♦•No* Recorded
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~ ~or.ITT orr ff if a) ~ .f~ ;fr. ~ wrr ~'.f<fl'fr 
~T<: ;; ~~. tor.rs Q:TITT 1 ~~ ~ 'f<rT qjf<r~r 

. ~),~),"~~jr~~~~~\_~, ~r f<ti lt: i~; efr,r . 
. ;:fi2:f'l:IT.ri~~~ ~i:~&;~f~ ~F1t'~rf~~ ,.: 
·m-rt aY+r~ ' ii.rr~<~·~ff.f~(i A~<;~-·~ ;=r 

~ h· ··n ... Ht ..s·'r: .• ~.l-:t .; .- ;-· ,""l. r ! 

. ;;rr11 ? , ,. 
')· · ·~-~t~··; ~- ?.;~ 

<:ft "il ar·~~ ~J: +rm ~~r ft1; or · m1rwr<: 
.'~'. .. 1. ·'. ~·. ·: - ' 

<f1l r "'-.:: -.:-~ ~ ? . 
' . ' r. . ···l"•\ ,, . ·:·:J 
··· Will, yoil pl ~asi= ask ' lliin? . ,. 

j . I . • '. ~ ( ~ .: '_ . '· _.,• • 

"'TB:E MINISTER OF P ARbIAMEN:. 
TAR:Y- AFFAIRS . AND SHWPING 
AND ; ' TRANSPORT'-t ~(SHRI RAJ 
BAHADUR): '-.As you' h~ve · ' rightly 
observe'd, 'the . v'ersiohs . an{ different: 
r~sH~n ·corivJy ·it to my cone·ague -· to 
mske aCS't;kt'enierlt 'as desired"by you. ' 
.:n·Hc J:~'J .... ifG 1 ,r..r-:~i, j_ 1··~ ~O:·iY.; ~'. .:{_ 

"'fT ~"'" "'t•~ ~W'.f~ : if\:fr ~r~ -
~c~ ii'ifi"'. Ti'~f~~fiif"'""f{f __ iH1if?.? 

• ·-~ ,;. tj.1 ;::,:·L.:.. ,·;;,: .. ~c""';. t~.r.L·r·· · 

~~ t:;~f<rq~: ~· ll"f .. ~fit Cfff· ti'i~ if, . 
. ;;:.Q:f. ~T~'Tt .1 ~ ~ 'OIT;;it\':zj:;,:, .fl°\:-B° ~fl ~ <ri:t 

i:i" Cfi'~ f ~!TT ~ I . .J· ~ , , .. '<~ "'. 
"? ~; 

MR'.' .· SPEAK!ER: On what? 
- ';.; 

S~RI S~M;\Ft ' $ .UHA: ,,o.il, t.his . 
situation. All. tW.~ , ~i'!.PP.enecJ d1,1e _ to-
the intervention of the Lt. Governor. 
On_e of; the .issu.es· .,,fa;f th~ . ·r.µsticatiJin. 
Sir,. the mattj'!r :·is q\Jit.~ seri0us and· 

. w'.e fear it mi;iy «~ve'ti'Iead ·to·; greates 
Loss _of .life. _!.'fl!e . matter J s . very;· 
se~ipus .~nd)t:\'.~)lf>,uld 'he discussed. · 
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SHRI RAJ BAHADUR: You asked
me that I should ask my colleague to 
make a statement. I will do that.

aft w  wnr *«rf ( ^ spt ) : 

apt HT3PTT StTPT *  T*SRf |t r

wnr s  i

fw |rtt w m f t f : *rnr$* % 

'fafr vVf ?r*r 1

SHRI RAJ BAHADUR: Sir, as you
yourself said, there are different ver-
sions given by different newspapers..

MR. SPEAKER: I think the state-
ment will come to-day.

RE: ALLEGED ATROCITIES ON
HARIJANS IN BANDA DISTRICT OF 

UTTAR PRADESH

MR. SPEAKER: I have allowed
two Members to raise a question on 
this murder of a Harijan leader. 
Anyway, the subject is the same. 
Prof. Madhu Dandavate and Shri 
Jyotirmoy Bosu. Only two minutes 
each. I have allowed it in spite ot 
the fact that it related to a State 
matter because I thought that as it 
is a case of Harijans, I should allow 
it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Thank you, Sir.
We appreciate it.

MR. SPEAKER: You should always 
appreciate.

PROF. MADHU DANDAVATE 
(Rajapur): I want to draw the at-
tention of the House to a shocking 
tragedy that has been perpetrated on 
the Harijans on December 4, 1972 in 
one of the villages of Banda Dis-
trict of Uttar Pradesh.

The tragedy is most grim. A popu-
lar Harijan leader, Shri Shiv Parsan 
Kewat was shot dead and five others 
seriously injured. The tragedy of the 
episode is that tikis Yiks beta the sequel

of the election there. You will be^ 
surprised that gangsters who were 
armed with spears and guns went on 
demonstrating their strength against 
the Harijans. They fired many rounds 
in the air. They also fired..

AN HON. MEMBER: By wlom?

PROF. MADHU DANDAVATE: Of
course, by those who wanted to per-
petrate atrocities on the Harijans. It 
has appeared in the press that main-
ly the upper strata of the society, the 
upper caste of the Hindu society pro-
vided all these gangsters. A thou-
sand Harijans were subjected to at-
rocities. Not only that, it has 
appeared in the press that this was a 
sequel to an election wherein a Hari-
jan candidate, Ramdhar Lohan was 
successful against Jagatnarain who 
was an upper caste Hindu candidate 
in the Grampradhan election. This 
provoked the entire caste Hindu 
population and they indulged in all 
sorts of atrocities. It did not end 
there. They resorted to an economic 
boycot of the Harijans in various 
fields. The Harijan labour were 
threatened that they would not be 
offered any employment at all.

Not only that, instead of Police pro-
viding protection to the Harijan com-
munity, the police men indulged in 
repression of the Harijans. That is 
what has appeared in the Press.

I want to dr^w your specific at-
tention to the fact that I had, on the 
floor of this House, on more than 
four occasions, drawn your attention 
and the attention of the House to the 
atrocities committed on the Hari-
jans, in a village near Patiala and 
also in village Bauda in Maharash-
tra. I again raised the question of 
atrocities on the Harijans in a vlilage 
in Banda District and this is the 
fourth successive case I am raising.

My only demand is that just as on 
one occasion yoU directed that a 
statement must come from the Gov-
ernment, though there was no obliga-
tion on the part of the Home Minister
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I on Harrijan in Banda UP
to make a statement you should de-
mand that oft all atrocities, when-
ever the attention of the House has 
been focussed, the Home Minister 
should come forward with a cate-
gorical statement and with an assui- 
ance that adequate protection will 
be given to the Harijan community.

, SHRI JYOTIRMOY BOSU: Thi«
is not the first time; this thing has 
been happening repeatedly. We ha\e 
seen casts where Harijan girls have 

,beon stripped of their clothes and 
paraded on the streets. We have 
known cases where Harijan girls had 
been raped by people who aie pio- 
tected by the arms of law. It is a 
very serious matter. It has* tome out 
in a well-pubiishedi news item in the 
Indian Express. Tw*o constable have 
been challanedr by the District Magis-
trate It the Harijan leader was 
elected in a democratic election, why 
should the other people, belonging to 
the upper castcs, take such action, 
if this soit of reptression is going on, 
what is it that the Government is at 
all doing, to protect the interest of 
Harijans ' They simply shed only 
ciocodile tears on the floor of the 
House I condemn this attitude I 
condemn this t5o\emments cution, 
We have ‘̂ eeh ‘in Nunan in Azamgarh 
17 Muslim houses were burnt The 
Government could have put a tele-
phone call to Lucknow and got in-
formation w ith in  a matter of minutes 
I condemn this Government which 
has failed to do anything, to give any 
protection to the Harijans and the 
minorities.

PROF MADHU DANDAVATE: 
Will you instruct the Home Minister 
at some stage to make some state-
ment?

qg’to r 3ft w* n  . . . ( k tw f t)

«ft g w  m  w r m  :

v t f  aft % .if *ft srsqr f i  £ 

5* *ft «ff f w  ?Tf* 4 1

MR. SPEAKER: I have allowed
those Members who gave noticc in 
proper shape before time. You must 
follow this practice* r  *

* ■ *1
12.17 brs. ' „ T ,

PA PERS LAID ON THE TABLE

STATEMrNTS SHOWING ACTION 1AKFN BY 
GO\ r. ON VARIOUS -ASSURANCES ETC.

THE DEPUTY MINISTER IN THE 
DEPARTMENT Q J \ PARLIAMENT-
ARY AFFAIRS (SHRI B. SHAN- 
KARANAND): I beg to lay on the
Table the  following statem ents show -
ing the action taken  by the  G overn-
m ent on vai io u s c  assurances, p ro -
mises and undertakings given by the 
M inisters during the various .sessions 
of Lok Sabha — . n p

F o urt h  Lok  ^ a bh a

(1) Statem ent N o-X X V I—Seventh 
Session, 1969.

(2) Statem ent No XXV—Eighth 
Session. 1969

(3) Statem ent No. X X III—Ninth 
Session, 196SJ "r

(4) Statem ent No. 'XXVI-VTenth 
S ew on  1970

(5) S tatem ent 1N0 XVI—Twelfth 
Session, 1970

F if t h  Lok  Sa sh  a

(6) Statem ent ftbr IX—F a . t  
Session, 1971.

(7) Statem ent No. XVII—Secon \
Session, 197i.n 4

(8) S tatem ent ■ No.' IX—Third 
Session, 1971.

(9) Statem ent No. VIII—F ou rth  
Session, 1972.

(1H) Statement. ,No. II—Fifth
Session, 1972. 

rPlaced iv L ib ra ry  . See LT-3B34/ 
72 J
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155 Delimitation Bill Motion re. i<fi 
International Situation 

of the States and Union territories 
and Metropolitan Council of Delhi 
and for matters connected therewith.

DECEMBER 7, 1972

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND 
VERMA): I beg to lay on the Table—

(1) (i) A copy of the Payment
of Gratuity (Central) Rules, 1972, 
published in Notification No. G.S K 
4i2(E) in Gazette of India dated 
the ICth September, 1972. under 
^ub-scction (2) of section 15 of the 
Pavment of Gratuity Act, 1972 
[Placed in Library. See No. LT- 
3914/72.]

(u) A statement (Hindi and Eng-
lish versions) explaining the 
reasons for not laying the Hindi 
version of the above Notification 
simultaneously. [Placed in Library. 
See No. LT-3914/72.]

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bill to provide for the re-
adjustment of the allocation of 
seats in the House of the People to 
the States, the total number of 
seals in the Legislative Assembly 
of each State, the division of each 
State a:i'l each Union terntorv hav- 
i ’£? a L< j . s l a t i v e  As><?ml>l\ pnc. tho 
IJ’iion teriitor> ol D e lh i ,  into 
territoual constituencies iui elec-
tion^ to tho House ot the 
People and Legislative Assemblies 
of the States and Union territories 
and Metropolitan Council of Delhi 
and for matters connected there-
with ”

The motion was adopted.

(2) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Coal Mines Rescue 
Stations Committee, Dhanbad. for 
the year 1971-72. [Placed m Libr­
ary. See No. LT-3935/72J.

12.18 hrs

DELIMITATION BILL*

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE: (SHRJ NITIRAJ SINGH
CHAUDHARY): I beg to move for
leave to introduce a Bill to provide 
for the readjustment of the allocotion 
of seats in the House of the People 
to the States, the total number of seats 
in the Legislative Assembly of each 
State, the division of each State and 
each Union territory having a Legis-
lative Assembly and the Union terri-
tory of Delhi into territorial consti-
tuencies for elections to the House ot 
the People and Legislative Assemblies

SHRI NITIRAJ SINGH CHAU-
DHARY: I introduce the Bill

12.19 hrs.
MOTION RE. INTERNATIONAL 

SITUATION

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH): 
Mr. Speaker, Sir, I beg to move:

“That this House do consider the 
present international situation and 
the policy of the Government of 
India in relation thereto.”

Sir, most of the important aspects of 
the present international situation 
and Government of India’s attitude 
thereto have been mentioned from 
time to time in this House , in the 
other House and outside, and to en-
able the hon. Members to get more 
time for their speeches, I have r>o 
intention of making an opening 
speech and I will wind up the debate.
I commend this Motion for discussion. 
______________________ __________ «

•Published in Gazette of India Extraordinary Part II section 2, dated
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&>ituai< m

m w x  *r?rtor m  ffr?PT ^

f*r*rrf
*rrc**? 5f7T% |rr ^ r q ' i r ^  % f̂ r̂ r

|  1

SHRI SHYAMNANDAN MISHRA 
fBegusarai): We should now the
Government's attitude Why have 
they brought forward 1 his motion?

isft ^JTarrarTT^ iftr ft  (sTnrrTO  

f  *3 s m  sparer -tt i r b n r  1

firTifV srw f'ft >rfe scrrqr 

T%*TTfr*r 

wrstrer a t  5rt%

? i t  fa^r t * *  «r>% 1 ?tpt *m  *T 

qr>rr?£?ft *ft <r>sr ^ r

m ^ T  m?T*T k  f^rRT s r ^ n r  |  

75T?rr f t  »rf7 i  arr̂ -’T ^  *fr ^ > t t  i % P p t

SJT7 g-fcf T^% |  srV *TST 5®?r 

3PT?rr t w t  t  1

it?  w r *  ? tV  t t  fV * n r  % ft;

#%fit  % jffapr #r *rr*r *rrtr>r

g> srrar f  srnr * r n  ? p  w  ? tt?t £ 

«fr«r *rr w  t»- ^tf^sr 1

SHRI SWARAN SINGII It de-
pends on the desire of the Members of 
Parliament. I know that there had 
|>een numerous occasions when a 
motion of this type had been moved 
for consideration and an attempt 
was made to make an opening speech, 
when, it was generally the desire ex-
pressed by various sections of the 
House that the Minister should not 
make two speeches, one at the begin-
ning and the other at the end, but 
snore time should be given to Mem- 

. tiers. But there is no difficulty in

making a speech, and if hon. Mem-
bers would like that I should make 
an opening speech, I shall do so with 
great pleasure

MR. SPEAKER- The hon. Minister 
should go on and on till the Members 
themselves say that the Minister 
should stop

SHRI SWARAN SINGH No th -r  
may sometimes, for reasons lust 
known to themselves, not be ro- 
operative Hut 1 do nol want to adopt 
that attitude I do want to take tint 
oppnitumt\ ot making some opin-
ing remarks about the international 
ltuation and the important aspects 

of the situation in the Indian sub-
continent, in Europe and elsewheie

Mi Speaker, Sir, the international 
situation over the last year or so ha-j 
definitely been moving towards re-
laxation of tensions, and a geneial 
atmosphere of detente has been in-
troduced almost in all important 
centres where formerly there was an 
almosphere of conflict and confronta-
tion

The most important region in this 
respect is Euiope In the Euiopean 
context, theie was this geneial atm os-
phere of confrontation between the 
sociahsT group of countries and 
Western Europe. There were the 
pacts which were very active, namely 
the NATO and the Warsaw Pact and 
there was the question of two 
Germanys These were matters which 
were the focal point for tension and 
of confrontation. Over some months 
now, the situation has radically 
changed in Europe. The mam credit 
for this goes to the policy first ini-
tiated and then vigorously pursued by 
the Federal Republic of Germany 
under the leadership of Chancellor 
Willy Brandt. Tne signing of the 
Moscow Treaty between the Federal 
Republic of Germany and the USSR 
and later on the conclusion of the 
Warsaw Treaty paved th? way for 
relaxation of tension; and acceptance 
of the existing boundaries in Europe
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_!emoved one s.ensitive s"q-Ji-~~' 1o(c~~ti­
n ed tension and uncert.~~nty, ... '';'.P,he 
subsequent events h~~t . $.~~;fi ~th.'at . 

1; this policy pursued · ~Y ·'chancellor 
l Willy Brandt ·had !been approved not 

I only by the Parliament ef .. ~he :Feaeral 
aepublic of · Ger~any but there has 
been people's support' t~ .this, ·~s de• 

i monstrated by the massive victory 
that Chancellor Willy Brandt has 
~chieved in the recent elections that 
~ave taken· place. The agreement 
between GDR and FRd'1iJs «a1teady 

' been concluded, which has 'the status 
of a treaty, and this is likely to be 
signed in Berlin or mayl;le .,Jit some 
?ther place, between the· C'h~ncellor 
of FRG and the leade:.s" 1~f GDR. 

.Europe has been unf~~tupately in 
history, the pla.ce whe'rE! two major 
wars erupted in the lifet1riie of most 

. f of us, and any relax~tio~ of tension 
1 fo Europe is a matter' of satisfaction 

I •· '.' ... ~ 1 · 

1 an~ it st.rengthens the fci:fc~s o( peace. 
p: There is now the proper atmosphere f for conv~ning E'.ur~pean security con-'l· ~erence m Helsmki, and pTeparations 
· are afoot to make this conference a 

, . success, so that peace might be stabi- · 
lised, and there may be co-operation 
amongst the various · countries of 
Europe. 

Taking Asia, the situation is not as 
good as it is now in E·urope.- But the 

: l tl'.ends are in the sain1e "dif ectitin. I 
~ -yvould not · like to m'entiorl. .a'etal.ls, lout 

the relaxation of tension -' "Wliich has 
n foll~w~d the summit ' meeting at 
f.··I.. Peking. between Presiq~nf~.~iK(?n and the Chmese leaders has definitely re'-

slllte9 'in lowering of ·:rensibns' 'in East 
Asia .1 

I The Asian countries. :·:~ had all 
these years- looked to · the United 
·stC\tes of Americk ·for wh~t ' they 're-
. garded as support to their policies 

J " ., .... 
have ~udd~nly ~?~ncL that they ha:ye 
.~o readjust their think~ng aJ.'.d ~av! 
to adopt otller postures as · a , result of 
the new atmosphere t}lat wo~ shape 
after President .Niion's · · vj.siJ · •. to 
Peking. Taiwan in "ip.ai ·~l.tuation'·Ms 
~ i ' ) j. '~ ·~ i' ~ ' . ·•. 

now _be~m ... J?rogressi".ely drop~d by · 
many countries'··· ·which ·'had· ·even 
formal dipiomatic relations with ~ 
Taiwan; for instance, a - ~ouritry ·m{e, · 
Japan has decided to -close her mission 
in' 'Taiwan. This hiorning, there 'walr :. 
a news item that, the new Govern-
ment of Australia have· taken a de-
c1s10n to close their embassy ·~ :ln 
i:aip·~.h. Similarly, several other --
countries which were" recognislnJ' ; 
Taiw.an as the legitimate Government . 
of , China <!re now progressively 
accepting the reality in thi'sc part ·or · 
the world. They are .anxious t() 
establish normal. dip1oma:tfc relations:. : 
with the People's Republic of China 
and in this process, the consequentia'I .. 
effect of this on Taiwan is obvi8us and!'~ 
need to be elaborated further. . · 

' : '.-f- ' 

:rh,en, aga_in, the summit meeting:-
which was held in Peking bet~~en t~~, 
Prime Minister of J'apan an'd -'l 'ffie:~ ,•. 
Chinese leaders has definifolSf;'?.l~~-'. 

the situation fr; that Fart of the. ~orld~ . . ,.. ' 1t~ ' 
and the hostility and animcr~ity that:~ '' 

' . ' , ' " , ... ,•.II' ".t} >\l'' 
had existed betwe.en Japan and China·, 
for such a long time fa· ·now-· behlg . ., 
changed into an atmospflere· of" cti~L 

! l p.o.,~ 

operation and understan'dlng. , . And~ 

this again is a significant development ·: 
in this p~rt Of fu~ WoTlcf. ' . 

The divided country of Korea .. also··· 
is at the · !>resent moment goii;ig:· 
~hroug'h a very difficult process of::--what may be described· ·as' national' . 
reconciliation. Nor~h Korea· . andT. 
South Korea are underta,kfng !bilat~.~~l' . 
discussion with the commonly· agreed" 
objective of ~xploring the .possihilitY-. ' . ~ ~ . " 'l"': 
-of peaceful · reunifi~atfon. ¥{ft~t,~~ · · 
ultimately they succeed in tflfs ''<tt· not;~ 
only time wili teii. It i; i;iot li~ely ic:1"' 
be an easy process. Bu_t by th~~.e'-' 
bilat.eral discussions qetween North'l 

•' ' 
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Korea and South Korea, the atmos-
phere of ten?ion has yielded place to 
one of relaxation of tensions, and 
theie is a likelihood of the situation 
being proressively eased in that part 
oi the world also.

The position in Indo-China, how- 
evei, does continue to give concern 
not only to the People of Indo-China, 
but to the whole world. The now 
well-known nine-point agreement 
that had resulted from the talks be-
tween the Democratic Republic of 
Viet Nam and the United States of 
America has not yet been formally 
signed by the two Governments. The 
situation in Viet Nam, both North 
Viet Nam and South Viet Nam, con-
tinue? to be a source of great concern. 
Even at this stage, secret talks are 
taking place in Paris between the 
plenipotentiary Le Due Tho of the 
Democratic Republic of Viet Nam, 
and President Nixon’s representative 
Dr. Kissinger. These talks have got 
proJonged, and the news that is com-
ing about the progress of these talks 
also is not very full. But it is 
commonly accepted that these secret 
talks in Paris at the present moment 
are m a crucial stage and it appears 
that agreement has been arrived at 
on a fairly large number of aspects, 
and efforts are continuing from both 
sides, the DRVN side as also from 
the America side, to conclude an 
agreement which might result in 
cease-fire and might "pave the way 
for political settlement, so 
that the people of Viet Nam 
may have a government and institu-
tions ir. accordance with their wishes 
without any outside interference.

As the stage of negotiations at the 
present moment is at a very crucial 
and critical state, I would not like to 
make any comment on the substantive 
issues involved. But one pragmatic 
approach can be that whatever Is 
acceptable to both sides—and it 
appears that the two sides are despe-
rately trying to arrive at an agree-
ment—should, we hope, result in the 
establishment of temporary peace in

the beginning and might pave the 
way for final settlement in this region.

The situation in the other two 
countries in Indo-China, Laos and 
Cambodia is still confused. It is true 
that in Laos, some talks are taking 
placc between RLG, that is, the Royal 
Laotian Government and the Pathet 
Lao leaders.

, Several talks have already taken 
place ibut from the reports that have 
come to us it appears that significant 
progress has not yet been made. We 
have always taken the view that the 
situation in Laos for a satisfactory 
solution will have to await a settle-
ment in Viet Nam. The situation in 
Laos is so much dependent on 
happenings in Viet Nam that to think 
of any easing of the position in Laos 
without a settlement in Viet Nam 
does not appear to be either probable 
or practical. A great deal depends 
upon the settlement in Viet Nam and 
it is only thereafter that the situation 
in Laos can move towards a settle-
ment. We have always supported the 
view and this appears to be the desire 
of the people in Laos that the 
sovereignty, integrity and neutrality 
of Laos is something which is in' the 
interest of the Laotion people and we 
have always supported that objective.

The situation in Cambodia is even 
more confused. There does not 
appear to have been any serious effort 
made by the parties principally con-
cerned to establish any direct contacts 
and it will take some time before we 
can say that the situation in Cambodia 
is now moving in a direction where 
peace may be in sight and efforts may 
be directed towards finding a satis-
factory solution of the terriible situa-
tion that has prevailed now for quite 
sometime in Cambodia also. We have 
great admiration for the people of 
Cambodia, peace-loving people who 
on account of external pressures had 
been subjected to untold hardships 
and sufferings. We earnestly hope 
that peace would prevail in that 
region.

2820 LS—6.
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About the Indian sub-continent, 

positive aspects in the situation at the 
present moment predominate. There 
are no doubt some negative features 
also but if we compare the situation 
with what existed a year ago, at that 
time the armed conflict between India 
and Pakistan was in its full swing, 
we can say that very significant 
events have taken place in this part 
of 1 he world: the emergence of
Bangla Desh as a sovereign indepen-
dent country, the effective manner m 
which the situation has been control-
led by the present leadership, Sheikh 
Mujibhur Rahman and his party who 
enjoy such over-whelming support in 
their National Assembly, the fact that 
Bangla Desh—today we are having 
this discussion on the 7th December— 
was recognised iby India on 6th De-
cember last year thus being the first 
country to accord recognition >0 
Bangla Desh; withjn one >ear, over 95 
countries of the woild have accorded 
recognition to Bangla Desh, including 
the four permanent members of the 
Security Council. We had the honour 
and privilege just recently of welcom-
ing the President of Bangla Dosh in 
our midst and we were impressed by 
the manner in' which he displayed 
confidence about the stability of 
Bangla De$h, about the manner in 
which the problems facing Bangla 
Desh are being successfully handled 
by the Government which enjoys the 
confidence of the people. Bangladesh 
as an independent sovereign country 
is now well-established and well set 
on their goal of serving their people 
and consolidating their sovereignty 
and independence in an unmistakable 
manner. Our relations with Bangla-
desh are very close, and very friendly. 
We cooperate with them in several 
fields—economic, cultural, technologi-
cal, pqlitical, etc.—and we are highly 
satisfied with our cooperation with 
the Government of Bangladesh. It 
is also a matter of great satisfaction 
that within such a short time, the 
Constituent Assembly of Bangladesh 
has adopted a democratic, socialist, 
secular Constitution and we have all

our admiration and support for the 
people and Government of Bangladesh 
for going ahead and marching for-
ward on their chosen path of 
strengthening themselves by adhering 
to a democratic way of life.

India’s relations with Pakistan have 
passed through a chequered career 
even after the cease-fire which be-
came effective on the 17th December, 
1971. We took the initiative to start 
bilateral talks with Pakistan, which 
resulted in the conclusion of the Simla 
agreement. That has been debated 
here and I have no desire to go into 
the details thereof. The implementa-
tion of the Simla agreement, is in 
progress. The delineation of the line 
of control has been the subject- 
matter of discussion between the mili-
tary representatives of the two sides 
and even today a meeting is taking 
place m Lahore between our Chief 
of the Army Staff and Pakistan’s 
Chief of the Army Staff, so that the 
matter which is still not settled may 
be settled or a serious effort may be 
made to settle that also. As soon as 
this settlement is arrived at and it is 
approved by the two Governments, 
the hurdle in the way of restoration 
of normalcy in our relationship would 
be removed and it would be possible 
to withdraw the troops in accordance 
with the Simla agreement in a matter 
of, say, two weeks after this agree-
ment ig arrived at.

I would like to say that the question 
of prisoners of war albout which there 
is a great deal of anxiety amongst 
the international community is also a 
matter which was before the summit 
conference in Simla and it was agreed 
in one of the clauses of the Simla 
agreement itself that there will be 
subsequent meetings to take a final 
decision about the question of 
prisoners of war.

It is our view that the continued 
non-recognition of Bangladesh by 
Pakistan' is coming in the way of 
implementation of that clguse of the 
Simla Agreement, in accordance with 
which the question of the prisoners
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of war had been agreed to be discus-
sed between the parties. We had made 
the position clear in Simla that with 
regard to the prisoners of war who 
came into our custody on the eastern 
front, including those who surrender-
ed in Bangladesh to the joint com-
mand of India and Mukti Bahmi of 
Bangladesh, for a final settlement of 
the question of those prisoners of 

war, the association and agreement of 
the Bangladesh Government is essen-
tia! and necessary. Obviously, 
Pakistan cannot expect Bangladesh to 
participate in any serious discussion 
on any matter, much less on such a 
vital question as the future of the 
prisoners of war, unless the Bangla-
desh Government feel that they are 
entering and participating in those 
discussions on the basis of equalitv 
with Pakistan. Obviously, unless 
Pakistan agrees to recognition of 
Bangladesh, the attitude of Sheikh 
Mujibur Rehman and the Government 
of Bangladesh in this respect is 
understandable. They have taken a 
decision, which we support, that they 
would not enter into any discussion 
with Pakistan unless the representa-
tives of Pakistan talk to them on 
terms of equality. So long as Presi-
dent Bhutto and the Government of 
Pakistan continue not even to take 
notice of the realitv that has emerged 
namely, the sovereign independent 
Bangladesh, and they continue to des-
cribe it as “Muslim Bengal” and the 
“authorities in Dacca”, certainly that 
is not conducive to the creation of a 
situation where Bangladesh can 
reasonably be expected to participate 
in any discussion. Therefore, so far 
as that category of prisoners of war 
who can be described as having been 
taken into custody on the eastern 
sector are concerned, trilateral dis-
cussion and trilateral agreement bet-
ween the governments of Bangladesh, 
India and Pakistan are essential, and 
continued non-recognition of Bangla-
desh by Pakistan is a negative factor 
in the situation which is not only 
delaying the final settlement of the 
'question of prisoners of war, but is

also coming m the way of stabilising 
peace m  the Indian sub-continent.

Of late, President Bhutto and some 
oi his other colleagues have been 
making statem ents which do give the 
impression th a t they are perhaps pre-
paring their people for extending re-
cognition to Bangladesh Hon. Mem-
bers of this House m ust have noticed 
th a t the political part'-, winch is the 
predominant party  in Pakistan, Presi-
dent Bhutto’s own party, the Ptoples' 
P a rty  on the political plane has 
already sta ted  talk ing  of extending 
recognition to Bangladesh: but it is 
still to be done bv the government, 
which is controlled bv that politicil 
party . If the  approval by this politi-
cal party , which is the m aiority waity 
in Pakistan, is the first step for Pakis-
tan  Government to accord lecogniti'in 
to Bangladesh, we welcome that t>ten 
because we are desirou? of establish-
ing durable peace m the Indian sub-
continent. Therefore, we would v..-l 
come any steps that are taken 
President Bhutto and the Government 
of Pakistan for recognising Bangla-
desh and for strengthening the for^e 
ol peace and co-operation in the Indian 
sub continent. We on our side not-
withstanding tlie.se vauous difficulties 
want to implement Tie Simla Agree-
ment in letter and spirit becausc we 
believe that the basic concept, *be 
loundation on which the Simla Agree-
ment is based, namely, agreement to 
<-ettle all differences between India 
and Pakistan peacefully and bilateral-
ly is an excellent one end, if it is imple-
mented by both sides, it  will help the 
situation in the Indian sub-continent. 
This first step towards reversing the 
unfortunate atmosphere confrontation 
and conflict is likely to create an a t-
mosphere of good neighbourly rela-
tions between India and Pakistan. 
This is the spirit in which we look at 
the Sim la Agreement.

We have many points upon which w» 
can express our dissatisfaction and 
strong dissatisfaction over how Presi-
dent Bhutto has been dealing with this
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problem. We believe that if he had 
dealt with this problem in a straight- 
forward manner and had explained to 
hip people the implications of the 
Simla Agreement, some of his pretent 
difficulties may not perhaps have been 
as pronounced as they are at the pre-
sent moment. But if we take a view 
of the Indian sub-continent as a whole, 
there is distinct improvement and 
movement towards peace and it will 
be a continuous endeavour on the part 
of India to strengthen this process of 
consolidation of peace and to estab-
lish normal good neighbourly relations 
with Pakistan.

The situation in the West, Asia still 
continues to be a source of anxiety 
and the Isreaeh forces still continue to 
be in illegal occupation of the area 
that came m their possession as a re-
sult of their aggression. We have 
supported throughout and we conti-
nue to support the unanimous resolu-
tion ot the Security Council m this 
respect which has called upon Israel 
to vacate aggression The situation 
there m the Arab-Israel conflict, at the 
present moment, is highly unsatisfac-
tory and there is no significant move 
which may have besn initiated recent-
ly that might raise some hope that a 
solution of this problem is in sight.

India’s relations with neighbouring 
countries, Sri Lanka, Burma, Bhutan 
and Nepal, are very close and friend-
ly—Bangladesh I have already men-
tioned. If our efforts to normalise re-
lations with Pakistan succeed, then we 
can look forward to a period of peace, 
stability and co-operation in the In-
dian sub-continent which will be a 
very desirable development and which 
will enable us to have our program-
mes of far-reaching socio-economic re-
volution in our part of the world im-
plemented in a more effective manner. 
For the good of millions and millions 
of .people here and also in our neigh-
bouring countries, we are cooperating 
with our neighbours in their develop-
mental programmes and we are desi-
rous of deepening and broadening

these areas of cooperation in the eco-
nomic field, in the cultural and tech-
nological fields, with all our neigh-
bours.

Sir. the general situation at the 
present moment is this. Whereas one* 
can say that it has moved towards 
detente, there are several imponder-
ables in the situation, if I may use 
that expression. The attitudes of 
countries are shifting from time to 
time; may be a number of these shifts 
are in the positive direction. Who 
could have said, four or five months 
back, that Japan and China would 
come closer to each other? Who could 
say that President Nixon would initiate 
far-reaching changes in his approach 
towards China, and who could have 
visualised that President Nixin’s visit 
to Moscow would result in the con-
clusion of several agreements in the 
matter of Stategic arms limitation, irt 
l ie economic yield and in several other 
fields? The consequential effect of 
these changes m the attitudes of 
principal powers, main powers, main 
powers, has its inevitable effect upon 
other countries, whether we look at 
Europe or South-East Asia or South 
Asia or even West Asia, all these 
changes that have taken place are 
having their impact upon several 
countries and some of the old frozen 
attitudes are changing. We have to- 
adjust ourselves to these changes and 
to take action so that our contribu-
tion for strengthening the forces of 
peace is effective and our own national 
interests are safeguarded.

This, Mr. Speaker, broadlv, is the 
international situation m our part oft 
the world and in other parts of the 
world.

SHRI MANORANJAN HAZRA 
(Arambagh): You have not said any-
thing about our relations with China, 
whether they are improving or not.

AN HON. MEMBER- What about 
Africa?
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SHRI SWABAN SINGH: I will not 
now lsave without touching upon 
these points which have been raised. 
It was precisely for this purpose that 
1 wanted you to have more time. You 
have given me time; so, I must utilise 
it.

It has been mentioned that 1 have 
not said anything about the situation 
in Africa. The situation in Africa, 
broadly speaking, can be described in 
three categories: the situation in the 
northern part fo Africa, i.e., the Arab 
world; then the situation in the areas 
where the freedom fighters are carry-
ing on a relentless struggle against the 
Portuguese colonial forces, whether it 
is Portuguese Guinea or Angola or 
Mozambique and also the countries 
-where racist apartheid regimes are 
'functioning, i.e., South Africa and 
Rhodesia; and then we have got the 
•countries north of South Africa and 
south of the Arab world where many 
»of these African countries, the newly 
independent countries, are trying to 
consolidate their position. Our sup-
port to the forces that are fighting 
to end colonialism, racism and the 
apartheid regime is total and we have 
supported their cause stoutly in all 
forums and this support continues.

With regard to the countries north 
of that region, we have faced and 
persons of Asian origin have faced 
problems in Uganda about which I 
have made statements from time to 
time and I have nothing more to add 
except to say that very few persons of 
Asian origin have been left in Uganda. 
1 think their number cannot be more 
than 2000 or so and the main problem 
now is of assets left behind and we 
are in touch with the Government of 
Uganda and we are making serious 
efforts to salvage as much as we can 
but I am not very optimistic; however, 
this effort has to continue.

In relation to other countries, the 
situation is more or less normal. We 
are very happly that our economic re-
lations with several of these countries

are being strengthened. We have a 
mission from Tanzania here and we 
hope that as a result of this visit and 
as a result of oui President’s visit to 
Tanzania, the basis for a fruitful co-
operation, in the mutual interests of 
both India and Tanzania, would be 
consolidated and we will be co-operat-
ing in their economic and industrial 
development in a number of ways. 
We want to strengthen this process of 
more purposeful and meaningful co-
operation with other Alncan countries 
as well. We know these African 
countries, although they have attained 
their political freedom, continue to 
face economic problems and they ate 
also facing pressures from former colo-
nial powers and we have, therefore, to 
strengthen them in every possible 
manner.

Regarding Our relations with Chma, 
about which the hon. Memher opposite 
belonging to the CPI (M) i«. very an-
xious to know, I am not sure whether 
I can give any useful information on 
that I wjll certainly come and report 
to this hon. House as soon as I see 
that there is any improvement in the 
relations...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): How clesp is the
failure.

SHRI SWARAN SINGH: Now. I 
deal with our failure and of the party 
which sits in the extreme left .

SHRI MANORANJAN HAZRA: You 
please make a statement about the 
progress. There is no question of 
failure!

SHRI SWARAN SINGH: I have also 
to make a statement if there is no 
progress. That is my responsibility. 
You can ignore it but I cannot ignore 
it because I have to tell the House 
and the country the facts as they are.

At the present moment, I can say 
that we, on our side, are desirous of 
normalising our relations with China. 
But obviously, this can be brought
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about only if there is the .same .·desire 
o_n the ·part of · Chiii·a as w~il. If ·the 
strident I)Ote that we se~ in the Chi-
nese speeches in ' the United. Nahons 
on the situation iii. the Indian sub-
continent, if the hostile statements that 
are made by t>ie Chinese leaders i~ 
Peking at the time ~f visits of seve-
ral visiting dignitaries, are an:v, indi-
cation, then oge does ,get a feeling _ that 
the 9hinese perhap_s' are not de~ir.ous 
9f improving relations with India. 
But, so far as we are concer~ed we 
have been more thari willincr • ' ., ... 

SHRI JYOTIRMOY BOSU: 'That is 
what ·you say. 

SHRI SWARAN SINGH: I thought I 
was speaking now. And, I am saying 
this on behalf of fodla. 

SHRI JYOTIRMOY BOSU: Your 
Government. 

SHRI SWARAN SINGH: My Gov-
ernment, and they are in charge of 
the External Affairs of India .. 

SHRI VASANT SATHE (A)wla): 
Which represents the Governmen't. 

s 'HRI SWARAN SINGH: I think I 
am voicing the feelings even of the 
Opposition parties, if not the entire 
oppositio:a parties, at any rate, the 
party to which my dear friend Mr. 
Jyotirmoy Bosu belongs, that we are 
desirous of improving relations with 
China, and we have made ·this posi-
tion clear on a number of occasions. 
We have avoided being drawn into 
polemics, but having done all that, it 
does not appear that China at the 
present moment is responding posi-
tively to these various suggestions and 
various statements that we have made. 
That does not mean that we should 
give up our effort. 

SHRI JYOTIRMOY BOSU: How 
many times of re:Sporrdirtg you have,-
:positive response, neo-pcisitive res-
ponce, semi-positiv:e response, · ultra-
positive respon'se .. 

SHRI VAS1'.NT . SATHE· 
response.. · · · · · " . ; . 

Abusive 

;.SHRI SWARAN SINGH: Positive 
r~sponse ' obviously, according to , the 
simple English Dictionary meaning, 
should be that if we want to make 
friend9 with them, they also should 
S\:l.Y, Y~s. 1:1;iey are also desirous of 
making. frieiidsh.iP. · And negativ~ res-
ponse ob'{iou,sly will be· the ' con'tra.~y 
of it. L 5ay, I want to make friends 
and from the pther side ~lso ... 

·s~ru . JYOTIRM0Y BOsu: As you 
are dc)ing with Ivi:r. Nixon now. · 

SHRI. SWARAN SINGH: I think, 
from Peking · .. to Washington. It 
appeared at one time that it was a 
l:ong distance, for the party to which 
Mr. Jyotirmoy Bosu belongs and pro-
bably that distance has .now contract-
ed; I wish him well. . 

MR. SPEAKER; Do you want _to sit 
through the lunch hour? The Minis-
ter is rea~y for that. 

SHRI SWARAN. SINGH: I would 
say, ·.Sir, in. all . serious.ness •·t':iat , China 
is our neighbour and geography has 
placed us tog.ether. We have to live as: 
good neighbours. There are some 
differences. There a re some unfavour-
able attitudes and postures of ·china 
on cerfain matters which ar·e vital to 
us. yYe continue to nope that China 
will ii.'ppfeciate the desirability and 
the necessity of normalising relations 
with India so that t'ie two countries 
Ind~a . and China, can live . as good, 
neighbours. We have that ohjectivb in 
view and we will ·continue to work for 
that. That, in a nutshell, is . our ap-
proach toward~ . China. 

I think I have now exhausted .the 
patience even of those enthusiasts who 
were ·asldng me to make an opening 
sp~ech . I :would · leave the rest for 
them ahd I will siry 'sorhethihg at the 
end ·arso, 
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MR. SPEAKER. Mol! on n> vel 
“That this House do considei the 

present international situation and 
the policy of the Government of

* India in relation thereto."

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ BAHA-
DUR) ■ We will forego lunch hour 
today.

MR. SPEAKER. We have some sub- 
stifufe Motions.

SHRI JYOTIRMOY BOSU- I beg to 
move:

T hat lo r the original motion, the 
following be substituted, namely —•

“This House, having considered 
th“ present international situation 
and the policy of the Government 
of India in relation thereto, is of 
the opinion that—

(a) the Government of India 
have not made any significant and 
vigorous eflorts to build up Indo- 
Bangladesh friendship on a finm 
basis ond notes with grave con-
cern the growth of anti-Indian 
feelings in Bangladesh:

(b) the Government should take 
note of the adverse criticism ot its 
policy by some senior Bangladesh 
politicians and make all possible 
efforts to remove misgivings, if 
any, of the Bangladesh people 
about India,

(c) in spite of many assurances 
and promises by the Government, 
trade between India and Bangla-
desh has not grown appreciably;

(d) the Government have not 
taken any steps to liberalise that 
passport and visa rules in respect 
of travel between India and 
Bangladesh;

(e) the Government have yet to 
define its attitude towards the 
Provisional Revolutionary Gov-
ernment of South Vietnam which 
is the genuine representative of 
the people of that country; and

(f) the Government have failed 
t" take the House into confidence 
by 4clling it what positive steps it 
has taken to open bilateral talks 
with the Peoples Republic of China 
with a view to normalise Slno- 
Indian relationship.”(l)

DR. LAXMINARAIN PANDEYA 
(Mandsaur): I beg to move:

That for the original motion, the 
following be substituted, namely —

“This House, having considered 
the present international situation 
and the policy of the Government 
of India in relation (hereto, xf of the 
opinion that the image of India has 
gone down on the international plane 
as a result of the policy of the Gov-
ernment of India in this regard and 
the country has failed to maintain 
close relations even with iriendly 
countries which has afiected her 
prestigeous position in the interna-
tional world and recommends that 
the Government of India review the 
foreign policy to make it really 
effective so as to revive and enhance 
the counfr\’s prestigeous position in 
the international world.” (2)

SHRI RAMAVATAR SHASTRI 
(Patna): I beg to move:

That tor the original motion, the 
following be substituted, namely:—

“This House, having considered 
the present international situation 
and the policy of the Government of 
India in relation thereto, is of the 
opinion, that—

(a) in order to cement the bond 
of friendship with Bangladesh, all 
out support and help should be 
given to the newly born’ Republic 
and Bangladesh should be given all 
support to weed out the pro-Pakis-
tani and anti-Indi&n elements from 
there;
(b) special attention should be 
paid to increase and develop trade 
relations with the Bangladesh, and
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immediate steps be taken to libera-
lise the passport and visa rules in 
respect of travel between India and 
Bangladesh;

(c) the Government should urge 
upon the Bangladesh Government to 
allow the non-Bengali Muslims ».e. 
the Muslims from Bihar and U.P. 
who are not implicated in any case 
to go to the countries of their 
liking;

(d) the Government should re-
lease all the Pakistani civilians from 
the Indian custody and allow them 
to go back to Pakistan;

(e) the Government of India 
should follow consistent anti-
imperialist, non-aligned and peace-
ful policies;

(£) the Government of India 
should immediately recognise the 
Democratic People’s Republic of 
Korea and the Provisional Revolu-
tionary Government of the Republic 
of South Vietnam; take positive 
steps to normalise relations with the 
People's Republic of China; and 
establish and develop trade rela-
tions with Cuba and other socialist 
countries. (3)

MR. SPEAKER: There is a sugges-
tion that we should go without lunch 
hour today.

SOME HON. MEMBERS: No, Sir.
MR. SPEAKER: The Minister has 

come prepared for it.

** firTTtf ^

fa ro  |

ffcTT I

MR. SPEAKER: Then we adjourn 
for lunch to reassemble at 2.P.M,
13wll hrs.

The Lok Sabha then adjourned for 
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at our minutes past Fourteen 
of the Clock.
[Mr. D e p u ty - S p e a k e h  in the ChairJ

MOTION re. INTERNATIONAL 
SITUATION—contd.

SHRI DINEN BHATTACtfARYYA 
(Serampore): 1 have heard the long 
speech given by Sardar Swaran Singh 
on international situation. At the 
outset I want to state that from his 
speech I have not been able to under-
stand whiat are our foundations in 
relations with other countries. That 
he has not spelt out so clearly as 1 
expected. Before taking up the points 
I want to deal with, I would say that 
the most significant thing in the 
international situation today is that 
the balances of forces are fast chang-
ing in favour of freedom, peace and 
Socialism and the forces of reaction 
and imperialism are getting moribund 
day by day. I fully agree with Sardar 
Swaran Singh so far as the relaxation 
of tension in Europe is concerned, 
after the two Germanys came to 
terms and after the agreement bet-
ween the Soviet Union and the 
Federal Republic of Germany.

Coming to the Vietnam issue which 
has been dealt with by the Foreign 
Minister, our Government is not 
emphatically condemning to barbari-
ties which the United States is still 
continuing there. The United States 
should be condemned for breach of 
faith. On 18th October, it was agreed 
by USA that the agreement on the 
Vietnam issue will be signed. But 
they baekad out la the meantime, 
they are supplying large quantities ojf 
arms to South Vietnam and the 
blockade is still going on. The 
bombardment ifl still continuing. By 
the continued struggle by the Viet-
namese people against the armed 
aggression* and barbarities of the 
United States and its stooges, the 
Nixon Administration was forced to 
agree to come to terms with Vietnam. 
Even after that, as per the natural
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characteristics of imperialism, he US 
imperialism is trying to slide back. 
This point should be taken up by our 
Government. If we are sincerely 
anti-imperialist, about which I have 
great doubts, we must condemn this 
action' of the American imperialism. 
Of course, I congratulate the Govern-
ment on raising the status of our re-
lations with North Vietnam to 
ambassadorial level. It is good. But, 
why should they hesitate to recognise 
the Provisional Revolutionary Gov-
ernment of South Viet Nam? It is 
gratifying to know that they have now 
recognised GDR. But it was done 
only when both the Germanys decided 
to  come to an agreement and when it 
was unanimously accepted in the 
United Nations Assembly to recog-
nise G.D.R. Are they waiting for that 
m  the case of PRG? I know that they 
will have to give recognition to the 
PRG of South Vietnam Why not give 
it now? Why this hesitation? My 
^complaint against the Government is 
that they have no stable and consis-
tent foreign policy and they are 
resitant in their policy. They are 
like the* pendulum of a clock swing-
ing from one side to the other This 
is characteristic of our foreign policy.

Codling to our relation with our 
neighbouring countries I must say 
that the prestige of the country has 
been heightened by our positive stand 
in respect of the liberation struggle 
in Bangladesh. The emergence of 
Bangladesh as a sovereign indepen-
dent country is a blow to imperialism 
which wants to dominate the sub-
continent.

At the same time, I must also say 
that there is unanimity or consensus 
throughout the country, except per-
haps the Jansangh, about the Simla 
Agreement. There may be some diffi-
culties here and there, but we do not 
-consider it proper to say, like the Jan-
sangh did, that it is dead. It cannot 
be dead. I say emphatically that we 
must take an objective view of the 
situation. Pakistan is our neighbour 
and we must try to establish friend-

ship with out neighbour. For our 
own sake, for the sake of ensuring 
durable peace in the »ulb-continent 
and for preventing the big powers 
from interfering in the original pro- 
blems we should adopt a sincere and 
unbiased attitude in the implementa-
tion of the Simla Pact in both letter 
and spirit. We are for the imple-
mentation of the Simla Agreement in 
itB totality. At the same time, I will 
say that both Pakistan and India 
should not haggle about this condi-
tion or that condition. Both countries 
must come together and peace must 
be established between India and 
Pakistan.

Coming to our other neighbours, our 
relations are not as good as they 
should be. What was the necessity for 
sending the army to Ceylon when the 
Ceylonese youth were fighting their 
government for some of their just and 
genuine demands. This has embit-
tered our relations with the youth of 
Ceylon. I must emphatically protest 
against it and say that it should not 
be done again in future.

Coming to Bangladesh, our intention 
is to establish friendly relations an* I 
help that country to come to its pro-
per shape. But, taking advantage of 
the present position of Bangladesh, 
some business-men here are acting in 
a way which creates embitterment in 
our relations with the people of 
Bangladesh. All blackmark>ateers and 
big traders are taking advantage of 
our pact with Bangladesh. They 
are acting in a way which is creating 
tension in the people of Bangladesh, 
which we must take note of. I do 
not say that th<* Government is in-
tentionally doing it. But by circum-
stances, some corrupt traders of our 
country and some industrialists are 
becoming the cause of embitterment 
and strained relations with the prople 
of Bangladesh.

The same is the situation with re* 
gard to Nepal. Can you say that we 
have better relations with Nepal than 
what China has with Nepal? Why? 
Because of the same kind of actio*
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by a section of the business commu-
nity The ultimate result is that our 
relations with Nepal are getting de-
teriorated That should be checked 
and immediate action should be taken 
m that direction

Regarding our lelations v/ith other 
African countries it is true the 
Minister also has expressed his desire 
for the success of the liberation 
movement m Africa But I would 
say that the Government of India 
must give material help to these 
forces m Africa and m South 
America who are fighting against 
imperialism Tn tlus conned on I 
may say that whether it is, liberation 
struggle in South America m Africa 
or m Vietnam the people o* those 
coui tries are fighting our cause and 
the-\ are weakening the infl i ncv of 
imperialism in the world, theieby 
paving the path lor freedon p^ace 
and socialisum in the world

1 would urge upon the Government 
to take a positive stand n lospect of 
the liberation struggles jnd the free-
dom movements that a ie  going on m 
A f "j a, and m South America in 
Angola m Mo7ambique in Guinea 
and m Yemen and in other places It 
is the sam& American force the same 
American imperialism that wanted 
to demolish the freedom stiuggle of 
Bangladesh and wanted to threaten 
our country b\ bringing the Seventh 
FW t mto the Indian Ocean It is 
the same American imperialism which 
is conspiring and doing all the mis-
chief to see that the freedom strug-
gle® in South America and Africa are 
smashed and it is the same American 
force which is responsible for all these 
bloodsheds m Vietnam Laos and 
Cambodia As such, I aSk why the 
Government should not condemn here 
and now the American imperialism 
without any hestiation and emphati-
cally state that they must cotne to 
terms and that they must sign the 
Agreement  with the Vietnamese peo-
ple?

Now I would deal with some other 
problems.

Mr DEPUTY-SPEAKXR He does 
not havt. m uch tim e to r th a t

SHRI DINEN BHA1TA Ci IA.RYYA 
1 am concluding

My contention is the one with which 
I started and that is that India has no. 
stable foreign policy It is not essen-
tially anti-imperialist policy it is ro t 
essentially for the success ot the free-
dom struggles of the dependent coun-
tries throughout the world It is be-
cause oui economic ioundation is 
unstable that we have t0 ceoend on 
his soit of unstable lorci^n policy 

Sir unless we do not give of the 
policy of depending on any imperia 
list c Juntrv ior the development of 
oui economy y ou cam ot t xpe t oui 
count) y to be stable in its foreign 
policy I mention this because now 
h-ibrobbmg has been staitcd to bring 
back Nixon here again m spite of 
the fact that we know what this Nixon 
Administration is what his Amenta 
is I am not saying this The pa-
pers which fullv support you are m 
a verv crudt form trying to create 
this impression in the people who have 
tasted what is imperialism during the 
Bangladesh struggle, now they are 
trying to clear the way so that Mr 
Swaran Singh may establish relations 
(Interruption) not that way, not an 
honourable settlement so that they 
may loss over us, so that in the name 
of our economic development they can 
dictate terms to us That vftxy the 
Government is moving That ib most 
dangerous development You are 
bringing back again imperialism We 
are not against any friendly relations 
with any ountry  but wte ore agaittst 
imperialism If it comes here again, 
it will ideologically and economically 
spread Its tahtaicles on 6ur economy

AN tfON MEMBER- m a t  abotrt 
Mr Nfewrtfs Visit to  FMtfftfe?
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SHRI DINEN BHATTACHARYYA: 
I do not consider Mr. Nixon's visit 
to China a defeat of China; it is a 
victory to the peace forces which are 
advancing. That is why U. S. imperia-
lism realised now that, without com-
ing to terms with China, they cannot 
survive, that is why, Mr. Nixon had 
to go; it is not that peking leaders 
went to Washington.

Now there is so much of talk about 
CIA. Why should the Government not 
come t >rw;trd with a white paper on 
that? The IVace Corps also, m the 
name of helping our country, is spread-
ing its espionage system, j s  spteading 
ita tentacles even i*1 our 'idnumstra- 
tion. Why do you not ome iorward 
and ask them to quit immediately?

We do not say that India is not 
eager to comc to terms with Chim, 1o 
establish its friendly relations w.lh 
Chm.u I have no doubt that India has 
now realised that in the whole of Asia 
and m o jr region, if we have to build 
up our Jvvn economy and if \Ve want 
pcace. we must have nood relal’ons 
with China. Unfortunately.. . .

MR. DmiTY-SPKAKKRH Please con­
clude.

SHRI DINEN BHATT \CUARYYA: 
You must Rive me. Sir two or three 
minutes more This half-speech will 
create confusion about my party’s 
stand.

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI DINFN BUATTARCHARYYA: 
I am just concluding.

From this House I will plead with 
China also to realise the reality. 
It is not a fact that India has 
got any bad intention because of 
Iftdo-Soviet Treaty. They should 
realise that in its proper per*

specitive, and sincere efforts by both 
India and China must be mnde to re-
establish friendly relations.

MR. DEPUTY-SPEAKER: You have 
made your point

SHRI DINEN BHATTACHARYYA: 
I will finish.

MR. DEPUTY-SPEAKER: You have 
ex^eedod >&ur lime

SHRI DINEN BHATTACHARYYA 
What is the time allowed.

MR DEPUTY-SPEAKER; You were 
given 13 minutes, but you have already 
taken 2o minutes.

SHRI DINEN BHATTACHARYYA: 
What is the harm. Sir? I will finish 
now.

MR. DEPUTY-SPEAKER: Order,
please.

SHRI DINEN BHATTACHARYYA:
I will finish in a minute.

What I want to say is that they 
must realise the realities. Why not 
China recognise Bangladesh’ Why not 
Pakistan also recognise Bangla Desh? 
Why not there be a stable place in 
our land by our closer relationship 
with both China and Pakistan7

Ultimately, I will say that our Gov-
ernment must take a positive stand 
regarding the CIA. This (*IA was 
responsible. I will say, for our con-
frontation with China in 1962. It 
is now clear from all the reports. So, 
beware of CIA, beware of the Ame-
rican imperialism and save our oemo- 
cracy and save the peace of this region 
from the conspiracy of the American 
imperialism and its stooge, the CIA.

SHRI B. R. BHAGAT (Shahabad); 
T*he House and the country as a 
whole will agree with the assessment 
of the ‘ofelgn Minister which be made 
this morning, about the positive deve-
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lopments which can be desert bed as* 
developments m the dnection of peace 
and creating an atmosphere of detente 
taking place m all parts of the world* 
Particularly, the year 1972, will go 
down when it enas by *he -end ®f this 
month, as a gre t watershed which 
will close its doors against the policy 
of confrontation, of military pacts, of 
.cold war and usher in an eia of peace-
ful negotiations and settlement o£ dis-
putes through negotiations, bilateral 
as well as tn-lateral or multilateral.

In this, year, right from the begin-
ning of the talks between President 
Nixon and Chou-En-Lai or the 
‘talks between President Nixon 
and the Soviet leaders, as well 
as ihe opening of negotiations 
on Vietnam which is coming 
to its final phase of settlemerft, one 
hopes m the course of the next few 
days, and then this affects also Europe, 
as the Foreign Minister paid, and the 
great joy of the people of Germany 
in giving a big hand a massive man-
date, to Willy Brandt m his policy of 
Ostopolitir as also North and South 
Korea coming together and, most of 
all, the great changes that have taken 
place in this sub-continent during the 
last 18 months which have changed 
the face of this part of the world—all 
these meant positive gains to the forces 
of peace, the forces of stabli’ty m this 
part of the developing world; but they 
have also created new prob’ems, new 
strains Any change is bound to 
create, and gi'eat changes are bound 
to create great problems. Sometimes 
our attitudes do not change as fast as 
the Changes take place Whether it 
is Bangla Desh or the Simla agree-
ment, almost the entire people rallied 
behind the policy of the Government.

I t has become a national policy and 
the voice of the people is behind it* 
But the position is that this has created 
problems and I would like to place on 
record my appreciation of the positive 
role that the Government, the foreign 
Minister, the Prime Minister and the 
President, who in a recent statement 
mentioned about the changing pattern 
of our relations with the major

powers and with our neighbours, have 
taken, and nobody can say that during 
this time, the Government and the 
External Affairs Minister and the
Ministry were lagging behind in any 
initiative We can criticise some of 
their initiatives That is a different 
point, but they have not been lagging 
behind, and that is a very veiy ivel- 
come change, and that shows the 
strength behind their policy That 
shows tne democratic tor es that are 
goading them or guiding them to take 
these steps, the strength of the people, 
the unity and the new confidence that 
has been generated m the counts

In this context I come to t'le pro-
blems created by the changing ppltern 
in this world the changing pattern of 
Europe, the new power balance, etc 
Although the old war has ended, the 
rivalries ot big powers have not end-
ed In the present situation the ♦uti-
lity of any major military conflict may 
have forced the big powers to take a 
stance of negotiation and settlement 
through peaceful cooperation But tht 
rivalries have not ended We have to 
function in this situation Mam jjoo- 
ple criticise and say that when there 
is no cold war, the military pacts be-
long to by-gone ages And, therei.01 e, 
there is no relevance cf non-align-
ment today Those who take that view 
are taking an incorrect view of the 
situation The basis of non-alignment 
is independent action It is a positive 
policy for peace

After 20 years, after the decades of 
the fifties and sixties non-alignment 
has undergone osrtam amount of 
changes m application. Tins has to 
be applied to a different emerging 
situation It has to be applied m an 
entirely different context Our policy 
during the last lew years has followed 
this pattern. We have continued to 
follow the basic principles of this 
policy. Our policy has been indepen-
dent action and We have pursued our 
policy to settle all disputes by peace-
ful means and following the national 
interest in a changing situation. Al-
though the situation in the sub-conti-
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rutht has changed, we are faced 'with 
new problems.

The succsss of our policy is contain-
e d  in the realisation of our objectives 

in this changed situation. Our rela-
tions with our neghbours, our relations 
with major powers in Asia are deter-
mined by this. Take the case of our 
relations with Pakistan. Bangla Desh 
hap been recognised by 95 countries. 
Its non-recognition by Pakistan and 
the creation of normal situation in 
the su^-conlirent is the crux of the 
pi fblem. The Simla agreement is a 
bold agreement in that respect. Our 
Foreign Minister said in the morning 
that it is not unexpected—I emphasise 
the word--.that some people might
have expected miracles to happen, 
within two or three or four weeks. 
The major powers have taken years 
in negotiations. China and America 
talked in Warsaw for ten ve.irs. In 
Paris the negotiations have been going 
on for two years.

In the pursuit of peace, more than in 
the pursuit of war, patience is requir-
ed, wisdom is required. All the time, 
adherence to our basic objectives and 
principles is required. W® should not 
give way to jingoism as has been done 
fcjy some sections of the people, small 
in numbers. The alternative to the 
Simla agreement is not jingoism. It 
ifc not chauvinism. We have to 
paiteietitly, fixlmly and purposefully 
follow the basic principles of our 
policy as contained in the Simla Agree-
ment. That is what we are doing. All 
the democratic forces in the country 
are in favour of peace and peaceful 
settlement with Pakistan. The voice 
against the spirit of the Simla agree-
ment is a weak voice. In Pakistan 
the voice can be stronger. Whatever 
Mr. Bhutto may be doing, or bis con-
tradictory speeches, we should not be 
unnerved by them. There are internal 
forces operating. We should not create 
conditions which weaken these forces 
towards a peaceful settlement. Fol-
lowing the spirit of the Simla Agree-
ment, we should have bilateral nego-

tiations without any outside interfer-
ence, whether it be from the US or 
China or any other power. We should 
make this area an area of peace and 
stability on the basis of the mutual 
interests of the countries concerned. 
We should pursue our policy of friend-
ship with Bangla Desh and consoli-
date ana strengthen it. There are
forces in the world and inside Bangla 
Desh which are trying to disrupt the 
firm friendship of Bangla Desh with 
us. We should guard against these 
forces.

Therefore, this is an occasion when 
w sdom has to be shown. There
should be adherence to our basic 
national interests Our national inte-
rest today is to pursue with firm deter-
mination the refashioning of our re-
lations in this part of the sub-conti-
nent with Bangla Desh, a relation of 
firm and eternal friendship has to be 
built. We have to identify ourselves 
with the people of Bangla Desh, help 
them by all means and make our 
mutual friendship sufficiently firm &<> 
that outside interference is not able 
to demolish that friendship.

With Pakistan, we have »o pursue 
our policy in the spirit of the Simla 
Agreement initiating a process of 
peaceful settlement of issues between 
us. Whatever time it takes, it should 
be our national determination to 
pursue that. We should not allow any 
internal forces or outside forces lo Re-
flect us from that path of peaceful 
settlement of disputes.

Our hon. friend had taken object-
ion to the statement of the Exter-
nal Affairs Minister when he reitera-
ted our stand that we v/ant to pur-
sue a policy of friendship with the 
US. I do not know whose national in-
terest he is serving. We have never 
said that we want to pursue a policy 
of hostility with the US or, for that 
matter with China, or even Pakistan, 
with whom we have had difficulties . 
in the past. How was it that our 
relations with the US deteriorated? 
Let us examine it. It was mainly
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because they followed e policy of 
balancing Pakistan with India when 
they gave massive military aid to 
Pakistan. That bedevilled our re-
lations with the USA- There nay  
have been a period when we have had 
PL 480 and other aid from the U. S. 
But all those things are irrelevant 
because the US followed a wrong 
policy of balancing Pakistan with 
India, piling up the former with mas-
sive military aid which resulted in 
several conflicts. That fouled our re-
lations with that country.

But onca that position has changed, 
the realities of the situation demand 
that the US or other powers recognise 
thus fact the countries of this sub 
continent have to settle their disputes 
themselves and have to live in peace, 
amity and co-operation. The spirit 
of co-operation has, to be developed 
Tms can happen once the old policy 
given up and the reality is recogni-
sed

Similarly in regard to Bangla Desh, 
the completely erroneous policy which 
they followed which put them on the 
side of the worst crime against huma-
nity has to be changed and the 
present reality recognised. Voices 
were raised tn the U S ilpelf against 
this policy Leading papers, Sena-
tors and other Congressmen were 
against this policy. Therefore, if 
the US is willing to give up this po-
licy and recognise the realities of 
the situation, that can oe the basis 
o£ a new relationship. T'nev have 
recognised Bangla Desh.

It is a positive factor Some peo-
ple have very uncharitably said 
that because we are having food 
difficulties and we need aid, we are 
trying to adjust our policies with the 
United States. Nothing can be more 
ungenerous and unpatriotic than this 
because it is the firm policy of the 
Government, these matters of aid a*® 
•not connected with our basic policies 
and we are not to be guided by this. 
The baste thing; is: our relations with

the United States will improve, can 
improve only when they give Up this 
policy of balancing Pakistan. What-
ever they may do, if there is no mas-
sive arms aid again to Pakistan—I 
am glad indications are there that 
they are not giving arms assistance 
to Pakistan—if they do not fiiv« it. 
it will be a positive factor, positive 
straw in the wind of change. These 
are the basic issues on the basis 
of the realities of the present day 
situation in the sub-continent.

Another irritating matter was Viet- 
Nam. We have consistently critici-
sed the United States policy. Now 
that problem will also be i>olvea, 
because peace will return to Viet- 
Nam. These are positive develop-
ments. If these developments take 
place and if there is a de«s're on the 
part of the United States to improve 
relations, we should not be lagging 
behind.

Similarly with China. Their atti-
tude to the developments in the 1 ub- 
continent, their uttitu 1c to Bat^la 
Desh and their attitude to Pakistan 
is a vojy negatne factor m thv etc* el- 
opment ot relations with O w n We 
nope that in the near future if they 
show signs of recognising realities, 
positive steps can be taken lor nor-
malisation of relations with China. 
In all these aspects our objective are 
clear and form in the background for 
normalising relations with China.

Our relations with the Soviet 
Union are ®n a Arm foundation. Noth-
ing can change, nothing can obstruct 
our growing friendly relations witn 
the Soviet Union. The lndo-Soviet 
Treaty is not directed against s>ny 
other country. Therefore, whether 
China or any other country ha* 
fear or suspicion because of our close 
relations with the Soviet Union there 
is absolutely no foundation for such 
suspicion on their part. There ' u» 
no compromise on tins. Friendly 
relations with the Soviet Union is 
not only a Government policy, it is 
the desire and wish of the common
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people here. They have stood by 
us in our most difficult times afcd 
therefore whatever winds of change, 
whatever new situation, new emerg-
ing pattern there may be the basic 
element erf our foreign policy is our 
friendship with the Soviet Union 
and it will grow, because it is based 
On mutuality of interests and is also 
bringing stability and peace in this 
country; it is not directed against any 
country. Therefore what is needed 
today is that we should take more 
positive initiatives in the pursuit of 
our objectives. We should pay clo-
ser attention to our neighbouring 
countries, Nepal, Sri Lanka or Mala-
ysia or other countries, litteral coun-
tries of the Indian ocean. V)e have 
been saying thal the b l n   ̂ O'ean 
should be an area of peace. A re-
solution is being moved in the United 
Nations; a panel of the United Nations 
has recommended it. Our national 
interest is involved in this and there-
fore we should take a more positive 
stand. I will not say that there 
should be a conference; this is not 
the stage at the moment but we must 
pursue with the countries more ac-
tively diplomatically, and try to create 
conditions in which we could convey 
our point of view and have a com-
mon programme of action in which 
this area can be maintained as an 
area of peace There are other 
ramifications. naval presence of 
foreign countries. I do not have 
the time to go into that. I can only 
say that strong opinion should be 
created among the litteral countries 
so that that problem can also be tack-
led and the defence of our coasts can 
be maintained.

Lastly, in the present-day world, 
when the power blocs, language of 
war and military pacts have given 
place to cooperation and strengthen-
ing of relations, it is not the sinews 
of war but the sinews of peace—cul-
tural, scientific, technological and 
much more so economic and com-
mercial—which will be the weapons

of understanding. Many other coun-
tries are following it. The Chinese 
are going in for commercial and eco-
nomic relations with many countries 
including Japan. The Japanese are 
doing the same with the Chinese and 
the Soviet Union, whether it is in 
the Pacific basin or South East Asia. 
All our talks of friendship will be 
meaningless particularly in this part 
of the Indian Ocean countries, the 
Persian Gulf countries and Asian 
countries unless we are prepared to 
share our know-how, scicntific skill 
and economic strength, with the 
other countries, whether it is 
through transfer of technologies, 
joint ventures or various other things. 
It is a positive direction and the 
Government must continue this posi-
tive thrust of the foreign policy that 
they have been undertaking during 
the last 18 months. It calls for more 
detailed work and greater initiatives. 
That will be the real contribution of 
this country in the pursuit of peace 
and creating a climate of under-
standing and cooperation and stabi-
lity in this world.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): Mr. Deputy-Speaker,
Sir, I am glad that earlier today my 
friend, the Foreign Minister, persu-
aded himself to give us an extem-
poraneous survey of the world scene 
and it was done with characteristic 
self-assurance. And, I enjoyed also 
the other aspect of his speech that 
which was that it was a very pleasant 
lullaby. I say this because I dis-
covered only towards the end of his 
speech that he referred to some-
thing really important and that is, 
the imponderables of the present 
situation, implying that the simplis-
tic formulations that are being ban-
died about so glibly these days about 
detente being there and everything 
being more or less lovely in the 
garden, these simplistic formulations 
have to be examined at certain depth. 
We do not have an opportunity in 
this House, but elstwhere the Foreign 
Minister, I hope, does carry on exer-
cises which would be less simplistic
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than they appear to have been so 
far.

In spite of what my friend Shri 
Bbagat just now said—he has made 
by and large a very welcome speech— 
I would say that the recent bonanza 
of pleasant exchanges between India 
and the United States is more than 
a little intriguing and as a press 
wit said the other day, the Prime 
Minister’s *'‘thoughtful” message to 
President Nixon on his re-election 
has started snowballing. With sud-
den and uncanny chivalry, perhaps 
hoping that he would get from 
Shrimati Gandhi a repetition of the 
compliment she had paid to Presi-
dent Johnson in 1966 as a man of 
peace, with sudden chivalry, Presi-
dent Nixon, the X in whose name 
looks like the Swastika, the Fascist 
emblem, to freedom fighters in 
different parts of the world, has sent 
her birthday good wishes and the 
cautiously formulated hope of a 
sounder mutual relationship. The em-
phasis is on “sounder’”.

India’s President, Prime Minister, 
Foreign Minister and whoever else 
could jump into the bandwagon, took 
up the cue, and my friend, the Foreign 
Minister, made a very important 
speech in the Rajya Sabha, which 
drew response, we are told, from the 
US Secretary of State, Mr. Rogers, 
because, according to US commenta-
tors, it is “the most conciliatory ever 
in years”. All this had been preceded 
by behind-the-scene operations, Shri 
B. K. Nehru leaving Assam bleeding 
in a thousand wounds to carry on 
confabulations in Washington, Shri 
Kewal Singh, now Foreign Secretary, 
carrying on with mystery-man Kis-
singer and others, the Indian Food 
Secretary on a secret mission to the 
dollar land. From the other end, as 
if to throw a sort of somewhat comic 
blind on the picture, comes a Billy 
Graham, evangelist and many other 
things besides armed with two meet-
ings with Nixon, for discussion with 
India’s Prime Minister. How and

why she prefers to find time for such 
gentry is quite a 64 million-dollar 
question.

All this in the name of detente, of 
course; we have a new manoeuvrabi-
lity for everybody, it seems, is chang-
ing stances. The bi-polar structure of 
world politics is now giving way, we 
are told, to multi-polarism. Apart 
from United States and USSR, there- 
is China, there is Japan and there is 
the emerging European community, 
and so on and so forth. If Nixon can 
be mending fences with China and 
the USSR, well , let him also be 
good enough to pity us and pull us 
out of our economic rut, for the in-
corrigibly pitcca sahibs in our bureau-
cracy and their gullible political 
masters can never think of any but 
USA and her friends as really and 
truly able to help us, poor natives, 
with food, technology, machinery, 
know-how and God knows what else.

To put a brave face on things, our 
Foreign Minister waxed eloquently 
the other day on “common values of 
an abiding nature” which we are 
supposed to cherish equally with the 
United States—such as, he says our 
“belief in democracy, individual 
liberty and human dignity” There is 
a saying “tell that to the marines”* I  
ask the Foreign Minister to tell that 
to the Vietnamese, against whom the 
rulers of USA have been fighting the 
dirtiest war in history—a chemical, 
electronic and, of late, geophysical 
warfare, aimed at destroying man’s 
environment. The total weight of 
bombs dropped on Indo-China in the 
last six years was 13 million tonnes, 
equivalent to 450 atomic bombs of the  
Hiroshima type, bombs rained at the 
rate of 60 kg. per second and 300 kg. 
per person. There is no necessity to 
refer to the foreign basis of the  
United States and its ugly role as the 
gendarme of world reaction. What-
ever their belief in democracy, indi-
vidual liberty and human dignity 
might be, we do not share these with 
the rulers of the United States.
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There can be no objection to our 
having normal relationship, diplo-
matic, commercial and other kinds 
of international friendly relationship 
with the United State&s, or any other 
‘country, irrespective of what we 
think of their rulers or their ideology. 
But following on a period when our 
relations with the United States 
were soured over American arms 
aid to Pakistan and other pinpricks 
and then turned bitter in 1971 when 
they had the gumption to send the 
Seventh Fleet to the Bay of Bengal, 
are we now beginning—I am asking 
this question—to repeat the 1966 act 
and cringe and curry favour with 
them? Are these the first, tentative, 
beginnings of a new shift towards 
reaction in the brave name of 
detente in our foreign policy? Is it 
a preparation for backsliding, which 
appears from time to time so clearly 
in our economic policy, and is now 
extended to foreign policy? Perhaps, 
it is no surprise that government now 
prepares to purchase, to import, a 
large quantity of foodgrains from the 
United States at increased prices, 
and stultifies the Ahmedabad A1CC 
Resolution on the State take-over of 
wholesale trade in rice and wheat 
which is sabotaged by the Congress- 
led administration in different parts 
of the country.

Nixon will have to pull out from 
Vietnam but with repeated perfidy, a 
settlement is being delayed and 
sought to be distorted. Refusing to 
abide by the 9-point settlement 
which had been agreed to be signed 
before the end of October, U.S. im-
perialists still seek to operate from a 
position of strength. They have in-
tensified fighting. They have got their 
Saigon puppets starting a terror cam-
paign, jailing patriots by thousands 
m d killing them off—all part of a 
pre-planned scheme to delay the 
peace. Expept for mildly worded and 
belatedly mumbled phrases 6f un-
happiness, India has scrupulously 
avoided taking a principled line. This 
must be the reason why in the 
settlement that is to come, India,

2 m  LS—7.

though Co-Chairman of the Control 
Commission, has no role. We have 
been rather namby-pamby in our 
policy and, while the Americans 
detest us for a variety of reasons, the 
freedom fighters of Vietnam are often 
perplexed at whatever we are doing. 
We invite Madame Binh, but mess 
up things when she comes to Delhi 
and do not yet recognise her Govern-
ment. We do not sharply set our face 
against the United States’ effort to 
delay and distort freedom in Vietnam 
and everywhere else.

Even so, in our sub-continect, the 
emergence of Bangladesh means a 
qualitative change in the picture of 
South Asia and makes possible a new 
pattern of relationship amongst the 
States of this region. With Bangla-
desh whose President was welcomed 
so cordially here, we have as with 
the Soviet Union a treaty of friend-
ship and cooperation, a silken bond 
that nothing can snap. With Pakis-
tan also India sincerely wants 
friendship and cooperation, and the 
Simla Agreement so welcome to us 
is being cleverly sabotaged in a 
peculiar manner characteristic of 
Mr. Bhutto. The Simla A greem ent 
stresses—and we genuinely stand by 
it—bilateral solution of all mutual 
problems without foreign busy-bodies 
butting in and dirtying the waters.

The trouble is that United States 
and China both are hell-bont on 
keeping this part of the world m as 
much of trouble and difficulty as 
possible. They are specially hostile to 
India because she is the biggest fac-
tor and potentially the most progres-
sive and powerful element.

Even lesser powers, like Britain 
which has never yet forgiven India 
her freedom, mouth words of sanc-
timonious concern in the U.K. or 
elsewhere, But you should not be 
influenced by the sanctimonious ex-
pressions. They will do everything 
possible to binder cooperation be-
tween India, Bangladesh and Pakis-
tan. For them, a grand panorama of
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Asian cooperation beginning with 
all our neighbours would change 
the texture of world politics. To that 
panorama my hon. friend. Mr. 
Bhagat, made a tentative reference. 
But I do hope in the Congress party 
there is a greater awareness that 
India can take the leadership in 
building up the grand panorama of 
Asian cooperation. But that cannot 
be done with the blessings of the 
Nixon administration and that can-
not be done by cringing before it. 
They would like to stand in the way 
of India being the initiator of a new 
progressive policy in this part of the 
world. Come what may, we have to 
have strength enough to defeat these 
machinations against us.

We shall be ready for the sake of 
peace and friendship to offer to 
Pakistan whatever is reasonable and 
even more. But we must tell Pakis-
tan that there are limits which must 
not be crossed.

Whatever final settlement emerges 
has to be with the full concurrence of 
Bangladesh which must be recognised. 
These reactionary foreign elements 
are at work in Bangladesh and the 
rest of the sub-continent, fomenting 
trouble of every sort. We just can-
not let down our guard. The C.I.A., 
Bhutto’s blatant bla-bla about 
<<Muslim Bengal”, the slyly-manipu-
lated “ultra" movements with the 
comic relief of Maulana Bhashani 
thrown in—all these are indications 
of what kind of plotting is going on 
in our part of the world

On any normal computation, Sino- 
Indian relations in the context of 
today should, without much difficulty, 
be normal, if not entirely cordial. 
India has expressed her readiness in 
this regard, but China, fabulously in-
scrutable, does not appear responsive 
perhaps because of her global calcu-
lations and of her suspicion, a kind 
of peculiar suspicion she has develop-
ed of India as a friend—and she cer-
tainly is a friend—of the Soviet 
Union. It is a pity that China flies

high today the banner of anti-Sovle*i- 
ism, in the process developing queer 
western contracts, wishirg even foi 
a so-called united Europe as a 
counter-poisc to the Soviets in their 
western flank, offering sly encourage-
ment to even Japan in spite of Japan’s 
offer of permanent bases for the 
United Slates’ Seventh Fleet, repu-
diating the people’s magnificent up-
surge in Bangledesh and behaving as 
badly as China does in the United 
Nations, reiterating hostility to 
India, using the veto against Bangla-
desh in the United Nations and vot-
ing sometimes in the company of 
such countries as Portugal and South 
Africa. In pitiful contrast with cer-
tain shining achievements of the great 
Chinese Revolution, Peking’s policy 
has been peculiarly perverse, a kind 
of obstructionism in world affairs 
as far as the advance of freedom, 
peace and socialism is concerned. No 
doubt, this madness will pass; no 
doubt the enemies of world socialism 
cannot be allowed by intra-socialist 
division to go on making hay the 
way they do at the moment. Thu* 
will happen the sooner if world deve-
lopments assist the return of good 
sense.

India’s foreign policy, for all the 
good intentions we have advertised, 
have been vulnerable on account, 
basically, of our economic weakness. 
For a country like ours with its 
commitment to economic indepen-
dence and to the setting up of a new 
social order, it is essential to have a 
wide, comprehensive framework of 
foreign economic policy. Now that 
the world has changed, now that the 
Dollar and the Pound no longer mean 
what they did in the Fifties and Six-
ties, now that technology and know-
how are not the monopoly of the 
United States and Britain, India 
must seek a different form of econo-
mic relationship based on bilater-
alism and mutual benefit. Relation-
ship with the developed countries or 
a group of them will have to be 
examined very carefully in the light
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of our interests ana our indepen-
dence and integrity. For example, 
it was impertinent on the part of the 
Japanese and derogatory on the part 
of a Planning Commission Member to 
say that, in an agreement of Indo- 
Japanese collaboration in the field of 
power generation or fertilisers, it 
would be provided that, in case the 
Indian welders went on strike, the 
Japanese would have the right to 
airlift welders from Tokyo. The 
foreign investor cannot be allowed 
to build an independent State in 
India like what the oil cartels, for 
example, have always been trying to 
do.

The External Affairs Ministry is the 
weakest link, I think, in its handling 
and understanding of economic affairs, 
and the economic Ministries deal 
with foreign affairs absolutely per-
functorily. The Foreign Trade Minis-
try has primarily a trader’s approach, 
and this was reflected in our poor 
showing from the point of view of 
Afro-Asian interests which in an 
earlier period of time we appeared 
to champion and lead; but we failed 
from the point of view of Afro-Asian 
interests, at Unctad, UNCTAD-III, and 
the comparative failure of India to 
make an impact at Lima is due to 
the fact that there has been no co-
ordination between the External 
Affairs Ministry or any other really 
and truly directing Ministry with the 
operation of our foreign trsrf*

This country should know our 
own principled stand in world affairs 
and without appearing to make sanc-
timonious gestures, we should let the 
world know quietly but strongly 
about it. We should not hesitate to 
go ahead on principled foundations— 
moving correctly and cautiously with 
powers like the United States and 
China—correctly and cautiously-re-
fusing to place ourselves on a plank 
of hostility but refusing also to cringe 
and kowtow. For lack of inner 
strength, we do not have a decisive 
role in global questions and we 
should tell the world that we wish

to be friends of all, especially and, 
to begin with, with our immediate 
neighbours, including China and 
Pakistan, but, that we are, at the 
same time, pledged to the cause of 
freedom, peace and socialism, how-
soever far we might appear to be 
from our objective. Thus, we should 
have no delay in heightening links 
with North Korea, the P.R.G of 
South Vietnam, developing lively 
contacts with that exhilerating little 
marvel of a country, Cuba, where 
unaccountably we have only a 
Charge’ ,d, Affaires while they have 
an Ambassador representing them 
and present here all the time, evolv-
ing mutual consultation mechanisms 
with countries like the GDR and with 
which our relations have been brought 
up to the diplomatic level very 
happily and with countries like Chile, 
we should have consultation mechan-
isms also with countries like Tan-
zania and Algeria and with other 
countries whose experience in socio-
economic reconstruction is valuable. 
The first priority today, of course, re-
mains with the task of working out 
a genuine and lasting settlement as 
between ourselves and Bangla Desh 
and Pakistan—and also the inevitable 
pre-condition of progress, the recons-
truction of our own peoples’ lives, 
without which we remain the waifs 
and strays that we almost happen 
to be to-day in the world affairs.

Sir, I have done. I wish, but I 
fear I am too optimistic and I think 
I should not be too hopeful that the 
Government would try to take some 
meaningful note of some of the 
things which I have tried to say. 
Discussions of this sort can only be 
important if they really bring about 
qualitative changes in our foreign 
policy.

SHRI DINESH SINGH (Pratap- 
garh): The year 1072 will undoubted-
ly remembered the year of detente. 
It is the year in which the post-war 
policies of confrontation are now



190 Motion re. DECEMBER 7, 1972 International Situation 200

[Shri Dioash Singi] 
yielding to the policies of competi-
tion. It is the culmination of the poli-
cies that had been started many years 
ago even in the United States where 
the Kennedy adnrfnlstration had 
changed its policies from massive re-
taliation to flexible responsiveness.

But the question that comes before 
us is: for whom is this detente? Is it 
going to be a detente just for the 
J&ew major powers or is it going to bring 
in its wake also something for the rest 
of the world and for the developing 
countries? To say that any change 
will bring benefit to the whole world,
I am afraid, is not altogether true. 
We have seen that colonialism has 
been at its deepest when there has 
been an understanding between the 
colonial powers. Therefore, what we 
have to watch to-day is: what is
going to be the shape and form of 
what we call to-day detente?

What do we see as a result of 
detente? That there is a better un-
derstanding betwen the two super 
powers, that they have made an 
arrangement to protect themselves 
against an attack from the other, 
that there is a wider understanding 
between the next group of powers, 
what we call the major powers. But 
what has it brought for us in Asia? 
War in Vietnam and conflict in West 
Asia, the growing gap between the 
rich and the poor countries, and 
this is where there is the question of 
what we can do, what India can do. 
What is India’s validity? I hope my 
hon. friend, Mr. Krishna Menon, one 
of the architects of the concept of 
non-alignment and peaceful co-
existence, will go along with me when 
I say that the natural extension of 
non-alignment and peaceful co-
existence is in international co-
operation. It is an international co-
operation based not on the domination 
by a few countries over the rest, but 
an international cooperation based on 
the interest of all countries, especial-
ly of the developing countries. His-
tory has seen the exploitation and 
the dtfMtopihg countries today owe

a responsibility to developing coun-
tries as they owe their development 
and prosperity due to the exploita-
tion of these developing countries.

Therefore the valid question that 
comes up before us is this. What is 
India going to do in this situation? 
We cannot forget the geographic fact 
that we are in Asia. Our primary 
responsibility is to try to build up 
institutions in Asia which are willing 
to cooperate. I t is a matter of deep 
regret that today—even after two 
decades after most of the countries 
have become independent,—there is 
no Asian organisation for the Asian 
Ministers and representatives of the 
Asian peoples to sit together to 
ponder over these questions. Our 
primary responsibility is to think in 
terms of assisting in the building up 
of some of these Asian institutions.

Much has been said about a peace 
zone, a zone of peace in the Indian 
ocean. But how can there be a peace 
zone unless we seek identity of in-
terest among the countries that 
border Indian ocean?

Sir, to say that no one wil^ come 
here is not an answer. Our flat does 
not run all over the world. We can-
not say no navies or no foreign coun-
tries will come into this area because 
we have no means of preventing them. 
Any initiative can come only when we 
in Asia try to coordinate our action 
and build in Asia an understanding 
in which the interest of the people 
of Asia are protected.

We had made a modest beginning. 
An Asian Council of Ministers was 
formed under the aegies of ECAFE 
and I think it is a matter of deep 
regret that this was allowed to die 
out. One does not hear of it. One 
does not see any tangible results com-
ing Iroxn it.

We had a scheme in this country 
whereby we were trying to utilise 
the surplus of one country for the 
developmental processes of the other
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countries. We initiated an arrange* 
ment with Iran whereby we would 
be able to utilise their surpluses in 
oil resources in building up fertiliser 
plants in this country on joint colla-
boration basis. We had also a 
scheme of sharing of resources when 
we proposed a consortium between 
the tea companies of India and the 
tea companies of Sri Lanka so that 
we could go into joint marketing of 
the surplus that exist in both the 
countries. One does not hear of both 
these projects today. Unless we are 
able to think in terms of larger asso-
ciation, the country tends to get iso-
lated. It gives opportunity for other 
countries to come in the region and 
try to deepen their own associations 
and defence pacts and economic 
arrangements. This is where economic 
diplomacy is of the greatest import-
ance. Next year China will enter 
ECAFE, from the reports that we 
have today. What is going to be our 
strategy when Chinese becomes an 
active member of the economic asso-
ciation that governs Asia or that 
helps Asian countries? What is going 
to be the role of China? What is our 
assessment? What is going to be our 
reaction? The Foreign Minister has 
very kindly devoted a considerable 
portion of his opening speech to Asia. 
I welcome it because it is in Asia that 
we have got to make the beginning 
and then when these institutions 
begin to take shape, we have got to 
concert them with similar institu-
tions in other continents where 
there are large numbers of developing 
countries, whether of Africa or 
Southern America, the Latin Ameri-
can countries or others; then only, 
we can think in terms of a meaning 
of detente for the developing coun-
tries. Otherwise, a great risk re-
mains that it may become a detente 
only for the few and may create com-
plications for us more than what we 
have seen in the past. That does not 
mean that it may become a detente. 
I think that it is one of the things 
that we have $11 to .recognise, to 
welcome -and-to appreciate that thre 
is rlea*ftning of tension. But lessening

of tension between a few should not 
be a cause of increasing of tension 
between others, but it must aim at a 
general lessening of tension.

The detente that we have been talk-
ing about is an interesting phenomenon 
in the sense that it has been born out 
of the new confidence that these coun-
tries have acquired. Unfortunately, 
we have not been able to acquire this 
confidence in the developing coun-
tries. In our own region, we have not 
acquired the confidence with which 
we can deal with our neighbours, and 
that is largely because our own eco-
nomies have not reached a stftge 
where we can be confident of greater 
initiative and action. But even so, at 
some point of time we have got to 
take these risks and of operating 
from confidence and persuading other 
countries also to operate from confi-
dence, so that there is a general 
appreciation that the prosperity of 
one country will not be at the cost 
of the prosperity of another or that 
the prosperity of one country will 
lead to the domination of another 
country. This is where what I said 
earlier acquires double importance, 
namely that the prosperity should be 
colinked in a manner in which all 
the countries have a stake in the pros-
perity of one another.

Much has been said about the 
United States and the Soviet Union 
and about our steps, if one may so 
call it, of trying to normalise relations 
with the United States. I would say 
that there is nothing wrong in our tak-
ing initiatives for normalising relations 
with several countries, whether it is 
the United S.tates, or whether it is 
China or whether it is any other 
country. If we are pledged to peace-
ful co-operation, if we are pledged 
to peaceful coexistence, then the 
normal expectation is that there 
would be peaceful relations between 
countries. But it is equally important 
that friendship with one country 
should not be at the cost of the other. 
I hope that I can speak for the Foreign
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Minister when I say that our friend-
ship with the United States will cer-
tainly not be at the cost of our 
friendship with the Scvie Union or 
any other country. We do share cer-
tain ideals with the Soviet Union 
and we share certain ideals with the 
United States. Both are democratic 
countries, despite what the adminis-
tration of the United States may have 
done in one circumstance or another. 
1 entirely agree with Shri H. N. 
Mukherjec when he says that one of 
the tragedies of the medem world 
has been the attitude of the United 
•States towards colonial countries
and the attitude of the United States 
in Viet Nam. History will never 
pardon the administration, the admi-
nistrators, and the people who were 
responsible for the barbaric acts of 
war and annihilation in Viet Nam.

SHRI SAMAR GUHA (Contai):
Will history pardon that State which 
has crushed Czechoslovakia and 
Hungary also?

SHRI DINESH SINGH: I am sorry 
if the hon. Prof. Samar Guha is 
feeling neglected. I shall presently 
come to him also.

SHRI SAMAR GUHA: Not neglect-
ed. But crime is a crime; it may be 
done by any superpower anywhere in 
the world.

SHRI DINESH SINGH: We share 
with the US values of democracy and 
certain freedoms. We also share 
many values with the Soviet Union. 
Our common struggle against colo-
nialism is an example which will re-
main in history as one of the funda-
mental co-operations for peace and 
prosperity. I t is, therefore, important 
that we preserve these values wher-
ever they are.

There is only one other matter to 
which I would wish to refer. That 
is, that whatever happens, it is 
important for India to remain active 
in the international world. That does 
not mean that we have not been 
active, nor that we are inactive. But 
the situation today calls for greater 
acivity. It is a matter of pity that

when Asian solutions are being 
thought of, we seem to be out of the 
picture. When one thinks of peace in 
Vietnam, when one thinks of arrange-
ments that will come, it appears India 
is not in the picture. It is not enough 
to say that we have to be invited 
by both sides, that we cannot be par-
ticipants unless we are invited by 
both sides. Canada is saying the same 
thin, and yet she is being invited to 
this conference. But it is important 
that we create conditions in which it 
is useful to have India. I would not 
go into the past history. I have had 
occasion in this House to refer to how 
we remained in the picture m the 
earlier solutions that were thought of 
in Vietnam, even though we were 
not initially invited to that confer-
ence. It is still not too late for us to 
think in terms of active eo-operation 
in finding peace in Vietnam. It is not 
enough to say that it should be left 
to the US, the DRVN or to the people 
of South Veitnam joining in. If there 
is any group of foreign powers to de-
termine peace in Vitenam, India 
must be amongst that group that is 
active there. Otherwise, we will 
gradually slide out of the Asian scene.

The same thing applies to West Asia. 
Unless the arrangements envisage a 
position for India, not a position of 
dominance, not a position of inter-
ference, but a position of co-opera- 
tion, we may slide out of the scene.
It is not enough to say that we have 
to be invited to go. Of course, an in-
vitation is useful, but there are many 
ways of getting an invitation.

SHRI SAMAR GUHA (Contai): I
am thankful to you, Mr. Deputy- 
Speaker, for giving me an opportu-
nity now although my priority is 
not so high.

The hon. Sardarji has made a rather 
very quick geographic survey of re-
cent global events, unfortunately 
without giving us clearly an evalu-
ation of the new developments and 
new orientation in the international 
world, particularly in regard to dip-
lomacy and the lesson we can derive  ̂
for our national benefit. Strangely, '
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we are witnessing today the defini-
tion of either erstwhile or potential 
enemies losing its significance- W© find 
that the concept of ideology or mili-
tary alignment in the international 
area has undergone a radical change. 
We arc finding new alignments 
inconceivable even a few years before. 
Perhaps five years before nobody 
could even imagine that it was possi-
ble; that those countries which were 
so inimical to one another like the 
United States and China, China and 
Japan or Russia and Germany could 
come together in such kind of pacts 
as have recently been enacted 
between those countries. It is one of 
the unique phenomenon, I should 
say a miracle in reorientation of 
international diplomacy that we are 
witnessing today which has its 
effect on military alignments also, 
apart from politics. We find that the 
importance of the NATO block or the 
Warsaw block, or the SEATO or the 
CENTO is increasingly missing.

It is very natural that India could 
have taken pride in this new deve-
lopment because after our Indepen-
dence for the first two decadcs, India 
was scrupulously fighting for a 
policy of non alignment in the inter-
national world. The Indian image 
was very bright as a non-aligned 
country. But unfortunately in the 
last one or two years the Indian image 
of non-alignment is not as shining as it 
was before, however much we may 
wish that our image as a non-aligned 
country remained as it was before. 
We have not been able to convince 
international powers that India re-
mains a non-aligned power as before 
This is because our Government has 
allowed itself to be identified too 
much in international politics and 
international diplomacy with a super 
power. If we really want that not only 
the Indian Ocean but the whole of 
the Indian sub-continent together 
with the Indian Ocean should be 
neutralised from the influence of inter-
national power blocs, then It is 
absolutely essential that India must 
try, consciously try hard, to restore 
her image as a non-aligned power.

There lies the key to the problem of 
neutralisation of the Indian sub-
continent as well as the Indian Ocean.

The test of success of our foreign 
policy is not in making a good survey 
of international events or writing a 
good thesis on it; the test is—I shall 
again use the word neutralisation— 
whether as a first step, as an imme-
diate step we can neutralise Pakis-
tan. By using the word ‘neutralisa-
tion’, I mean this. The deformed 
Pakistan is standing today, not 
on its legs, but on two crutches, one 
supplied bv China and the other by 
the United States. The sooner Pakis-
tan is denied these two crutches, more 
quickly will Pakistan be brought to 
terra firma of realism, that has 
happened after the emergence o£ 
Bangla Desh. Why do I emphasise 
that India should strive hard for res-
toration of her image as a non- 
aligned power? There lies the key 
again to the question whether we 
shall be able to take away the crutch-
es from the deformed Pakistan.

I know there are friends who do not 
grudge Mr. Nixon meeting a certain 
set of politicians in the international 
world. But when India, for her own 
interests, wants to have a certain 
kind of understanding and relations 
with a certain power, our friends see 
ghosts in them. As Indians of the 
Indian soil, believing in the Indian 
heritage, Indian tradition and free-
dom, we must look at it as a non- 
aligned power. The whole success of 
the future of our international re-
lations depends on how quickly we 
can normalise our relations with 
China on the one hand and the 
United States on the other, not at 
the cost of Russia. It does not mean 
that it is at the cost of any country. 
Our relations with other countries 
as a nonaligned power should be 
viewed from our national perspec-
tive, national interest and national 
objective. For that, it is absolutely 
necessary that we should try our 
best ingeniously to restore normal 
relations with China and the United
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States. I use the word ingeniously” 
because the minister said that we 
have not been able to make progress 
in getting response from China. 
But now to Peking many doors have 
been opened through Tokyo, i-ondon, 
Paris and Bonn. We can now see 
clearly the events developing in 
China, if not through the window 
of Delhi, through the other windows 
which have been opened. We can 
take advantage of those windows to 
get into the irnnd of China.

We should also disabuse and re-
move the apprehension of China re-
garding the Indo-Soviet Treaty. We 
should make it clear that the treaty 
is not directed against China in the 
sense that we are a party to the 
strategic containment of China from 
the southern region. This apprehen-
sion is standing in the way of nor-
malisation of our relations with 
China. The basic condition for afford-
ing an apporlunity for normalisation 
of our relations with China has radi-
cally changed The former axi? of ri-
valry between Delhi and Peking has 
changed. The axis of rivalry is no 
longer between Delhi and Peking. 
The axis of rivelry is now between 
Peking and Moscow. It will be 
wrong and dangerous for a demo-
cratic country like India to get into 
the jaws of two super com m unist 
powers. You must be careful about 
it. If you are careful, certainly it 
will be possible for us to quickly nor-
malise our relations with China, pro-
vided we can disabuse China of her 
apprehension in regard to the Indo- 
Soviet Treaty.

About the United States, I know 
many of my friends will call me 
reactionary—I want normalisation of 
our relations with the Uriited States. 
We knew the emissions and commis-
sions of the United States. But may 
I say, we do not look to the past but 
to the future. I t is in our own in-
terest that we should normalise our 
relations with the United States. 
Some fcvftmbfers of the ruling party, 
including the Congress President,

have Jaeen making valuble charges, 
undefined and unidentified charges 
of CIA activity in India. This kind 
of kite-flying does not add to the 
dignity of a big country like ours. 
Identify them; I will have nothing 
against that. But unidentified volubly 
charges neither and to our dignity nor 
to our interests. Therefore, we should 
be careful about them. If Shri 3 . K. 
Nehru’s visit can bridge up the differ-
ence between India and Washington,
I will hail hifl visit to the United 
States; I will not decry it.

The hon. Minister said in the morn-
ing that the Government was making 
good progress with Pakistan in regard 
to the implementation of the Simla 
Agreement. Yes, we are making good 
progress, but towards what? Towards 
wature inside Pakistan. The second 
mistake, which w« are continuing, is 
that we are moving on the basis that 
dealing with Pakistan we have made 
three fundamental, basic mistakes. I 
will mention those three mistakes. 
Firstly, we made a premature move 
to negotiate with Pakistan before 
the political events, after the emer-
gence of Bangladesh, were allowed to 
mature inside Pakistan. The second 
mistake, which we are continuing, is 
that we are moving on the basis that 
we fought two separate wars against 
Pakistan, although our war with Pakis-
tan was one single war. But we treat-
ed it as two years, one on the eastern 
front and another on the western 
front. We have proceeded to negoti-
ate with Pakistan on the basis of 
that, we have tried to settle the ques-
tion of prisoners of war with Pakis-
tan on the basis of that two-war 
theory.

The third mistake we have made 
is that we have emphasized too much 
on the politics of bilateralism. Bilate-
ralism is good for our international 
relations but not for countries that 
belong to the Indian sub-continent, 
because that would be unrealistic. 
Because of the history and geo-physical 
situation of the Indian sub-continent, 
we cannot think of bilateralism be-
cause there are three countries inex-
tricably Involved ’ there. We have to
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take lessons from recent developments 
in East and West Germany, North and 
South Vietnam, North and South Korea; 
things are changeing outlooks are 
changing and countries are changing 
and as such we have to think of new 
tyfieg of diplomacy, new outlook and 
new ideas for the entire Indian sub-
continent. Peace is indivisible and 
security is indivisible. We entered ' 
into negotiation with Pakistan, ex- > 
eluding Bangladesh and the result 
was the Simla Agreement. I know 
I will "be dubbed, I do not know 
by wliat terms, but I would sny 
fbjat because of our mistake of 
having premature and unrealistic 
negotiations with Pakistan in the 
form of Simla Agreement, we have 
deterred, tire have deferred, and we 
have allowed the recognition of 
Bangladesh to recede. If we had in-
sisted that Bangladesh must be a 
party to the negotiations, if we had 
insisted that peace is indivisible in 
the Indian sub-continent. Pakistan 
would have been obliged, compelled, 
to recognise Bangladesh and Bangla-
desh would have got its rightful place 
m the United Nations by now. I am 
sure you have seen the statement of 
Shri Samad about tripartite nego-
tiations regarding the problems of the 
Indian sub-continent- Peace, security, 
friendship, amity and neutralisation 
of the influence of the foreign 
powers in the Indian sub-continent 
cannot be achieved without tripartite 
negotiations, where India. Bangla-
desh and Pakistan will have to
sit together, deal the whole problem to-
gether and come to an agreement to-
gether. Because of our historic and 
geophysical position, We cannot escape 
from tripartite talks for durable peace 
in this area.

With Bangladesh we are doing quite 
w ell’at the governmental level. But 
we have plugged communion, com-
munication, negotiation, exchange of 
'ideas and friendship at the popular 
level by unnecessarily introducing 
passports and visa, which have led
•Mr. Bhuttb to' talk of Muslim Bengal, 
'abd which h&ve created a lot ot mis- 
tift3w*tafcding taatte Bsinglsfdesh. I 
congratulate Bangladesh for on the

17th they are giving to themselves a 
new Constitution on the basis of 
nationalism, democracy, socialism, 
and Secularism. I hope Bangladesh 
Will lead the Indian subcontinent by 
giving a new philosophy of secular 
nationalism, when for the last 25 years 
we have not been able to change even 
'the names of Muslim and Hindu 
Universities. Bangladesh has banned 
all communal parties. Bangladesh 
will lead India and Pakistan to a new 
future of non-communal nationalism 
for the whole of the sub-continent.

SHRI DINESH CHANDRA GOS- 
WAMI (Gauhati): Mr. Deputy-
Speaker, Sir, Mr. Dinen Bhattacha- 
ryya opened his speech by complain-
ing that the hon. Fireign Minister did 
not spell out in detail the achieve-
ment of our foreign policy. But he for-
gets that in international diplomacy, 
what is not spoken is sometimes more 
important than what is spoken. Our 
hon. Foreign Minister is a master in 
that art. Therefore, if he has not been 
able to gather from what the hon. 
Foreign Minister has not spoken, he 
should blame himself and complement 
the hon. Foreign Minister whenever 
that may be.

Today, when we are discussing about 
international situation and interna-
tional politics, and while doing so, we 
must take into account certain factors 
that have taken place in the last year, 
namely, detente between China 
and U.S.A., the detente between 
U.S A. and U.S.S.R., the Indo-Soviet 
Treaty and the re-structuring of the 
entire geo-political situation in the 
Indian sub-continent on the emer-
gence of Bangla Desh. We cannot to-
day discuss effectively and objectively 
and international situation, without 
keeping our mind open to these fac-
tors. With these factors in view, I 
shall try to analyse our relationship 
vrtth other countries, firstly, with our 
itnmediate neighbour Pakistan and, 
then, with other countries.

Coming to tile speech made by Prof. 
Saftlar Guha who is not here now, I 
found in his spafceh absolute «mdra- 
diction when he said on the one hand
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it is our duty to neutralise Pakistan 
and on "the other criticised Simla 
agreement. How can we neutra-
lise Pakistan? According to him we 
can neutralise Pakistan by taking 
away the two crutches upon which 
Pakistan is standing the crutch of 
China and the crutch of U.S.A. 
I ask him: Why is it that we
have taken a pledge to redeem 
and make successful the Simla 
Agreement? One of the very basic ob-
jective of the Simla Agreement is to 
take away these crutches upon which 
Pakistan is standing. We should not 
forget that the main obstacles which 
have come in the way of implementing 
the Simla Agreement t r>day are, firstly, 
the internal stresses put on Mr. Bhutto 
by the military regime in Pakistan 
and, secondly, stresses put in by ex-
ternal forces, of China and also 
America.

After all, if the Simla Agreement 
succeeds, certain basic consequences 
will follow. The consequences will be 
that, firstly, it will mark a definite 
and positive decline of influence of 
China and America on policies of 
Pakistan. Secondly, if the Simla 
Agreement succeeds, the two crutches 
upon which Pakistan is standing to-

-day, according to Prof. Samar Guha 
himself, will be taken away. I think, 
jf Simla succeeds, we will achieve the 
objective which he has asked us to 
achieve.

Then, we should also remember that 
if the Simla Agreement succeeds, it 
will mean a shift in the attitude of 
many pro-Pakistan countries and that 
will ibe definitely beneficial to our 
country. It will mean a victory of 
popular forces over military- forces, it 
not democratic forces in Pakistan. If 
we want lasting and durable peace in 
the sub-continent, obviously, we must 
try for this victory.

I want to make it clear that when 
we entered into the Simla Agreement, 
we did not enter into that with any 
petty shop-keeper’s attitude in order 
to achieve certain bargaining advan-
tages, simply because we were in a 
position of bargaining. We entered

\  1972 International Situation 212 
into the Simla Agreement with an 
honest and pious hope for lasting and 
durable peace- We will continue to do 
whatever is possible to make this 
agreement success. Let us hope that 
Pakistan will also reciprocate.

As I have said, in the changing 
structure of Indian sub-continent to-
day, our foreign policy should have a 
new outlook and should undergo a 
new assessment. Up till a few years 
ago, Pakistan, as an ideological con-
cept, put a posture of protecting Mus-
lim interests and, because of that 
posture, we found that some Muslim 
countries which otherwise had very 
friendly relations with us, at the mo-
ment of our crisis with Pakistan, tried 
to dessert us or at least were indiffe-
rent to us. Today, after the emergence 
of Bangladesh, Pakistan cannot put be-
fore the International world that pos-
ture because the happenings that have 
taken place during the last year have 
amply proved to the international 
world that Pakistan is not a nation 
which has really protected the Muslim 
interests as it professed to be.

Secondly, we should not forget that, 
numerically, today Pakistan stands only 
third in the Muslim world and, there-
fore, on the basis of these changes we 
can think in terms of making certain 
amount of adjustment, certain amount 
of re-thinking, certain amount of re-
vising, in our attitude with the Mus-
lim and particularly Arab world. 
Till this moment we have treated 
the Arab world as a homogen-
ous unit, as a bloc, and our atti- 
shown extreme hostility towards us. 
One of the reasons why We did not 
there are certain countries in the 
Arab world today which, unfortunate-
ly, even in the moment of crisis, in 
spite of our good wishes to them, have 
shown extreme hostility towards us. 
One of the reasons why we did not 
want to alienate the Arab world as a 
whole from us was because that 
would have helped Pakistan to 
achieve its objective. But when the 
very ideological concept of Pakistan 
has been dead after the emergence of 
Bangladesh, I think, the time has 
come when we can revise our attitude 
tow&rds the Arab world; and instead of



2 X3 Motion re. AGRAHAYANA 16, 1894 (SAKA ) International 214
Situation

treating it as a homogenous bloc, we 
can start thinking of taking individual 
stand in terms of individual countries 
in the Arab world itself. That is a 
view-point which I submit for consi-
deration before the hon. Minister of 
External Affairs.

Then I come to our relations with 
America. I do not know why our 
Communist friends, Marxist friemds 
and also the right Communists fri-
ends, are so very sensitive about nor-
malising relationship with America. 
After all, in the international policies 
in international diplomacy, countries 
do not stand glove to glove as if to 
fight a game until the other party is 
either knocked out or surrenders. In 
ternational diplomacy is a game oi 
chess where manoeuvres have to 
change with counter-manoeuvres of 
the other party. If n detente can 
take place between America and Russia 
and America and China, there is no 
reason why there cannot be a detente 
between us and America- Two signifi-
cant factors have taken place on ac-
count of which, I think, a significant 
change in American attitude towards 
India can be expected. The first one 
is the emergence of Bangladesh. The 
two significant factors which came in 
the way of normal relations between 
India and the USA in the recent part 
were: America’s attitude to Pakistan 
particularly in reference to Bangla-
desh, and, secondly, America’s com-
mitment in Indo-China. Because 
we spoke in extremely strong terms 
on the basis of our longstanding and 
inevokable attitude and ideology in 
respect of the Vietnam issue, Ame-
rica had, to a certain extent, a 
hostile attitude towards us. But, if 
newspaper reports are any indication, 
perhaps America is slowly getting 
away from its commitment in' Indo- 
China. Also, Bangladesh has become 
a reality today. So one of the two 
stumbling blocks between USA and 
India have disappeared and other is 
the process of disappearing. In that 
context, I do not know why any one 
should be sensitive if we talk in terms 
of normalising our relations with Am-

erica. If China invites Mr. Nixon to 
Peking according to our Marxist 
friends that is a good thing for the 
world. But if we want to normalise 
relations with America, then they say 
that we become a too] of the capitalist 
world! I will ask my Marxist fri-
ends to avoid these double standards 
and have a uniform standard—the two 
popular phrases which arc extremely 
popular at least to Mr. Jyotirmoy 
Bosu.

Then I come to our relations with 
China. Whatever may be said, unless 
China is prepared to give up its spirit 
of expansianism in Asia, unless it is 
prepared to see the relations that India 
has no such idea of expansion, I do 
not think of immediate prospects of 
any better relations with China. 
Our doors are open, oru hands are 
open, for better relations with China, 
but I have my own apprehension; as 
things stand today, I do not see a very 
bright feature at least in immediate 
future. „

As you are ringing the bell, I will 
conclude by making a freference to 
only three points in a couple of min-
utes. My first submission to the 
Minister of External Affairs is that, 
perhaps, the time has come when we 
should have a more positive approach 
towards Japan. Nobody can deny that 
within the next decade Japan will be 
one of the strongest forces in the 
international scene and its voice will 
count very much in the international 
community. The people of both these 
countries have mutual respect for 
each other. We should try to open 
up new avenues with Japan; we should 
also try to open up new avenues witW 
the other countries of South East Asia.

Before 1 conclude, I want to make 
a mention about two more points.

One is regarding Indians staying 
abroad. We have seen what has hap-
pened in Uganda. I am sure the 
Foreign Minister or the Ministry of 
Foreign Affairs will take steps to pro-
tect their interests. But, cme thing 
we should remember that these Indi-
ans residing in Africa or in countries
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outside India project the image of the 
country abroad and to that extent, 
their projection of the image, their 
relationship with %he local people play 
its own pari in projecting our image 
'before these countries. Therefore, if 
the Indian residents of those countries, 
want that in their moment of crisis 
we should come to their help 
which is their duty also to see that they 
behave in a manner ro that our 
image in those countries may remain 
extremely high and the basic values 
for which we stand today in the 
international community care project* 
ed in just and proper perspective.

Lastly, the other aspect to which 
I would like to make a mention and 
which has been mentioned by Prof. 
Mukherj.ee also is the necessity of co-
ordination in the economic and foreign 
relations of the country. After all, 
we cannot have a non-aligned foreign 
policy successfully implemented un-
less we are self-reliant. Whatever 
one may say about aid without str-
ings. we hae seen from our past 
experience that the donor countries 
always expect a sense of gratitude 
Irom the receiving countries. The 
donor countries always carry a feeling 
that it is the moral duty of the receiv-
ing countries to follow them and to 
abide by them The receiving country 
on the other hand feels that as the 
aid is without strings, it is entitled or 
at least it has the freedom to act in 
any manner as it likes. This leads to 
tensions in the international commu-
nity. We cannot have international 
brotherhood when such things pre-
vail. Therefore, if we want success-
ful implementation of cur foreign 
policy, we must .be economically 
strong and independent. Therefore, I 
appeal to the Foreign Minister to have 
better co-ordination with the Foreign 
Trade Ministry because it has a dir-
ect relationship with our foreign 
'policy.

With these words, I  conclude.
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*r grrar t t  sr? T t Trfsrsr TPr
STTcftt 1

zrf f  *Tfar «tft T̂5f | ,  XTJR I  ?F^

f *  frrsr *ft f̂5r=rr % ^ 3% 5rf¥r t  
^rafR t t  £t^ 1 1 X*r fprfa apt s r^ rr 

| ,  *rare |  Srftrsr fir  *r*?r- 
far?rr siTfft <tt t s  t t  
»Tf «Tr, T*Hr % <jftT *r fw « r  n 
t p t  * ft ŵ r̂ rr 1 *t$ *frr Tt wfaT t t  
sr?rrT |  fa  sfTTFf % 5rer?T *r*jft t>  ^fr»r 
Tt ?T qTffT TT̂ ft T^t *F*R ?TT̂  
« tw jt  % focr *rn?t *TTTT̂ r qrst 1 art 
£ *r*f*n r^ rr it mwmwwx* tV s f t  
tt^ t flw?FTr srrferr— Tt ?rr*f-

faSFS? ap?f^T^»PT 1 ^  
? tt ?*r TTsrfor urPRT **ft *fpt, sr* ?tt 
T̂TTT Tt *rf*RT % ?Tfr ^WT,

m cFT sfrrlr %sff sp- ^  q-grr 5Tft̂ rr f% 
5T3T TF ST«f fasPT ?Tff faRTrST I, FT* <TT
*rrf% ?r$f^tift I

**T *ftT srMWt % f*T3T ?HT% TT 
T ^ r  | »Ttfff Tt ch^kt srrrarr I 1

tfwrf vrrt ¥t*rj* v x m f t  i *m
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*pfst *r smrr 7 ^  # 5^  ?»r ^frr 

% ?r»^r gsrrcrr ^ rr^  ^  ^  

p n ? r r

^TTcft |  I JflffT *n3Rt>r)r STfrTSir rr^rar WTT 

? > tt  ^ r f ^ r  art f  ®  m T  T t  w r  t  

tT t» t  1 frsr rr?r t z  ?r*rr * r  

«rn:?r v t  f^nrar *r«r ^?nrrr 1

^r?r ^t?r % t #5t ir  ' r f r s r ^  ?pt 

?r | t  fqrsrfrr, «pr rr^ rrT^ r

f̂ r̂ -crr f  1

^  |  «nr?r % *m

w rm xr ****?&  f«rrPrfr = s rr^  1 

?rwt ^ c f f  ?rr^5 ^  %h t% *v  w t 

f^Tr fwr 'Trf^'Tr^r ^  ? 5 r r t  <tt ^   ̂

<rmr ?pt srlsr %3t^ it  rftr 

f^ q r 1 ^ r r ^  JtfH  f ^ ^ t r  ^  ^

«r tTff%^=rr:T % ^tt srPTPrffer ^  

f*r^TT ?T5ftir ^ ift*T  «ft far

sfto  ^  ?rr«T T T frr  sr^sr $,

sr^r 1 %far?r w  t je s t  ?rrf?

I  fa? ?*tt% *f^?r n  T t^ r  % t w nr?  

t  ir srrfrT ^ ? r r ,

'TifafPTTfT TT ^T% 'T̂TTW
srrrra XWfff Wr%?TT f  I TTTT %ST %
fjTtrfor % TT** r̂r3? rr^ q rf  % ^rt f  w 

i f t  ?*p-ir t < I  i rr^r 

^ «rr far ?r^ w f ?t 3r

far«T7JT TT STTTŜT t  I *PTT =#tST %

t  qrfVar#  ̂f> rr t  »§r sft T t arrcr ̂  1
%fa?ff q fr^ r^ r  t t  3t?r jptp>t f &  f-f^rr

f ^  TTcT * v r o t  T t  OT*TTfir T̂T?T ▼? 

5TTFTT ?Tf T t f  ^  faft*T jftf-T TT 

T f T W  |  I
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«ft USH

^ fT ^ T  % *rr«r ^rr^: *r

gTJR f t ,  *Tf STT3WP I  I gaTT

?r*ft f t  rr |  srs j  r % crrt: $  

srSrfrtfr % T ta r to r  $  T frtc fa  f t  i 

srirfcpr «Fr ^  ^ t t  |  ^
% m \  % I TO? TT̂ -TfcT fiTTO* ^ <T?p ” 

^9TT aFTPTT $  ?TtT ^  *F f% ^  f% f*T^

^  « r ^ j  mm «rr i *rn:cf ^  «r*mr tar 
sit ^ r%  ?r^Jrar ^"t f w ? j  

fo n  i S rfrT  fa??r* ? tt^  ?r^%- t f t  f t  

fRĵ f 1 1 *r*rc ^  wr«r tfk *̂r
&  r*T^TF V *' T flt  I  TT rr-| VKcr %

*« r;e r Sr «rr f  t  < | w  % * r^ a r  Sr sprat 

fflf?r ’t t  3 ^ 1 % ^ r it  * i f t
f  t tt i w fm  s r n  ^  ^

f>«rn: ^  m  *rr?T *t ̂ r z  f ®  f*n%  

fm ft % *?f%  % wrsrR iT  *F«F=ft wft

%*«T €tf^JTcr T t N t  r$m —  

rnp w ^ s f t f a  t  I tftfo H cT ^ r f * n i  

f a r  t .  fawJT % arcrsflf gpfr f ir

^ r r  ’sflf*r, %f% t >fam ^  fircrcrT

^T ?T«f JTf ^  ^  fo  f  *  q *tft TO
* n w ¥  v f s  «pt s , m \  5T*rnr spt% f a *  

t> p  i  t f k  *< r TT r-^ f® j <tt 

f*W T  T£ I S f  %5T % f f  5 % W=5# jftf?T 

^  f t t f t  I aft ^ r  w f a  f*TT^ f*RT q fft 

^  t ,  *  * * r  qrr ff? r *r% $  f f ,  

* r a r  m  ffs r tfan fa  ^  ^  i
\

16 brs.

>awrs*rar ir f lw , tpbf ?rft ^  »rro r- 
v rfw r wf̂ er ^T^T»m fw r  <rr i

2 1 9 Motion re.

qft ^ P rt % f * r r ( t  * r ^  

sffV i Tjsr ^ f r  »m  «tt f% ^frfspr^r

^  fRTt SFS^jft ^n^ rt it ^FT

^ t t  i *Tf i& q wt | — w f c t t  i *r

*̂fT w  «rr—

“Article 1: Each party shall res-
pect the Independence, sovereignty 
and territorial integrity of the other 
party and refrain from interfering 
in the other’s internal affairs”.

$%  sjtt^  ^rrrw  *t ^Tfr «rT~?ftf^r?r 

m *  ^  5TFRT ^TcfT I  eft ?Tf SlfrT ?T?^t 

^T?T 1 1  f * r  ^ t%  iiw s^flr TrrtFrf Jr s tbft 

^  ^TT ^Tf% , Ir f tn r  f*T ?TT^ ^ « r -  

Jr ^ r s r  ^  T^t ^rFsrcr 

^ t  ? ?rf?H ^  «r, ?rr?r

v t  ’f ?  ?ftT ?nr z w h  ^ r r

f^ n r t  1 1  irip ^nrr^TT ^ t  

?ftT W T  ©TPT OPTRT Tfl'fcfT ^ —

Moscow Hails Election;
“Moscow, Nov. 29: The Orissa

Chief Minister* Mrs. Mandini Sat- 
pathy’s eletion was described here 
yesterday as victory for India’s de-
mocratic forces. A report circu-
lated by the official news agency on 
the election said that reactionary 
forces had challenged the candidate 
of the ruling party.**

*HR *ft$ *q*RT TO S*r?PCf%fW T 

w e  aft ftraraRT wrr ot t o  ?rff |  i

%f%5T «Tft F R R T  W  fT^r t  I «Tff Sfft

^r«rw ?rftrf?r tft |  \
— ?rf trrftRfvrirvr fn ^ n fn r ff 

m x  w fsftnm  frq w r irf |  f% tnrr 

<n€f v r  z? *fte*rr< ?ft * w  v $ m  

f% ffNwwwiO srft?wf ^  f t m  f f



221 Motion re AGRAHAYANA 16, 1894 (SAKA) International 222
Situation

|  STTT 5RT qrff TT $TT
'STPFTT eft T$ST 3TRT*TT f r  SrfMVTRT̂ t 

Tt %i t — *r*r ipt^ err % 

^T ^  Tt Sftiifaw T? ST% t, fTTT- 
•fVĤ t Tg ’H+r) f, %fT»T W  Tt ^ N a  

% ST% fT ^TT* % WtsZ mrRT 
*r 5 ^ r  % sftr fr»ft Tt sftafer «ftr 
frtft Tt fn̂ TO'SfO w  i t*t
sm ftrt TTt̂ Tfcr frtft qTtf? Tt sft*f*pr 
*rr f^ w T f t t ^  t t  s  <rt t t t  
m f*nt *rpmt Sr ^  i

TO Tt ^T SRR tfTCT % tft 
Wft «ft I ^  «ft t^T STTTTTt *T**T5-
sfafa f  wtr q* fws t t  *reft
'Sfr TT PUR Tt CTTT IW^T «TT,
^rfr* T tf w *  ^  f*ranr, *i$t ?tt f r  

Tt Tf^ f̂t ^rfr f̂ r«fr i ..

«ft l&o qo *n*fr? («f.^T) : 

t  f r  T tf «r«r ?r $t j

«ft WOT fa^TTt STOfcft : fTR- T̂§?t

|  f r  Tt vw  t t  t
f r  fro  *nf^r, *rrf*rr ^  =Trf̂ r i 

wK\'of\ % snsnr qr from  fft=>fr i 

^  Tt $*r i j m t  $

w *  Tt ^sthrt ?!ft i

T̂TRRfT fsr̂ STT #

srt v tstt?  Tt n i  * t $ ’r t t  £$ \ 

w  % fsfa ^  t ,  ^  
r o ! ?  11 v r m  &  $ m & vft 

if ftasrr qmftm t t  fsnrr i re st tft 

etr*t H art «n£ m  t t  f r  % 

t t  qrft**r ^  fort i «tt* $*r^ %5rrrf̂ r

5TT̂ T m t  I 3f? q^T *ft STTFtT 11% 
«T i tfhTTTTT % qr *nift sre nf
11 w t u t  % q^s qrfr^TR t t  
3ft2Tf«T $rfhMN?T *Tft fffaT &■* 
?PR grr T5 #5T TT fpfTTT ^t^T % 
f^-^TTT?ffr|5EftT $mr ift^ t^T f^r 
m wq% qerR r̂rqfcT t t  ^n^tr t t
STFSTFTJR T^T TT T^S 3̂T% WT
fmvqrm t  ? ,3qTE*rw f^nr
f^T ^WT % ?'T^ f̂d «ftr ^r% 

r̂gTt’ft fnrrft r r5njFTr if, «r ^  firs? 
f e f t  % mrzr* q^t ^  s rw  ^ t  % 

f̂ FTT m TT 3«rR T̂TqfrT
% ?tft qŝ *t w n  «rr i ^  ^  ? r^ r
?»ft ?T5TT i ^ frr ?ri«r wt t t  |( t  ^

% ?n«T irrt WTrT I -Jff Tt #3RT TT f  ?T
i surer! ^jt tr v tsrt q^r f t  

^  |  fT vrpir ^ rar in?r Tt ^ s t t  t t  % 
qifr̂ RTFT % ?nr«r ?ft^ft % ^nsFsr t r h  

•bill n̂rfcTr § I
SHRI SWARAN SINGH: That is

absolutely wrong. He canot attribute 
this to our friendly country, Bangla 
Desh. It is unfair to us, it is unfair to 
Bangla Desh.

SHRI ATAL BIHARI VAJPAYEE: 
This my reading of the situation.

SHRI H. M. PATEL (Dhandhuka); 
It is at least a reasonable assumption.

srt W£H ftr̂ TTt : % ^bftt
|f— ftr*w r *r snq% ^  ^

TTt T?T f r  ^TTft m?T 5TW
3T $ft ^  t, t t t  %m **m 

Tt ’TT̂ cn ^  ^  tftK imt 
% TT^qfa Tt «ft f?pwft?r arm? % arr?r-
«^r t t % % fWr «^t ansrwf»l i fomsnr
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£*t SfifT *nr*4t]

^  *rnr arrc *r$ s t?  $ $  tit 
srtt ^  «T*r «r fa  m  *mr$r it«f 

sro  crcr tfte 51m  f*n> *r *o th t 

$ 9 r * R f* n m  m  w rr ^  |  far 

Wi*RT fam  «n fa  ^RTT ?̂T ̂  WFflrTT 

% %fa?r vss> % Tnwrsrr f t  I 

*w vnr frwyfii *n$r w r  %

w p t  ir r^ r tit  sg^Rr % *r»% |  

f a  w  w ?  ^  *fV f a  f f

'J?T Apt %sft % ĉTT

®FT̂T, 5PSIT5T ?V?T ^  ^5f Sf̂ y faJTT

^rw^rr 1 ^ r
^  *ft%  ir  $ *  f r o r  £1 1 1 3?r

3 tr fa* fa**r fjt nir 1 1 ?rr* ^  

*tft ^  ^n?r — s*r % fair <rrfagrw 

^Pw rft sftfiwt ?r qfoafa ^ t t  

^T f^ r i

w  ^  to; *r ^ t

I *— 25 »nwt % qrfawiff ^ t t  srra>
sw*ffr *ftf?pfT wt wrenx SRI^r §n

t  I W ft 3"RT— T̂TTcT f*!KT JO T  |  I
§?T& SfTW— *Tf«f* 11 cfferft 3TRT—  
^TPT 1®Rf̂  ^  % I 37<T-<—^TT
SW-WflfK' MlfaWPT % ^  fTRT
^Tf^r 1 * rt $»r ^rrc afPwrtft ^ rfr *r 
m fa^ rw % % ^Sf qftsfor f m
|  ? *R7t f a w r  WflW % srp? *fr 
îCf<WW ?FBJ^fWTOi ^^Wl T

% fsnf #*jtt |w r |  ? fvrwr n̂ansPt̂  
3  ftrjR ft % fasft * t fator 
^  ^RTT I *T̂  fthSF^r 3n§ff «P*®T 
t  f a  ^  s i m  *r faw * r  i m r  
*w m. ftrawr v m  fc fa

m *m  ^ r  ^ tr r  ^rrf^r i 

% far snn: qfrfaRrw n<nftv % n r w  

^  * v n  <r%t ^ i^ r ,  * h r  fk ^ f t  

5rfwfr % |fazrnc % *r sF r̂aftr 

^rrSt * ft g q ^ tir  sR^rr ^  m  

tit f* r  ^ r  fa ^ f t  ^  ^ p r t  ^ — w rf%  

5TT m $ t  1 ftw m  ?nnfi% ^ r  * t  
«lifl ^RT ^TT ^ sft tTRPFSST VFiTlW >̂r 

|̂ TT «JT I

5m* It fa  m  f a r  ?r s?r 
T?r ^nmrrm ^  n-^ * m , fcm  ir 

g-irar fcnr ifr »r̂ rnfr st grwfr̂  % 
f ^  qrTfaPTrq- ffNr sr? ??V «rr?fV 

wrf??T ^7 mwiT w  1 v rf  <rrfa^rrn $

?i»ff w ?rr  f  1 ^rfa^r «wrt ^  r̂t
^r»fR p r  ?r f \  “3% ^*r ^

^ fV  ^r<fm v r  ^  % W  f a r  g*rrc

W 'Tr $T f̂̂ TSTPT ^TT T t— T$ %\£- 

jfl-fcT^ ^JTcTT ^  q-f W<=f

sfT f ^ i f -  i m  ?T*rr, m  i r f t  «fr 
?nr«r^r *ir t o r  ^ rr ?TT=rr 1

^<rrw w  *r fr tir , *t
sr*m %?r % s rr# r w  * rr* rfrr m ^rr, wir̂ r 
v frz rrft % «rw r 1 t f m rfk v r % srfffw  

T ^rr ? rfa !T  ^  % ? rr^  ^  w n ?  

^ s t fflf«rf ?TffT— wm *r*fc&n 
% T«rr «n— f w n  ^nr % sr̂ ^r* tit  «nfa"

JCfTRf % iftfwt ^  fTffl % W>F fart

*m ? 1 * > f f  wrr w r  « r r ? fa # ir

%wr «ft %«n^* % ^

« r» t f w  I  * y *  m & m  4 % 

i m  *F>t ^n r w r ^ r - ,a n ^  f t  ^
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*  f*r?FT> t>  tftrrr Tr<rr & 
«r> tfrr5?r TfG r̂ror *r srqr ^  ^ r tr  

% tjrTTsrfacar T t fa^rr wr>rr |  ?rr sfr 
r r  fir'T'TV Trf?& i %fr?r srnr# 
t  fa  ?T9Î r % ?THT* t p T ^

% ?fter % $*r sft ot ftrTtsr ?r#r fTTT i 
^  t t * t t  fattsrt 5R==Trqr t%  tt*t fp t
fe f «T* I T ^T t TT TTTFFrr SFT*T f —
*t? srrer f«r % *rfr ?rft t£ t 
^ t  fo n  i %*j *r> t t  5*r ^ f e r n
% ST̂ T?T TTfr v̂TT ?T% I r r  ^TT fa r  
^TT SPTT f r  jf*T JJrTIf%3T fT9r?3T % ST^T

11 q f *rprrr — sr%?r o t *TT*prr—  
1949 *  jf?  Tr? 2r ift mr *rr srV t ir i 

o t <fasrr # f r  fr*fr *«r Trsr tt;*- 

fcr % ? r f t  % m v  sr# *%t ^mri m

SOTft, r̂fSR- *T̂ T 3T»T?TT *  5T?3T 
% t o t  tt  w  <WFt Ttfarsr i?t 3rr 

11 waft ?ft *r g w l
sjrftrOT Wfrr ? r^7  ^  ^ t  *?fr t? t 
'5TT w r  i $  ^7f*rr f r  Prtw »rit s*r 
srrer T t stotst st# far s^ft s fto t 
ttc t TT?t o t farTtsr ot> ^  f w  i 
^ r  crt srtf*<ffaT o t m m  I  ^  *rrc 

t  s iw to r ?foF?r % srarnr
^  vfT% OT TF^T 5RT *n“ f̂ RT* T?5T *nTT
*tt f r  fasft f̂t ^ t % slsr % tt 

snrft ^  ® $ tft ^nUrrr» 
?ft t  f r  t ^ t  % t t

f a t f t  *s r  T t  efc?t TT V% O TT f t  ^

f> fr ^T%T , r r  f *  
*£ 5 T ^  ^ F T  % ^ T  *  *ft T fr^ T  
t o t  ^ C t  11 ^nr cH? ipnE^i 

2820LS—8

’T^T 3r«FTT %9T ^t T̂T OTT

^  ott T rfO Tcrnr ^  strt f  cr

*  firerrr f% tft srnwr t t  

t i t  ^ r r  t t  i % to = tt g frfon  »rejt 

^terr ?Tft ârr̂ t 5rf%qr m j  f r o t t  

% w w  *  ^»ft «rr?nT f^nr?fr $  ?ft 

Uf |  I ^  fHTST̂ T f  w

«r>r *rr f? rr  f w  11 fe t r :^? 

t t  tin f^ r r  1 1

<̂FTT ?̂T % «ft rrr ^  Tf̂ ft ‘3TT%rr 
fT fjR  f̂cfCTt TT ?ITT ’SpTRT W et 

f  *3̂ T ^  * OTT3T#t 3F?V TT
sftfspT j fjf $rnr% t t  ^ tk t tsot%  

Tt ‘XKXxt qfr $  i -3^  g-inT %SFT Tt 

T̂fTT ŜTT OT T̂TrTT 0 ^  TT^t ^
fTtrr ^  'TTTr |  ?rtT snrt jt t r pt t

TT f̂ T ^fTTtlT f̂tT TTfTRTR f̂ RTT" 
f^^TT TT fTTff t  I

5TT6W t i t  #qFT -H'H f ’Trf^R?^ 

Tt T̂TTTr TT*ft W *  % %TTT %
t i t  RTfrrrsnrT f̂eft ?^ft ^Tf?rr |

tit wj?t m îwr ( s r t t )  ^  

TfH4#r ■■nr f* r r ?

t i t  m m  wrairtft ^  f w

Tfreitflr JT#t I  ^  STNOT P R  T ^  

Tfr#?r 1 1

^  ^  $pft t  ^  vr?t 

inrt *  sr?r*r f t r r  ^  ?ftf%

o t fsrarkwr t^; 1 Tt T^Vit t t ^

OT ff?r fft*TT ^Tf̂ cr \ T̂TOTT Wtit
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|*ft fre*r snaiM ]

ssr % smft 11  w ?rro 33T

$RT 5TPT I
% 3TFTT # T  ?T̂ t |  fT ’fHTT *|fW5? St 
srft i sre sm^tTT Tt ?f t  sjt% ^  tr*> 

$srr ^  *i£t 1 1  %rr t ^̂tt t  f r  

?rr*r si*Ht t t  tt*? tft wfar

qr fa^RT I STrfar *far ^  #TT 
*t OT f?TT %W, # fa r  ^  $*Rt
qr ?̂r, Ti n̂ftfcTT \fcz *t. .  (m *- 

WR) . . tfTS % fa n  %*T— ^  
<fcft fa^sr fftfo * t |  ^TTT SFfSTSR ^ t  
TT ?TT?TT I t f tw f  if t̂cT TT ̂ FRT 
ft?TT |  I fRTTt f̂tfW TT

^Tff^ TF? % ffcflr t t  tsttt sftr 

tps* t t  f p  **ft srm $ t  f r  $q *nfar 

^  % 7T5RT $ff, tfffiT f̂cz: % <Hl«M*«IY
^t I fPT STTTcT Tt ^*r, wto st\t smftaT 
Tt qfof % ST? Tf% vTFTT I SPR
farsr ?ftf?r w% ^r^nrr ijfcft t  <tt ^

I  fftr WK *fi£TOT *fift fWt
<ft faq*T I  I

SHRI C. M. STEPHEN (Muvattu- 
puzha): I am happy that this House 
has been given an opportunity to dis-
cuss our foreign relations. The spee-
ches that have been made from the 
different quarters have projected dif-
ferent approaches to the question of 
international relationship. On the one 
hand there was some criticism that 
the Simla agreement had proved to be 
a failure and it was bad; on the other 
hand there was criticism that in the 
matter of so-called neutralisation of 
our relations, improvement a  rela-
tionship with America, we are com-
mitting an act o t slide back from the 
policy we have been pursuing. An-
other friend of the CP(M) charged

u8 with inaction in the matter of nor-
malisation of relations with China. 
Different points of view have been 
projected. I do not want to cover all 
of them. But it is clear that 1972 is 
a memorable year for India, not 
merely because of the atmosphere of 
detente and normalisation in the in-
ternational arena, but because in the 
different areas where India is particu-
larly concerned, eyentg have happen-
ed which have vindicated the stand 
that India has all along taken. Look-
ing back to the year when we got in-
dependence and the period during 
which the basic concept of our foreign 
policy was evolved, you will recall 
that India took certain definite stands 
with reference to certain internation-
al problems like the African problem, 
West Asian problem, Vietnam prob-
lem, the problem of admission of 
China into the UN and so on. Recall-
ing the stand that we have taken the 
developments that have taken place, 
we have got justification to draw grati-
fication' that the events hav" proved 
that the stand we have taken is the 
correct stand and the intei n*.t onal 
forces are moving in the direction we 
have indicated. The detente of which 
we are speaking now is also the line 
which we have been indicating. We 
were against blocs and confrontation. 
We have been pleading for coopera-
tion between big powers and other 
powers. Now the compulsions of 
different countries, be it America or 
others, have taken those countries to 
a stage in which they have to extend 
their hands to one another and create 
conditions of normalisation, without 
detracting from the basic stand they 
have taken in regard to other prob-
lems. If detente is a thing which can 
be desired, if the spirit of cooperation 
and understanding between America 
and Soviet Union and between Ame-
rica and China could be welcomed, 
if detente is what we want, certainly 
it follows as a logical corollary that 
avenues of detente will have to be 
explored between India and America. 
I eSnnot understand the Nervousness
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with which this development is being 
approached by some friends A sort 
of understanding does not mean the 
disavowal of the policies we have 
been pursuing. We aie not giving up 
the anti-imperialist stand; we are not 
giving up non-alignment; we are not 
giving up our stand in regaid to Arab 
countries or South Africa and apar-
theid. Keeping firm in these basis 
stands, the question is, whether or not 
we can have normalisation with re-
gard to other countries I have noth-
ing more to say about this.

My hon. friend, Mr. Vajpayee, as 
could be expected of him, went at a 
tangential force against the Simla 
agreement and the subsequent deve-
lopments. Listening to him, I have 
been feeling whether he was really 
happy with the developments that are 
taking place or whether he is sorry. 
Although he said he was sorry, I 
could feel a sense of satisfaction in 
him lhat the Simla agreement is go-
ing into rough weather. Is it really 
going into rough weather or not is 
the question. It depends on what we 
expected of the Simla agreement. Did 
we expect a miracle that overnight 
everything will be normalised in the 
sub-continent, that all these questions 
of delineation, fixation of internation-
al frontiers, withdrawal of troops, ex-
change of prisoners of war, recogni-
tion of Bangladesh by Pakistan, etc, 
will be solved overnight merely be-
cause the Simla agreement was sign-
ed or is it that the Simla agreement 
was just the opening of an era where-
in the period of bilaterialism could 
be started? Bilateralism was the 
fundamental of it. Bilateralism pre-
judges and denotes that things have 
not been settled. If everything has 
been settled, there is no question of 
negotiations. Negotiation means things 
remain unsettled; negotiation means 
things may g*st into rough wheather- 
Therefore, this sort of unholy glee 
which has been demonstrated in cer-
tain quarters is, if I may say so, 
unpatriotic and most uncharitable.

Now, after the Simla Agreement 
certain things have happened which 
are to our satisfaction. Looking back 
a year back, what happened when the 
confrontation wus taking place? In 
the United Nations 104 countries voted 
against the stand of Bangladesh. 
Many events have taken place subse-
quent to that Bangladesh has .been 
liberated and it has become a sover-
eign country. Now what is the posi-
tion? In the place of 104 countries, 
which have voted against Bangladesh, 
now 95 countries out of the 132 coun-
tries who are members of the United 
Nations have recognised Bangladesh. 
Now when the question comes before 
the General Assembly, instead of vot-
ing against that, we find a unanimous 
lebolution being passed recommending 
that Bangladesh be admitted to the 
United Nations. Is it something which 
Js brought from the heaven? Or, is 
it as a result of the developments 
which have taken place subsequent to 
the confrontation, passing through the 
Simla Agreement, passing through the 
bilaterialism which has been injected 
into it?

International 230
Situation

Shri Vajpayee asked why we did 
not oppose the Argentina resolution. 
Why should we oppose that? It sim-
ply says that the Geneva Convention 
be observed in the case of prisoners 
of war. It also says that steps be 
taken for the normalisation of rela-
tions. According to us the pusoners 
of war should toe cxchanged according 
to tripartite discussion. China itself 
has taken the stand that Bangladesh 
cannot be admitted because the Gene-
va Convention has not been observed 
and the resolution of the Security 
Council has not been implemented. 
That resolution can be implemented 
only by that party to which the pri-
soners of war had surrendered. That 
means, by that contention China has 
conceded that the surrender was to a 
unified command. If the surrender is 
to a unified command, it follows as 
a matter of logical position that it 
must result in discussion. The Simla
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Agreement also stipulates that discus-
sion must take place concerning the 
prisoners of war, whereas the Geneva 
Convention does not stipulate discus-
sion for the purpose of exchange of 
prisoners of war. So, a new element 
has been brought in by the Simla 
Agreement. Whatever may be said 
about the Simla Agreement, the dis-
cussion has to take place. Therefore, 
the international convention has been 
altered to that extent. The question 
is between whom and under what cir-
cumstances the discussion must take 
place. Once you concede that surren-
der wag to the joint command, it fol-
lows that the discussion has got to be 
tripartite. This is really where we 
have scored

Shri Vajpayee said that all eggs 
have been put in the basket o,f Pakis* 
tan. Which eggs, 1 do not know.

SHRI ATAL BIHARI VAJPAYEE: 
I said Mr. Bhutto.

SHRI C. M. STEPHEN: Let us con-
sider one thing. The implementation 
of the Simla Agreement would depend 
to a very large extent on the forces 
that operate in the different countries. 
I am asking a question. Suppose the 
Jansangh which believes in jingoism, 
is really a powerful party in this 
country. Would it be possible to go 
the way we are now going? Would 
it be possible to restore the atmos-
phere of peace in the sub-continent? 
I do not think it would have been 
possible. So also, if Jamait-i-Islami fe 
powerful in Pakistan, Bhutto may 
have his own difficulty. The question 
is whether any attempt is being made 
or not to implement the Simla Agree-
ment. The difficulties there will be. 
Bilateralism suggests that difficulties 
must foe overcome by discussion. At 
the stage of the very first obstacle, 
are we to throw out the Simla Agree-
ment?

I am not surprised at the plea of 
the Jansangh that the Simla Agree-
ment is dead, because according to

thfem it Was a Stillborn child. At the 
lime it vtas bom Shrimati Indira 
Gandhi was accused'of infanticide. If 
it is not yielding results, there will 
have to be patience, The question is 
whether we must have peace in the 
sub-continent or not. If there must 
be peace in the sub-continent, the 
stronger party, the stronger country, 
will have to play its own roJe 
and carry on without surrender-
ing its basic right and basic 
position* which it has taken. We have 
not surrendered an iota of the basic 
position that we have taken. We have 
not surrendered the position that pri-
soners of war cannot be surrendered 
unless Bangladesh also agrees to it. 
We have not surrendered the position 
that a tripartite discussion is a pre-
cedent to the normalisation of rela-
tions. But Jor Mr. Atal Bihari Vaj- 
payee to say that in order that wes-
tern area must be delineated Bangla-
desh must also be at the table is a 
contention I just cannot conceive of. 
How is Bangladesh concerned with it? 
How can Bangladesh, a sovereign 
country, come into the picture when 
we are discussing the delineation issue 
between sovereign India and sovereign 
Pakistan. Bangladesh cannot come 
into the picture.

SHRI ATAL BIHARI VAJPAYEE: 
Obviously, the hon. Member has mis-
understood me. I did not say that 
Bangladesh should be associated with 
the talks now being held between 
India and Pakistan regarding dsliea- 
tion. I said, for an overall settlement, 
Bangladesh must be a party. Bangla-
desh should have been present at 
Sim In Otherwise, we should not 
have talked to Mr. Bhutto.

SHRI C. M. STEPHEN: That is 
what I am saying. Therefore, a piece-
meal discussion is possible. An over- 
all settlement will finally come as a 
result of the piece-meal discussion.

The question is, whether in this sub-
continent, an atmosphere of peace 
must be injected, and for that, the 
Simla Agreement is the basic thing 
and we do stand by the Simla Agree-
ment.



Then, a very vital point was raised 
by my hon. friend, Shri Dinesh Singh, 
about the arrangement of detente bet-
ween the super powers. The super 
powers come under that arrangement. 
Bjit with that arrangement, I fee 1, the 
problem of the developing countries 
are becoming neglected. The prob-
lem of South Africa remains as poig-
nant and painful as ever; the problem 
of South America remains as poign-
ant and painful as ever. The deve-
loping countries are being neglected.

When it comes to that position, 
when the arrangement oi detente bet-
ween China, Soviet Union and Ame-
rica is to the disadvantage of deve-
loping countries, India may have a 
new role to play. On the internation-
al front, the African countries have 
their own African Countries’ unity or-
ganisation; the American countries 
have their own American Countries’ 
unity organisation; in Europe, a new 
sort of arrangement is emerging. But 
coming to the Asian countries, not 
only there is no organisation worth 
the name but different countries are 
at logger-heads. This is the position. 
We may have to solve that and the 
Asian countries will have to find their 
own place. For that, this atmosphere 
of detente has got to be developed in 
a forthright manner. For that, an ar-
rangement will have to be forged with 
China. How many times we may at-
tempt is absolutely do question. There 
is no question of inferiority about it 
because the two major countiies of 
Asia have got to come together. And 
that is the absolute necessity of the 
day.

The spirit of detente which I may 
say India initiated even at the time 
of confrontation through its policy of 
non-alignment and understanding is 
now bearing fruit. Let us not in a 
chicken-hearted manner do anything 
which will weaken the spirit of de­
tente but we go on to do everything 
in order that in the sub-continent we 
may come to a settlement of peace 
and such arrangement so that econo-
mically we go ahead. The forces of 
anti-imperialism, anti-neo colonialism,
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may be strengthened and developing 
countries may be given a helping hand 
to progress and a world of peace and 
prosperity may be ushered in.

With these words, I congratulate the 
hon. Foreign Minister for the policies 
that are being pursued by the Gov-
ernment.

SHRI V. K. KRISHNA MENON 
(Trivandrum): Mr. Deputy-Speaker,
Sir, the Government in its wisdom 
has said that this debate is to consi-
der the international situation. Of 
course, it is natural that the main 
spokesman, the Foreign Minister, 
should deal only with such aspects of 
it as are possible to be dealt with 
within the time at his disposal and 
also, perhaps, within the limitation of 
field that belongs to him.

It is not possible for any Member 
in this House to ignore the fact that 
we have an audience much vaster 
than this country while dealing with 
the international affairs. Without any 
disrespect to anybody on this side, we 
cannot treat Jhis as a party affair, 
not even the ruling party, and if that 
is done, when there are retorts from 
the other side, it becomes a skirmish 
in this way. (Interruption). Legisla-
tors, public men and public opinion, 
generally, cannot be as educated on 
International affairs as they should He 
owing to the vastness of the prob-
lems, and we should not add to the 
confusion.

The Foreign Minister has made ft 
difficult by laying down a dictum that 
there is detente in the world; he 
means, in the world and not in any 
particular country; that is to say, re-
laxation of tension. With great res-
pect and without being unduly criti-
cal, I would say that I have experi-
ence of similar detente in the last 15 
years so many times. That is to • *y, 
it is almost a condition of internatio-
nal phraseology. You bend some mus-
cles and afterwards there is relaxa-
tion; as is the human body so is the 
body politic.

16, 1894 (SAKA) International 234
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Now, what is this detente that we 

have? I yield to no one in saying 
that perhaps the most important event 
since the conclusion of the Second 
World War is the undoing of the bro-
ken speech, the relations between the 
two independent sovereign countries 
of Germany, first of all, the recogni-
tion by the countries in the Western 
alliance Qf the German Democratic 
Republic ad a sovereign independent 
nation; and the second, recognition, 
not in so many words but in fact, of 
the Order-Neisse frontier on the cast, 
thus solving a question which could 
not be solved by the conference of 
four Powers; the agreement between 
two Germanies, more or less, cut 
through all that and the very dis-
puted frontiers of Poland and the 
position of East Prussia—all have been 
almost settled overnight. I think, 
it will be relevant and only appro-
priate that the world should recognise 
that the initiative in this rested with 
the Soviet Union. It is quite true that 
at the right time the West Germany 
responded. That initiative Has fruc-
tified and today we have a situation 
of comparative ease. I would hot say, 
undoing of the broken speech; it rp- 
mains to be seen; if this progress is 
in the way of, I  would not necessari-
ly say, liquidation, tout dwindling of 
the NATO,—one of the great war 
combinations of the world thereby di-
viding Europe into two and the World 
into two,—that is a great achievement 
which has taken place. (Interrup­
tions) .

The most important problem left 
unsolved in this German issue is the 
problem of Czechoslovakia, not in' the 
way the gentleman there think* but 
in the way that there can be no peace 
in Europe until the Agreement of 
Munich is rescinded. (Interruption*) 
German population were shifted about 
at that time; neither Czechoslovakia 
nor the rest of Europe will sit quiet 
until this matter is resolved. In that, 
this country, In the pre-Independence 
days, had a voice, though not an effec-
tive voice but a voice in the world to 
express.

Secondly, we should draw our own 
attention to the fact that between the 
Democratic Republic of Germany and 
Poland, there is no passport or Visa, 
there are no currency restrictions, 
while here to go from U.P. to Ben-
gal one must have a passport now-a- 
■days. Between these two sovereign 
countries which attained their matu-
rity at cuflferent periods and which 
have ditttrent policies on many mat-
ters, there are no restrictions with re-
gard to people’s movement. A large 
number of Germans are working in 
Poland in the same way as the Poles 
are working in Germany on account of 
shortage of labour. It is an example 
set by two socialist countries m tha* 
part of the world.

Then we look t0 the third aspect 
of detente; the Foreign Minister no 
doubt, on account of lack of time, 
did not perhaps refer to that. I ask 
to be excused. There is certainly no 
detente m regard to Indo-China. We 
have seen in the last 15 years, in the 
last 20 years, so many times the Uni-
ted States had committed itself to 
pledges only to break them. Not so 
long ago, the American representa-
tive came to Geneva for the Confer-
ence and sent for the French Ambas-
sador. , (Interruptions) At that time 
also, having agreed to the final aot, 
they repudiated it the next day. I 
am not a prophet of doom. But, 
even if this agreement is signed, I 
am more concerned about what 
happens after the signature. That 
is to say, whether the whole parapher-
nalia of war, the men, the equipment, 
its a?roplan/es, its! ships and everything 
else will be moved from that area and 
whether war by land, by sea and by 
air will stop, war by all methods, 
and then, only, there would he peace 
and there is as yet no sign of it. There 
is nothing in the drama of the last 40 
days. When two great countries ini-
tial an agreement, how can they re-
pudiate it afterwards? There can be 
questions of numbering of paragraphs 
and things of that kind but the basic 
principle is that once the treaty has



been initialled, I have not known any 
case in international law that it has 
been repudiated and there is no in 
formation till this afternoon that the 
United States is going to sign the 
agreement as it stands. It has pro-
bably served its purpose for whatever 
it was worth, since the elections have 
been over.

There is no country in the world 
which desires a peaceful end to the 
war in Vietnam than the Vietnamese 
themselves and they have gone out of 
the wa  ̂ to m«*et the situation. Fur-
ther more, after having initialled this 
agreement, what takes place? Even the 
agreement reached in 1959 said that 
they will not bomb beyond the 20th 
Paralled but that was violated. There 
have been more bombs dropped in 
Indo-China, more than three times the 
bombs dropped on all the three fronts 
in the Second World War and other 
diabolical weapons were used and that 
makes the non-user of the atomic 
weapons somewhat less important 
than otherwise. So, the war goes on 
and the war in principle in South Viet-
nam is diabolical in character since 
the initialling of the agreement and it 
ic for us—we are also realists in this 
matter. While welcoming any small 
mercies there are, any kind of easing 
of the situation there may be, it is for 
us to assess whether after the agree-
ment or the actual supply of air power, 
equipment and so oft to the Thieu 
Government, to the Saigon Govern-
ment which makes it the third air 
power in the world, larger than ours, 
and next only to the United States and 
the Soviet Union has stopped. Now, 
where will they go? Supposing there 
is a signing of the agreement, are the 
Amercians going to hand them over 
to the new United Vietnam? No. The 
idea is apparently to create territory 
which will remain there permanently 
as South Korea was and that is the 
problem with regard to South-east 
Asian American imperialism. To put 
it in other words, since you would not 
give me very much time, unless there 
are definite indication:—I do not say
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proof, but indications that the essen-
tial nature of their imperialist ap-
proach has changed, it is not time 
for us to feel that there has been a 
real relaxation. So far as that is con-
cerned, you take one part of the world 
or the other. Take Latin America. 
The monopolists of the world, the 
American imperialists operating 
against the Chilean copper interests, 
confiscating their goods and what is 
more, reduce their currency to what 
it is and freeze whatever deposits 
they have and they are trying on 
Chile what they tried and failed in
Cuba. Now, it may be that the Chi-
lean Government may not fail be-
cause it has a presidential form of 
Government which may carry on for 
six years without anything of the kind 
which has been done in Tamil Nadu. 
But that does not mean that they could 
carry through popular measures they 
wanted to do. But the attack on Chile 
to-day is an attack on the economic
level. In a different way, it is the
same as the attack on Vietnam.

In Cuba, the Cubans perhaps are 
more carefuL They did not wait for 
these things. They took over every-
thing, whether it be hotels, motor 
cars, whatever it is and immediately 
went into educating the masses so that 
there is no illiterate people in Cuba 
as we have.

So, the attack on the Latin Ameri-
can continent, either be it Peru or 
Chile or Cuba or in the rest of the 
Caribbean, is to-day far more intense 
than it was and it should not be for-
gotten—sometimes people think that 
America has developed imperialism 
only after the Second World War— 
that America had an empire in South 
America for the last 130 years and 
treated it as a colony, even much worse 
than Pakistan treated East Bengal. 
That is why they hate them so much. 
Therefore, she is not a new person In 
this matter. It is not sufficient to 
make this perhaps interesting to say 
this way but we must look what we 
have to look. The United States has

16, 1894 (SAKA) International 238
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got bout 4,300 bases in the World—In 
other people’s countries. They are not 
bastions of peace, they are portals of 
war. And, unless there is some indi-
cation that there is going to be liqui-
dation of them, or there is going to 
foe a change in the position, we can-
not just be thinking that the world is 
a t peace. Now, these 4,800 bases are 
intended as an attack on the Soviet 
Union, and encasing them that way,
00 account of the power of that coun-
try, and what is more, there is con-
siderable popular support, let America 
make no mistake about that. Even 
those who are against Soviet Union 
admire this, because there is a general 
feeling that numbers of people have 
come to the economic and political 
reality of freedom and enjoyment.

That takes us to the other question 
to which the Foreign Minister made 
a brief reference, namely, European 
Security. It is n unfortunate word. 
European Security is not just Euro-
pean Security, it is world security.

During the last 60 or 70 .vears two 
wars have devastated the world; they 
began m Europe, mainly centered in 
Germany.

So far as India is concerned, for 350 
years, every war in the continent of 
Europe had an echo over here in our 
own continent. When France and 
Britain fought, there was war in this 
place also and Europe, all along, has 
been a magazine of the war the whole 
time and therefore the peace of Europe 
is something that is not a question 
o£ race or country or continent, but it 
is something which concerns the world 
as a whole,—apart from the fact that, 
with the exception of the USA. if it 
is thought to be a part of Europe, as 
part of the NATO alliance,—-there are 
very powerful economic strings of the 
world which are vested in this coun-
try. Over and above that, new fac-
tors have arisen to which our country 
has paid very little attention.

There is enormous volume of immi-
grant labour in the various countries

Of Europe, living in conditions which 
not only border on apartheid, but are 
apartheid. That is to say, 11 new 
'situation has arisen in regard to immi-
grant labour in these countries which 
only certain sections of the nation
oppose. That is a problem of very 
great importance for us because we 
have also Africans in far lesser num-
ber.

When we look at Africa what is the 
position? War is being waged upon 
the black people of Africa. What hap-
pens in Mozambique and Angola is
war, almost on the side of war in Viet-
nam, though they have not used the 
same weapons, where the Mozambique 
people have brought under control
one-third of the area, and, some of
these people are people of Indian 
origin, though they are Mozambique 
people, they don’t  at all have any re-
lations with our country.

Now, these liberation movements to-
day are not receiving even our mental 
alertness as much as it used to before. 
It is quite true that Government policy 
supports the African position in 
Rhodesia, there must be majority rule; 
it is quite true that we are seized up 
with apartheid and so on. But, it 
does not strike us that large numbers 
of people, thousands of them, have 
been uprooted and taken away from 
their homes to far away Bantustan, 
not only losing their property, but 
losing everything. And. what happened 
in Africa is something that never 
happened before.

Over and above that, we are not 
conscious, diplomatically and politi-
cally, of the effective changes which 
have taken place. Even in the revi-
sion of international law, in fact, by 
the decision of the United Nations 
recently, they admitted certain colonial 
freedom movements as observers in 
the United Nations. The/e was a 
time when the question of the Indians 
in South Africa was discussed, some 
5 or 6 years ago. There was a fight 
for 6 or 7 years and it was said that



241 Motion re. AGRAHAYANA Iff, 1894 (SAKA) International 542
Situation

it waB an internal matter. Today these 
liberation movements have representa-
tives in the United Nations, not as 
members, but as observers. This is a 
big advance in the whole interpreta-
tion of international law, recognising 
what we said at the time of Algeria 
that ‘Sovereignty is in people’, only 
latest by the lid of imperialism, and 
when we took that, the people became 
free. These are the great advances 
that have taken nlace. But 1 regret to 
say that our relations with Africa or 
the African people are not as good as 
they should be. The fault may be 
ours or may not be ours; that makes 
no difference. But the fact is Africa 
is an emerging country, and contrary 
to our schoolboy®’ education, it is not 
a country emerging from barbarism 
but a country with an ancient civilisa-
tion. Therefore, I should like to say 
that I shall, therefore, be very happy 
to think that the Foreign Minister will 
be able to announce somethin;- in this 
regard, because I saw in the news-
papers this morning that we have gone 
into some commercial relations with 
Tanzania or what was formerly called 
Tanganyika for whose emergence 1o 
freedom at that time we also had made 
our own contributions, and I hope that 
this Rs. 50 crore agreement is a line 
of credit which would enable that 
country to be free and to develop for 
itielf without political interference 
from other States. A great deal more 
can bo said on this matter, but since 
there is not much time, I shall say 
this only.

A great deal has been said about this 
place which Government chooses to 
call the Indian sub-continent or the 
Indian peninsula, I suppose. There is 
nothing worse in geo-politics than be-
ing a peninsula, because we have 3,600 
miles of coastline and added to this 
vast landmasses on the other side to 
be safeguarded from attack. In this 
situation* ;the most important ques-
tion is not whether the Simla agree-
ment is working well or not. I think 
that everybody has got his own opinion 
about it. X said at that time, and my

view at that time was that Govern-
ment had only claimed for the agree-
ment cessation of.war, return of the 
territories and the desire to talk, but 
the main questions had been left over. 
But I would like to submit, that from 
official sources or semi-official sources,, 
this rather very loose use of the words 
‘international frontier’ is something 
that is going to create a lot of trouble 
for us. The history of Kashmir is one 
where we have used phrases without 
being careful about them, and without 
being precise, where we have allowed 
borders, verbal borders to be very wide 
in that way. The only international 
frontiers of Kashmir are the frontiers 
of that Kashmir which was under the 
suzerainty of the Maharaja and no 
other international border.

There are any of us including some 
of my hon. friends who say that well, 
we must recognise realities now. If 
recognition of realities means that the 
aggression of 30 years old must be 
conceded, then I submit that that is a 
very dangerous proposition. What is 
more, if the cease-flre line were mov-
ed 30 miles up ot down, we would be 
solving no problem, because the same 
armies will be there, and we shall 
have the same question of infiltration 
the same question of jehad and the 
same question of everything else.

Over and above all that, the situa-
tion that has developed is that Paki-
stan has conoaded to China 2,200 miles 
of territory in the Karakoran and 
Gilgit areas, and that has brought 
China right on us. Time does not 
permit me to develop on this point 
any further.

When we are talking about detente 
I feel that we must also think whether 
we are going to the Congress of Vienna 
when the Czar talked of 'My Christen-
dom and the Fatherhood of God’ and 
set up a tripartite alliance, that is to 
say, we must consider whether there 
is not any emergence of a new balance 
of power, whether the United States is 
not playing with' China in order to 
balance It against Russia and thus
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create a situation which will be to her 
own advantage, so that the same posi-
tion would ren>ain.

1 come back to the situation again
so far as Viet Nam is concerned, and
I hope that nothing will be said by any 
responsible person here, thinking that 
this is peace. They said three years 
ago ‘This was peace’, and I remember 
that on that day m New Zealand, the 
newspapers came out with big posters 
that that was the end of the war, but 
the next morning, Mr. Dean Rusk had 
said that nothing had changed. So,
until this is signed we cannot say
anything definite, and after that is 
signed, we have to see whether these 
people go out or not or whether there 
is going to be a Saigon territory as 
such. If there is any unity in South 
Viet Nam, then the United States can 
go out. This has nothing to do with 
normality or abnormality. Every coun-
try wants normal relations with other 
countries, and alter some time rela-
tions become normal. But the nor-
mality of the United States is 
different from our normalities, and 
we have got to find a middle way 
where these normalities are bearable. 
That is why I say that we must draw 
some index by which we can say that 
there is no attempt at economic domi-
nation and there is no attempt to 
build up bases in other territories.

Finally, I come to the question With 
regard to what is popularly but loosely 
said as the Indian Ocean being an 
ocean of peace or something of that 
kind. I have never been able to 
understand this. Seas are always 
peaceful; it is only when you ptrt ships 
on: them that somethin* else happens. 
We are a littoral State with a coastline 
of 3,600 miles, and our neighbour 
Bangla Desh has also got a vast coast-
line of over thousand miles, and one 
day I suppose when the relations 
between our country and Burma are 
slightly better than what they are now 
that coastline will also come in and 
it will all become a part of that area. 
The only way to ensure peace in this 
area is to have a strong marine arm,

or naval arm. Unless our marine arm 
or naval arm is strong enough in this 
part of the world, which today is not 
as much as it should be, we shall not 
be in a position even to know whether 
there are any foreign ships In this 
ocean. That is literally true. But it 
is not necessary for us to embark on a 
naval building programme with the 
weight and tonnage of other powers. 
But we must at least know what is 
happening in the world. Therefore, 
until the naval arm of this country 
sufficiently extends, until its electronic 
apparatus enables you to probe and 
find out who is and who is not doing 
what through the process of under-
water photography and other devices, 
as only a few years ago the Americans 
offered free and gratis, for sounding 
of the Indian Ocean, you cannot have 
one officer there whose job is to ring 
the bell.

DR. HENRY AUSTIN (Ernakulam): 
One of the striking phenomena an 
observer of the international landscape 
today sees is the mighty impact, the 
emerging scientific civilisation makes 
on the relations of the various coun-
tries. Opening the debate on inter-
national situation the External Affairs 
Minister presented to us a picture of 
the international situation today, and 
that picture has been—I do not know 
why—characterised by my hon. friend. 
Prof. Hiren Mukherjee, as a simplistic 
formulation. I think his picture or 
assessment of the situation reveals a 
sense of idealism without any illusion. 
From his assessment of the situation, 
he was trying to brief us or place 
before us the picture of the emergence 
of a climate in international relations 
where a palpable relaxation of tensions 
is visible, and this has engenderal a 
spirit of detente. My hon. friend, Shri 
Krishna Menon. however, has been 
belittling or de-emphasising the signi-
ficance of this detente.

It is true that in the bourse of inter-
national relations there is the ebb and 
tide of peace and war. But new it 
seems a realisation awareness border- 
irg on conviction has been dawning
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on world leaders, about the ability ot 
science and technology to further 
strengthen, consolidate and subserve 
national interests, without prejudice 
to their respective ideological postula-
tions. If this was not a factor, it is 
just not possible that overnight Ger-
manics and Koreas, leave along major 
super powers like the US, the Soviet 
Union and China, are getting closer.
16.53 his.

[Shm N. K. P. S a l v e  in the Chair]

Therefore, the point to note today 
is that in a way one of the major 
foreign policy formulations ot this 
country, namely, friendship with all 
countries, is fructifying, yielding divi-
dends. It is the very consummation 
ot what Pandit Jawaharlal Nehru 
stood for. He addressed the various 
chancellories of the world impressing 
upon them that the cold war would 
never yield the desired peace. Our 
steadfastness and adherence to this 
policy of friendship with all countries 
has certainly been a major contribu-
tion towards peace; at least putting 
this idea constantly before the inter-
national scene. When therefore, today 
the bi-polarised world which was ar-
rayed itself in opposite camps, lead-
ing to cold war, leading to death and 
destruction in different parts of the 
world, tries to come together, whatever 
may be their long-range goals, even as 
a temporary measure, it has to be ac-
cepted; and, we have to contribute 
from our side to the further consolida-
tion of this new era ot detente and 
relaxation of tension. However, the 
critics of the situation referring to the 
negative aspects of the emerging situa-
tion, have pointed out that this de-
velopment in international relations 
could also cast ominous portents or 
trends. For instance some people have 
said that this is. in a way, the revival 
of the Yalta spirit, by which after the 
conclusion of the Second World War 
the major powers sought to divide the 
World and establish a dual directorate 
of the Soviet Union and the United 
States with Britain and Franc* as

minor partners. Perhaps, by the inclu-
sion of People’s Republic of China 
they envisage a five power d rectorate. 
In this context perhaps, our delega-
tion in the United Nations has a 
special role to play. We have to 
envisage this possibility ateo. It may 
be the negative side of the situation 
which emerged immediateh afier the 
war; the so-called Yalta spirit in the 
creation of the Security Council with 
negative vetoes lor major powers. 
This situation namely the piesent 
.structure oi the Security Council has 
to be changed so that it might be in 
tune with the current developments Jn 
the international field and also to 
bring it upto date in time with the 
international developments which took 
place since the last war. Thi.- there 
should be revision of the United Na-
tions Charter, especially in the compo-
sition and tunotions of the Security 
Council. It should include powers like 
Japan, Germany, and no doubt India, 
Nigeria and Brazil.

I would submit that ;t is in this 
context of world relaxation of tension 
and detente that India’s foreign policy 
has to be evaluated. Even before ibe 
world powers did so, we have taken 
major steps towards bringing the na-
tions closure by our own efforts. The 
recent Indo-Soviet treaty is a fine 
example in this direction. We have 
already seen its effort on relaxation of 
tensions, and we are still enjoying its 
benefits. It is based on mutual interest 
It takes into account various aspects 
including the extension of the area of 
peace. It is a model which others 
could follow.

In the same way, in our relations 
with China we have consistently main-
tained a friendly attitude. Considering 
the geopolitical situation and various 
other points which demand closer rela-
tions and considering that Chtua is 
our neighbour with over <wo thousand 
miles frontier with a yearning for 
true understanding on our part. 
Pandit Jawaharlal Nehru had gone 
perhaps even out of his way 
to befriend China in order to 
creat a border of peace between
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fDr. Henry Austin] 
the two countries. But unfortunately, 
subsequent events have created a 
situation where we had to fall apart. 
That should not always stand in the 
way and we have got to see that our 
two countries come closer. That would 
be a major contribution towards 
stabilising and strengthening peace In 
our sub-continent itself. I should con-
gratulate the leaders of our country, 
particularly, our Prime Minister and 
the Foreign Minister for repeatedly 
declaring that we are for better rela-
tions with China. The Foreign Minis-
ter explained this position in the Rajya 
Sabha recently. As regards Tibet 
every one knows that Tibet hss been 
one of the major points of contention 
between our two countries. We have 
acknowledged the suzeraintly of China 
over that part, although we had some 
defacto hold on this territory. This is 
a major step toward s allaying the 
fears, if any, of China with respect to 
our intentions regarding Tibet. In the 
same way, we also made it clear that 
our friendship with the Soviet Union 
should never stand in the way of 
rapproachment with the peoples Re-
public of China. These postures 
should carry conviction with China. 
We want to have peaceful and .friendly 
relations with that country, ai.d I am 
sure that our foreign policy leaders 
have already taken major steps 
towards bringing about that de-
sideratum.

Another major foreign policy objec-
tive of our country Is to create condi-
tions of stability in this sub-continent. 
The emergence of Bangla Desh has 
already provided an important base 
for the realisation of this objective; 
and, we have also taken major steps 
towards reconciliation with or towards 
bringing about conditions of friendly 
relation with Pakistan. It came as a 
surprise to some major powers parti-
cularly powers which wanted 10 create 
conditions of stress and strain in this 
sub-continent. Hardly six months 
after a major confrontation with Paki* 
stan we were able to initiate m?ioi 
moves for making peace with, Pakistan.

At Simla we have gone a. long way 
in carrying conviction with Pakistan 
that we desire friendship with Paki-
stan. We want peace in the interest 
of Stability and peace in the sub-
continent. True, Mr. Vajpayee point-
ed out—his party’s position is like that 
that our hope was all a mirage. But 
it is not so. World history has shown 
us that peace is not won overnight. 
We have to patiently endeavour con-
stantly for it. A study of European 
history shows that in spite of various 
areas of agreement, common bonds 
and identity, the countries of Europe 
could never get on together. England 
and Germany fought. England «md 
France fought. A hundred yeais’ 
war, five hundred years* war, etc.. 
were waged. Viewed in that context, 
one should not be deluded to think 
that we can win peace with Pakistan 
overnight, considering especially the 
historical background, the partition, 
and the subsequent two wars. I be-
lieve we have taken a major step at 
Simla towards creating conditions of 
peacc, so that we can develop friendly 
relations with Pakistan.
17 hrs.

We have also taken steps to im-
prove our relations with the Arab and 
African countries. About United States, 
it has already been demonstrated that 
the United States cannot impose itself 
on the Asian continent militarily. 
They have seen it in Korea, Vietnam, 
even in Indo-China and in Bangla 
Desh and elsewhere that imposition of 
their policy through armed might is 
not possible and that the oeople of 
Asia will resist it. Also, it has been 
seen that they can never build up 
neo-colonialism in Asia, because the 
teering millions of Asia have seen 
through the game. Having seen all 
these developments, I do not think the 
United States will any more dare to 
create imperialist or neo-colonialist, 
hold on Asia. On the other hand if 
they are prepared to recognise the im-
portance of India in the region and 
eschew all ulterior motives, we can, 
after examining their real motivations,
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try to restore normal relationship 
with them, and there will be no need 
for having th* sort of relations which 
w e x i s t i n g  before, because we have 
developed the philosophy of self- 
reliance. No country can stand on its 
own and command respect unless prec- 
tices self-reliance. Without prejudice 
to these basic considerations, restora-
tion of normal relations may be per-
haps welcome.

Sir, foreign policy, as is well known, 
i5 the projection of the domestic poli-
cy. The top priority domestic policy 
to which we are committed and which 
we are trying to implement is 4bat of 
the abolition of poverty. Poverty
connot be abolished and an agalitarian 
society ushered in unless +here is 
world peace, particularly peace m our 
sjb-contwent. I am convinced, that 
our foreign policy formulations take 
into account the various aspects of 
the situation I have stressed. The
steps wc have taken are towards
creating conditions of peace, so that 
we can build up our economy and 
create new infra-structures whicn 
would help us to fight the ere my 
within. The enemy is really within 
and once we fight the enemy within 
and consolidate our economy and rouse 
the people's Social Consciousness. We 
successfully carry out the battle 
against poverty, squalor and unem-
ployment. We will then develop a 
mighty economy and a Stable Society 
which will be the fittest answers to 
Imperialism and non-clonialism. To-
wards this end our leaders have for-
mulated our foreign policy, and, I 
therefore, congratulate the Foreign 
Minister who brought for discussion a 
picture where our role is healthy.

MR. CHAIRMAN: Shri Mishra.

SHRI SHYAMNANDAN MISHRA 
(Begusarai). Mr. Chairman, I would 
request you to be a little more kind 
co me in the matter of time, as I am 
running temperature at the moment, 
although it would be my endeavour to 
finish my sfcfcech Within the time 
prescribed for me.

MR. CHAIRMAN-  ̂ If you ^re not 
feeling well, you can ‘speak tomorrow.

SHRI SHYAMNANDAN MISHRA: 
Thank you.'

SHRI R. P. ULAGANAMBI: (Vel-
lore): Mr. Chairman, while dij-cussmg 
the important motion moved by the 
hon. Minister, Shri Swaran Sineh, I 
would like to put forth certain points 
for the consideration of the Hous*»

The fact developing international 
situation is of so many hues that it 
is becoming rather a hazard to make 
any commuted viewpoint.

Government need not take any 
undue prirfp in recognising East Ger-
many or North Vietnam. The United 
States has not yet recognised China. 
Yet, the President of United States 
visited China and his personal adviser, 
Mr. Kissinger, often visits Peking. 
Japan have taken steps to noimalise 
her relations with China The Prime 
Minister of Japan openly made an 
apology to China for the past mis-
deeds, which rocked the international 
world much more than the explosion 
of the atom bomb on the Japanese 
soil during the second world war. 
South Korea initiated re-unification 
talks w:th North Korea without the 
United States in the picture, even 
thought it is the -losjs tallv of South 
Korea Both East and Wect Germany 
have recognised their individual sepa-
rate existence. The new Labout Gov-
ernments of New Zealand and Austra-
lia have proved to the USA that they 
are of age to look after their security 
by declaring their withdraw?! from 
the SEATO.

I have referred to these develop-
ments because our government need 
not take undue oride in recognising 
either East Germany or North Viet-
nam. It should have been done long 
ago. Of course, the Government have 
done the right thing, elatedly though.
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[Shri R. P. Ulaganambi]
The concept of non-alignment has 

no validity in the present day world. 
Goaded mainly by the self-interest of 
survival, we find tia t the super 
powers do not want the trouble spots 
near their borders to dare up USA 
tolerates Cuba on her outskirts. 
Russia, in spite of arming Syria to her 
teeth, puts up with the belligerent 
Israel, Russia silently left UAR with-
out batting an eyelid. USA and 
Japan have no compunction in barter-
ing Taiwan tor peace with China. In 
spite of North Vietnam being pounded 
by the USA, in spite of China’s border 
areas being bombed by USA, China 
which is the friend of North Vietnam, 
rests content with the vocal support to 
the plight of Norlii V =>tnam. Though 
both the USSR and ( \11na are showing 
open hostiUt} towards one another, yet 
they are having talks about their 
trade. USA and USSR have conclud-
ed more agreements last year than 
any two countries in the world.

When this is tho situation, where 
does the concept of non-alignment 
come? I am sorry to see the leaders 
of some political parties waxing eloqu-
ent about the continuation of the policy 
of non-alignment. Not only have we 
to offer our hands of friendship to 
whosoever seek our friendship, but we 
have also to work energetically for 
creating a climate of friendship. At 
the same time, we have to be strong 
enough to face any unforeseen even-
tuality.

In view of the experience in Ugan-
da, it has become essential to pay 
greater attention to the development 
of our relations with African coun-
tries. A significant step has been taken 
in strengthening trade relations with 
Tanzania. Our diplomatic missions in 
African countries should become active 
centres of guidance tor Indian settlers 
there. I am sorry to say that the 
Ministry of External Affairs has not 
formulated any policy so far in regard 
to the p operties left in UttUtfa by 
Iodiart settlers there.

About the repatriates from Burma 
and Ceylon, I would like to know 
from the hon. Minister what steps 
have been taken to enable them to get 
back the properties left by them in 
Burma and Ceylon,

The whole nation appreciated and 
applauded the action taken by the 
Government and bv our Prime Minis-
ter for the liberation of Bangladesh. 
At the same Umo. 1 want to know 
what steps have been taken to get back 
the area illegally occupied b y  China 
since 1962 and the area illegally 
occupied by Pakistan m Kashmir since 
1948.

In 1962, when India was attacked
by China, the whole nation supported 
the Government without any parly 
barriers. The former Chief Minister of 
Tamil Nadu, our late lamented leader, 
Aringuer Anna went to the extent of 
giving up the secession policy and 
extended his full cooperation to the 
Government of India.

Even m 1965 and in December, 1971, 
when Pakistan attacked India, the 
Chief Minister, Kalamguer Karunani- 
dhi, set aside the demand for State 
autonomy, for more powers to States, 
and he extended full cooperation to 
the Government to strengthen the Go-
vernment to safeguard our mother-
land against foreign aggression. The 
people of India should not allow even 
an inch of our soil to remain in the 
hands of a foreign country like China 
or Pakistan.

Last December, when I visited the 
Soviet Union to participate in the Indo- 
Soviet Youth Festival at Almata which 
is the capital of Kazhakistan, a Re-
public of the Soviet Union, and aftetf 
toe Festival was over, white we con-
veyed our thanks to them. I pointed 
out to the Soviet Union officials also 
about the publication of the maps by 
the Soviet Union. 1 told them that 
we Indians and the Soviet Union peo-
ple are moving towards the building* 
up of friendship between the two



countries and that we have the Indo- 
Soviet Treaty of Peace and Friend-
ship but the Soviet Union publish 
maps showing areas illegally occupied 
by China in the maps as if they are 
legally entitled to those areas. In 
this connection, I want to know from 
the hon Minister what steps he ha^ 
taken to see encylopaedia maps and 
such olher maps corrected. He is
-aware of all this and this matter has 
come up m the House also. I want to 
know what steps have been taken
about the correction of maps published 
by the Soviet Union.

Regarding the area occupied by
Pakistan and the area occupied by
China, the Government should take 
steps to negotiate or to open a debate 
in the world body, at the U.N O , or 
the Government should even take steps 
by military action to get back the 
areas illegally occupied by China and 
Pakistan.

SHFI K P UNNIKBISHNAN (Bada- 
gara) AIx. chairman, I welcome the 
opportunity provided by this debate on 
our goreign policy and the interna-
tional situations because it has come 
in the wake of the celebration of the 
25th anniversary of our Independence. 
It is also the 25th anniversary of our 
emergence in the international area as 
a power to be watched. I welcome this 
opportunity provided by this debate 
algo because we are entering season of 
hope in the international climate after 
passing through a bitter winter of dis-
content during the last two decades. 
But we can say that the entire idium 
and the language of international re-
lations is undergoing a transformation, 
compelled by circumstances and events 
during the last decade.

So far as our foreign policy is con-
cerned, as has been stated by our late 
Prime Minister Jawabarlal Nehru and 
eVen recently by our beloved Prime 
Minister hi an article in “The Foreign 
Affairs.” it is not governed by the con-
ditions and postulates Which govern 
Other foreign policies because it is not
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designed to protect any overseas pos-
sessions or investments; its basic postu-
lates and its approaches are different. 
We are also not interested, like many 
other States, in the export of any 
ideology, nor arc we interested in creat-
ing new diversion factors in the inter-
nal situation ot other countries. What 
we are vitally concerned has been with 
promotion of our own vital national 
interests and also the promotion of, 
and pursuing, the policies of anti-impe-
rialism and peace. Having this pers-
pective before us, we have to evaluate 
the present siiuation and our own po-
licy and its achievement in this bcoad 
conceptual framework during the last 
25 years under the .successive leader-
ship of late pandit Jawaharlal Nehru, 
late Shri Lai Bahadur Shastri and 
Shrimati Indira Gandhi.

Sir, it is also in the context that we 
have to view the new power equations 
and the new alignments that are tak-
ing shape in the world today because 
we can see the old camps are witheung 
away, cracking away. But the “fos-
sils'' remain in both the (amps and tho 
influence of these “fossils* in both 
the camps clouds many issues. Also 
the forces of peace on both sides of 
the camps are yet to assert themselves; 
however much wg might wish them to 
do so( they have not yet rcached the 
commanding heights of international 
landscape.

Sir, I would submit that five or six 
basic and fundamental changes have 
taken place in the international situa-
tion during the last one year or so, 
even though the seeds of these develop-
ments were there for a long time; the 
year 1971-72 has been a very signifi-
cant year, as my hon. friend, Shri Di-
nesh Singh, pointed out a little while 
ago. The basic things have been what 
we might call a rapprochement or 
coming together of China and the 
United States and also the Moscow 
Summit. The significant events which 
have taken place in Europe are the 
closer relations and talks between the 
two Germanies and the steps taken to-
wards evolving a security system in 
Europe.

16, 1894 (SAKA) International 254
Situation
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[Shri K. P. Unnikrishnan.]
Another significant happening in 

Asia has been the coming together of 
Japan and China. Though it has yet 
to bear frution, in many ways, it is an 
event of great import and a significant 
event of great dimensions. Above all, 
relevant to us and our policies and to 
this region is the emergence of our own 
country as a power to be reckoned 
with, from I would say, the Suez to Sin- 
gapere and it is in the context of these 
events that we have to evaluate our 
own policies and to deliberate or en-
quire into our own future.

In this connection we have before us 
a significant event—the Simla agree-
ment. I do not want to go into the 
details but the most important point 
is that we want to secure this sub-con-
tinent away from other powers 
and to ensure that peace prevails m 
this sub-continent and I am sure that 
whatever temporary difficulties we may 
face, we would undoubtedly win the 
battle for peace which we started in 
December. It was yet another miles-
tone in our journey of peace which 
Simla on 2nd July, 1972 marked.

The two most significant factors 
which we have to take into account 
are: (1) the Indo-Chinese relations

which have remained in a position of 
hostility for well over a decade and (2) 
also the net too well Indo-US relations. 
I would say that our relations with 
China are of fundamental importance. 
I am not just taking a romantic view 
of things that many people used to 
take in the past. It is not a kind of 
Bhal-Bhaism to say that our relations 
with our immadiate and powerful nei-
ghbour, a neighbour which has also 
rightfully gained a powerful voice in 
the international area by becoming a 
member of the United Nations and to 
various organs has to be taken' into 
account Along' with it, also its econo-
mic might, its production indices have 
to be taken into account and this count-
ry  cannot just afford to remain in a 
state ot hostility and the Ice has got 
to be broken. But, Whatever initiative 
pur Foreign Ministry has to mind, I 
am not quite sure whether China will

respond. While we shall not cringe, 
crawl and go before any one, I can only 
hope that in the context of events that 
have taken place during the past 12 
months or so, China wtil respond and 
we can hope for a better state of re-
lations during the next year.

Similarity, a reference has been made 
to our none too happy relations with 
the United States of America. A ques-
tion normally asked in the Press circles 
and everywhere is: should we nor-
malise our relations? If the question 
is posed this way the answer should 
be emphatically ‘Yes’. But, then, 
there is a big ‘if’. There again, it is 
only on conditions of equality that we 
can normalise our relationship with 
any other country That also means 
that we have not departed from our 
basic postulates, w.j> have not departed 
from our positions, and our positions 
being the same, we would not mind 
normalising relations with any coun-
try. But, I am not quite sure that the 
United States would come forward in 
a very significant way whatever might 
have been the response reported m the 
Press and so on, because the basic 
difficulties of the United States re- 
main, the power structure of the 
United States and the power system 
it has promoted, remains the same. 
The basic crisis the United State mili-
tary and industrial complex have 
faced and are facing remain the same 
and I do not think their basic inter-
ests or basic postures can change m a 
dramatic manner during the coming 
few months, may be even years. But, 
whatever it may be, there is nothing 
wrong in our trying or attempting 
to normalise our relations and also 
our relations with any other country 
and the principled and close relation-
ship we have with the Soviet Union 
need not come in the way of norma-
lising our relationship with the USA.

I can only hope that there will be 
a positive response and not just fleet* 
ing remarks of an evangelist like 
Billy Graham! Balayogis and Billy 
Grahams don't make foreign policies 
nor change the postures of anyone!
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I hope there will be some positive re-
sponse from the USA and they would 
understand and appreciate our posi-
tions, not our difficulties, as somebody 
l^as pointed out. I hope they will 
understand the principled positions 
that we have taken on international 
questions.

Certain references were made, some 
here and some outside, 1o the effect 
th'it our relations with the So\iet 
Union will be impaired if we Pet clo-
ser 1n the United Slates To mv 
mind jt is utterly absurd to say so 
Our whole Tndo Soviet Treaty was a 
principled effort at re-structuring our 
relationship on a now basis. It was 
a new phase of our principled rela-
tionship that we have developed dur-
ing the last two decades* We did 
not close our options at that time 
with the treaty or later when Bang-
ladesh emerged. Our options have 
never been closed and even now we 
have got our options and our choices 
are open I do not think that our close 
relation with USSR will come in the 
way of our normalisation of relations 
with USA. or any other country

The slideback in foreign policy to 
which some persons refer to, is only 
in their imagination. It is only 
a figment of imagination in 
tho minds of some people who have 
in the minds of some people who have 
got no confidence in themselves As 
long as Shrjmati Tndira Gandhi re-
mains in the saddle, so long as our 
party is there, which is committed to 
the ideals of anti-imperialism and 
peace, there can be no slideback in 
our foreign policy nor in our inter-
national relations. It is also signifi-
cant that none of the critics have 
brought forward any worth-while 
alternative framework of foreign 
policy. Such an alternative has never 
been brought forward in this country 
so far. Even now nothing has come 
before us. I hope that we will be 
able to projcct not only a better im-
age of ourselves abroad, but that we 
will “be able t© normalise our relations 
with powers like the USA and China 
and also re-inforce our already cxist-
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ing cordial relations with the Soviet 
Union.

Certain references were made that 
ihe Policy Planning Division of the 
E. A. Ministry may be closed down, 
now that Mr. D. P. Dhar has gone to 
the right place he belongs to. It will 
be a tragedy if this were to be done. 
Foreign Policy cannot be based on 
any kind of ‘ad-hocism’. There has 
to be a proper perspective before us. 
There has to be planning-ahead which 
s very necessary. Therefore, it is 

vital that this Policy Planning Divi-
sion should continue manned by "dis-
tinguished and competent personnal.

Before I conclude, I would like to 
pay my tribute to the Foreign Sec- 
1 elary who has just retired, Mr. T. 
N Kaul, who hag played a very no-
table, constructive, effective and I 
would say also, admirable, role in the 
offices that he filled. We should not 
be ashamed of saying this, because, 
as you know, officials are not named 
here But I would like to pay my 
tribute and say that he has played a 
very big, and outstanding role, in 
the conduct of our foreign policy, 
and I am sure, we, all of us, appreci-
ate this.

MR. CHAIRMAN: One of the 
Unatlached Independents, Mr. Kri-
shna Menon has taken more than’ 
double the time allotted to them. 
Therefore, you would at least be 
brief. 1 know you are anxious to 
participate in the debate, waiting 
here for so long. But, please be brief.

SHRI S. A. SHAMIM: For no fault 
of mine. He was given 21 minutes.

MR. CHAIRMAN: Please don’t 
waste time, kindly go on.

SHBI S. A. SHAMIM (Srinagar):
It is not the function of the Opposi-
tion to appreciate anything which 
the Government does. I make an 
exception as far as the foreign policy 
of our country is concerned.

It is heartening to note that by and 
large, the foreign policy of our coun-
try, for quite some time, is being con-
ducted very intelligently, very cour-
ageously and very bravely.
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rShri S. A. Shamim.l 
I do not know to whom the credit 
goes, whether it goes to the Planning 
Minister or to the Foreign Minister, 
but in any case, the Government needs 
and deserves congratulations.

In this context, I was more amused 
than amazed to hear my hon. friend 
Shri Atal Bihnri Vajpayee. My hon 
friend’s grouse is that we art* friend-
less; because there is a resolution 
which has been passed which does 
not suit us, therefore, we arc friend-
less. This is at a stage when we have 
established in the world forums that 
we are a power to be reckoned wilh 
and we have a voice and everybody 
in the world supported our moral 
Stand and our military action against 
Pakistan. I think that never before in 
these 25 years of independent India 
were we more comfortably and 
honourably placed in the world com-
munity than we are today.

If my hon. friend Shri Atal Bihan 
Vajpayee means to say that Ihe Simla 
Agreement according to his has fail-
ed, I must say that he is drawing 
wrong conclusions from the right 
facts. What is wrong with the Simla 
agreement? According to my hon. 
friend Shri Atal Bihari Vaipayee, 
Pakistan has not changed, and he 
enunciated four planks which Pakis-
tan had put forth, namely ‘Islam is 
in danger, India is our enemy, Hindus 
are kafirs, and Jammu and Kashmir 
is an inalienable part of Pakistan’. I 
would like to tell m y hon. friend 
that Pakistan has changcd not only 
in these four aspects, but in a fifth one 
also, namely its physical size. The 
Pakistan which Shri Atal Bihan 
Vajpayee knew on the 16th Decem-
ber, 1971 does not exist today. As 
far as the question whether Pakistan 
says that India is her enemy No. 1 or 
not is concerned, I would like to 
point out that my hon. friend has not 
been listening to Mr. Bhutto I have 
been listening to Mr. Bhutto’s 
speeches, and I have been reading his 
interviews, which obviously my hon 
friend has not read. Mr. Bhutto has 
climbed dpwn and has completely

changed. He is talking of friendship, 
and ho says ‘I am sorry for having 
tnlked of one thousand years of war, 
I want one thousand years of peace’. 
In no speech of his have I ever heard 
him say that Hindus were thoir 
enemies Tn fact, he has praised our 
Prime Minister, and he is saving that 
he w ants to have the best of rela-
tions wilh India. What else does my 
hon friend expect from a defeated 
country and from a truncated coun-
try which has been talking of all 
blood, all war and no peace’ This is 
the change that has come about. If 
Shri Atal Bihari Vaipayee would 
have studied the phenomenon of 
Pakistan and whal is happening there, 
he would have seen that Mr. Bhutto 
is facing the Vajpayees of his own 
country, that is the people of Jamiat- 
e-Islami The other day, he was shot 
at; it was not by the People’s Party, 
not by NAP, but by people belonging 
to the Jamiat-c-Islami I do not 
know whether this is the proper 
forum or not to praise Mr. Bhutto, 
but Ihe praise must be given where 
it is due T admire his courage to 
propagate and to canvass and to con-
vince the people of Pakistan that re-
cognition of Bangla Desh is the only 
solution of the problem He has 
talked of this in the context of the 
prisoners of war also realising that 
the prisoners of war cannot come 
back unless he recognises Bangla 
Desh It is easier said than done, that 
we must have a posture of war and 
we must be very strong, but it needs 
great courage to fight wars. It is 
Generals and jawans who fight wars, 
but it requires greater courage to 
make peace, and it is the wise states-
men and wise politicians who make 
peace. The leadership of this coun-
try has shown courage, moral cour-
age, I must say, at a time when we 
could have dictated terms. Even 
today, I think that it is the greatest 
honour to our military commanders 
and to Gen. Maneckshaw that todaj 
he has gone in search of peace to 
Pakistan; Gen. Maneckshaw wh<- 
could have dictated to Gen. Tikka 
Khnn to come to India has said ‘No 
you do not worry, I shall come ovei
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searching lo r peace; lie could have 
d ictated and he  could have ta lked  Ihe 
w aj Shri A tal B ih an  Vajpayee has 
been la Iking. B ut thank God, we 
have not leaders—like Shri A tal 
B ihari Vajpayee. In  th a t case, we 
w ould have hud a perpetual sta te  ot 
war, and a lte r  we had finished P ak is-
tan, we would have had to  fight 
Burm a and then we would have had 
to light Nepal and so on, and this 
country by and largo, would have
been continuously fighting wars, and 
the  program m e of G anbi Hatao, 
.socialism and uplift of the  poor etc. 
would all have Rone to the  backstage

It is understandable if Mr. Bhutto 
blows hot and blows cold in  the same 
breath, lit; lias hi.s own difficulties, 
and I appreciate his difficulties in 
tliat sense A fter all, he is the leader 
oi ii defeated country, l ie  is the 
leauei ot a deleatecl army. Our only 
demand from Pakistan  was that 
Fukistan should have a democratic 
set-up To th a t extent, Mi'. Bhutto is 
m aking earnest t/Torts. L et Hi, help
him I know that the Sim la agree-
m ent is running into difficulties. B ut 
I know that these' difliculties are 
transitory. These a ie  transitory  be-
cause there  is no alternative  to the 
Simla agf cem ent Mr. Bhutto knows 
it, and Shrim ati Indira Gandhi knows 
it th at the Simla Agreem ent was not 
a concession m ade to Pakistan. Of 
course, it ua.- an act of m agnanim ity 
because we could have sidetracked
the issue and u e could h tve lost th^
goodwill which we had m  the  w oild 
The Sim la Agreem ent was omy a 
recognition ot the fact th a t we really 
w anted lnendsh ip  with Pakistan, 
Pakistan  cut to sv/.e, and I am sure 
that the m inor difliculties w hether of 
T hakur Chowk or of any other chowk 
would be solved also w ithin a fo rt-
night.

I am  rem inded of the  Prim e Minis-
te r’s speech w here she said th a t some 
people have a vcsled interest in a 
perpetual confrontation with Pakis-
tan. There is no need to rem ind my

triends as to who are those peopie 
who have th a t vested interest.

I m ust, a I the  same tim e, confess 
th a t w hile we have shown m agnani-
m ity on m ajor issues, we have not 
shou n the  ame am ount of statesm an-
ship and wisdom in regard  to  the  
question of the prisoners of war. 
W ithout going into legal quibbling 
or th e  legal position, the  fact of th e  
situation is th a t there  has been an  
erosion in  the fund  of goodwill w hich 
wi> had m  the w orld as fa r as the  
pusoners of w ar issue is concerned. 
E> e-brow s are  raised and fingers 'are 
pointed a t us accusing us th a t we 
have overdone it as fa r as the  prison-
ers of w ar issue is concerned. W hat-
ever may be the  legal position con- 
eerm ng the jo in t command, th is 
country must m ake an honest e jo i t  
to g it  inis issue solved, even if ii be 
hv m aking a unilateral offer on our 
p art to repatria te  the  prisoners of 
war 1 th ink  we have sufficient in -
fluence w ith leaders of Bangla Desh 
to con vine c them that this particu lar 
a ,p ic t  of the situation is costing us 
too much m aterially  and m  term s of 
goodwill. The sooner this hum an 
problem  is settled, the  better.

As regard-, the relationship with 
the USA, ju st now my hon. friend, 
blivi Vajpayee, was very angry that 
Gen M anekshah's photograph appear-
ed along with Gen. Tikka K han’s. I 
was also angry when Shri Vajpayee 
granted an interview  to a Pakistan 
journalist 1 was also angry when he 
w,mted to m eet Mr. Bhutto who is 
the real m urderer in Bangla Desh.

The language of diplomacy is 
slightly different. If tom orrow Pakis-
tan recognises Bangla Desh, I  am  
sure the Com m ander-in-Chief of 
Bangla Desh and Pakistan w ill m eet 
and pose for photograph together. 
Tikka Khan for us is not an indivi-
dual; he is a symbol. T hat symbol 
was buried when Bangla Desh was 
born Th ei of ore, w hat is left of Tikka 
Khan is bones and flesh. If you w ant 
to ta lk  m the language of modern
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[Shri S. A. Shamim.J 
diplomacy, you will have to adapt 
yourself to modern ethics.

Therefore, I would request my 
friends who are talking of a perpe-
tual confrontation with the USA to 
be realistic enough to recognise 
reality. That reality is that there are 
no permanent friends or permanent 
enemies. If the USA has realised that 
the policy pursued by Nixon was a 
betrayal on the values which were 
accepted by Lincoln, if America has 
realised that it is time to make a 
friendly gesture to India, we should 
not hesitate to reciprocate. It needs 
greater courage, moral courage, to 
make friends than to make enemies. 
You can make enemies by expression 
of hatred. But for making friends, 
the voice must come from the depths 
of your soul. I am sure the leaders, 
of this country, inspite of bunglings 
on the home front, m spite ot vising 
prices, in spite of corruption, will 
at least try to put the imago ol this 
country m a proper frame bciore tho 
world community. 1 am glad the 
Prime Minister, the External Affairs 
Minister and Government are doing 
their best in this regard.

SHRI HARI KISHORE SINGH 
(Pupri): I am grateful to you ior
giving me this opportunity to ex-
press myself on this im putant sub-
ject.

At the outset, I would like to con-
gratulate the people of Vietnam who 
are on the threshold of victory, 
though a negotiated one. Similarly, 
I would like to congratulate the 
people of West Germany giving re-
sounding support to their Chancel-
lor’s policy of astpoliltk. The 
contemporary scene of inter-
national politics is fast changing: The 
enemies of yesterday are becoming 
friends and collaborators of today. 
We have to view the foreign policy 
of out country in this context. Multi-
lateral ties in terms of economic co-
operation are what we are witnessing 
in a western Europe in the shape 
of Eui opcan Economic Community.

New economic forces are emerging 
with which we should have very 
good and friendly relations. I am 
glad that our Government is making 
all efforts in that direction. Similar-
ly bilateralism is another catch 
word in international politics today, 
whereby c\ery country is bypassing 
United Nations and coming to mutual 
agreement to safeguard its interest.

In our sub-continent the situation 
has fast changed in our favour and 
the emergence of Bangladesh is a 
positive factor in the sub-continent 
The rule that the Indian leadership 
has pkned in this context deserves 
our congratulations. The Simla 
agreement has been signed in a very 
auspicious moment. ] do not under-
stand why Simla agreement is being 
attacked It was necessary not only 
to ensuie that the people ol the sub-
continent lived in peace, it was also 
neressaiy to assure our neighbouring 
states that India had no ulterior 
designs and that India was not going 
to gr.ib tlu tei 11Iorv of smaller nation 
of Asia or bring them into its orbit 
or oveilord them or dominate them. 
Aiter a bloody wav we did sign the 
Simla agreement and by signing the 
Simla Agreement we demonstrated 
to the world that we aie prepared 
not only to come to terms with Pakis-
tan with whom we have fought three 
wars in a short span of two decades. 
But we are. also prepared to give an 
aasuiance to the people of South Asia 
and tuve a 1 to the propaganda 
that India was out to grab or 
dominate the smaller nations of 
Asia. The Simla agreement and 
Indo-Pakistan relationship should not 
he viewed in the normal traditional 
framework of international diplo-
macy. India, Pakistan and Bangla-
desh are members of the same family. 
We were one nation and one country 
but we were separated by political 
compulsions of the imperial domina-
tions and if we view our relationship 
with Pakistan or Bangladesh in the 
traditional framework we are sure 
we shall come to the game conclusions 
as our friend Vajpayee came. With
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Bangladesh and Pakistan we should 
always be prepared to negotiate, not 
by compromising our national dig-
nity or honour but we must be pre-
pared to give reasonable concessions 
both to Pakistan and Bangladesh As 
I said we were part of the same 
family and I hope that a time will 
come when Pakistan, Bangladesh 
and India will unite and present a 
totally united confident picture to the 
whole world.

The second factor which is very 
mapoitant is our jelationship with 
the Super Powers and the role 
of big powers m this sub-continent. 
So far tn< rc* have bfea two major 
powers, the Soviet Union and the 
United States. The Soviet Union has 
played a very constructive and stabi-
lising role. The result of that policy 
has been the outstanding agreement 
at Tashkent. Whether it failed be- 
(aube of Pakistan or due to something 
else is a different matter. During the 
Bangladesh crisis, we have seen how 
helpful the role of the Soviet Union 
has been. The Soviet policy and help 
has been very useful in regard to the 
establishment of Bangladesh and the 
Indo-Soviet Treaty of peace and 
triendship is another outstanding 
example of how the Soviet Union is 
playing a constructive and stabilising 
role in the sub-continent. Therefore, 
to compaute the role of the Soviet 
Union with that of the other super-
power, United States, is not to my 
mind very proper and fair.

17.45 hrs.

[Mh. S p e a k e r  in the Chair.]

srtarer nzv&c, t  *nr ^Tfr?n
1 1 jpj srfr t t  ^  f  1 w. fen-

SfnSFT TT #  I

Sft 1 srrTr *rrr #  s r
^r> ?r?rr Tl  I  ?

SHRI HARI KISHORE SINGH: 1
do not know why Mr. Kachwai is so 
allergic to the mention of United 
States.. . .

MR. SPEAKER: He is not allergic
to you. He wants the Minister to 
make the statement, because the time 
fixed for it was 5.45. All right. Mr. 
Pant.

17.46 hrs.

STATEMENT RE. INCIDENTS IN 
DELHI UNIVERSITY

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): Sir, on 6th
December, about 3000 to 4000 stu-
dents went in a proccssion to the 
Central Office of the University 
.shouting slogans, against the Univer-
sity It is a matter of deop regret 
that in pursuance of an ill-advised 
design to occupy the University Offices, 
some students started pounding on 
the door* of the Vice Chancellor’*, 
oflict The glass windows of the offices 
ot Ihe Pro-Vicc Chancellor and Re- 
giitrur were smashed. Some stu-
dents forcibly entered the room ol 
the Dean of Students Welfare. The 
Vice Chancellor requested police 
assistance- apprehending more serious 
violence. On the arrival of the police, 
s>omc students indulged in intense 
stoxu tin owing at the police. The 
police had to resort to the use of tear- 
gas shells to disper.se the crowds. On 
dispersing, some students burnt one 
bus and partially damaged another. 
A DTC booth was also burnt Ten 
persons were arrested in the course 
of these incidents.

The Vice-Chancellor has made an 
appeal to the students and teachers to 
realise the gravity of the situation and 
ensure that peaceful conditions are 
created for the normal functioning o* 
the University. I would earnestly re-
quest all sections of the House to five 
no countenance to those who would 
resort to violence or threats of vio-
lence and to cooperate in the restora-
tion of normalcy m the University,
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*PTT HTt ITTR̂ T *Pt %(<iMcft
3TT̂r % f̂ Ttr ^TTT f  ?

^fft «nt ^ ft f  % tftr
r̂efarar fcT ?r^ft i ..........(« t W * )

.......?rft ?r̂ 5T m srnr ^
^5T TT f̂tafTT if i
MR. SPEAKER: I made it very

clear in the morning that a statement 
will be made. When that statement 
is being made, we have to follow the 
rules. No questions could be allowed. 
If you want a discussion, there is a 
way of asking for it ----(interrup-
tions)

«ft V *  : W

=srWr % % jfrrer arft *r

q^r f t  hW? *ft i ^ t? r  ^  ?ftf
'fit? 5RRT |  I ^

*

fosrr |  i s tt  % fin? «ftf 
mz % spsrf m ^tfsrtr i

*Ti*rerr ^  ^

^  TOTT I STTT fFT «TC ,«rtf »̂ IT35 
vtfsrq i

MR. SPEAKER: I did not allow
the adjournment motion in the morn-
ing. We have discussed it many a 
time through Calling Attention 
Notice. But I do not refuse any dis-
cussion. That could be arranged. 
Whatever might be the version that 
the papers* have given, this is not the 
proper time to controvert them.

SHRI ATAL BIHARI VAJPAYEE: 
Tomorrow.

MR. SPEAKER: We can discuss it
anv tlrat/. Lot us wait for some tim e..

(interruptions). The hon. Minister 
has made a statement. You have also 
come out with your retorts. We will 
try to fix some time for it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Tomorrow?

MR. SPEAKER: Tomorrow we have 
Private Members’ Business. Let us 
see.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): In any case, the Gov-
ernment would have to come here 
for a discussion. The sooner the 
better. .. (interruptions)

MR SPEAKER: I am also of the
view that (lie position will be made 
clear when a discussion takes place 
Now every day something happens. 
It is much better if the government 
makes the position clear every day. 
It is quite surprising that the stu-
dents have acted like this. One ot 
them acted as the Vice-Chancellor.

SHRI JYOTIRMOY BOSU: There
are reasons for that.

SHRI ATAL BIHARI VAJPAYEE: 
It is symbolic.

MR. SPEAKER: If tomorrow some-
body comes here and says “1 am the 
Speaker of the Lok Sabha” or day 
after tomorrow somebody says “I am 
the Chief Justice of the Supreme 
Court of India’' where will it end? 
If the students could become Vice- 
Chancellors even before getting any 
degrees, it would be a great blessing. 
I think the position should be made 
clear. I think it would be much better 
if we allow a short discussion on 
that later on. We will decide on that.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order. You have 
mentioned about newspaper reports. 
I want to draw your kind attention 
to two statements made by Professor 
Nurul llassan, one here and one 
before Rajya Sabha___
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MR. SPEAKER: You can write to
mi' ricast* do not refer to am thing 
th;it happened in the Rajya Sdbha

SHKI JYOTIRMOY BOSU: The
polite were teaching the boys a 
lesson . . .  (interruptions)

W  TOtor, STTTST qr 5T.T
tS  ?, r-5PT7 f w f W  *rr»“ "m * ; f
fa T ’ft I £ f F 7*T Tr

?r 1

jsft m z t  fsr^rft snafaft : snarer 
?r*F t - t  "er̂ rr t > fa rr *rto r 

Hr fapr ttt7R*T£ "TRr 
cr%»n 1

sparer •• m  srr * rw r
% ’

*ft sr<r^ fsre r ft  n^r
«jfsw JTFft rfifr <=t t  n *  n rsr-^ r
j f t s R - W IW II I

qanrittfm «fst r
ST&H 3TT, £ n^r rr^j, r*T£ 
TTt^PT ^  STTrT I ^rsr r f t

W e w ill  decide it la tte r

SHRI H. N. MUKERJEE: We want
a settlement on this matter Can’t 
Go\ eminent take the advice of Par-
liament to th( extent we are capable 
of gi\mg. Time is an essence ot tht 
matt* 1 . .(Interruptions)

MR SPEAKER: They liave taken
the advice thrice already

SHRI H. N. MUKERJEE. We have 
to do somethin n about it. Tomorrow 
is Friday; then, there js the week-
end___(Interruptions)

MR. SPEAKER: We will tiy to fix
is Friday; then, ihere is <1h week 
when.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ

BAHADUR): Sir, this has been fully
discussed with the Education Minis-
ter. As you said, it has been discussed 
thrice . . (Inter nipt ions) Mr. Atal 
Bihari Vajpayee is asking a question. 
I ask him. Why should a demonstra-
tion of this type take place? Why 
not stop violence? Why occupy the 
Chair of the Vice-Chancellor or the 
Pro-Vice-Chancellor or the Registrar 
or, for that matter, the Chair of the 
Dean? Why should there be violence 
at all? Why should there be a de-
monstration at all? (Interruptions)

SHRI JYOTIRMOY BOSU: ' We
tan forego our lunch hour tomorrow. 
SEVERAL HON. MEMBERS: No, no.

SHRI JYOTIRMOY BOSU: Sir, I
propose that we forgo our lunch hour 
tomorrow and discuss this matter 
tomorrow

SHRI N. K. P. SALVE (Betul): 
They want a political solution to the 
matter. We shall not accept that. Let 
the life in the campus be normalised.
(Interruptions)

sTssr fanjpft : 3$rszrer
w r^r, *rz afr T̂cft qgfaq1 $[ 
fesrr & *nw r fsrwrr, N ? r  

fo iW  1 wfifw, % sreft
-J?T q r ?  I

w m  ift I

«ft m *  fasrft : wtk

w r *rt*nrp % srr̂ r cfr fa r  
f  Vtf&Pf WTT f o r  VT#t

T?rr 1

W W R *^ 4 4  • ST*F ’P'HT ?lT«fT 
U w w  ?FT zrzv  ^  % fan

^ T F  & •ft n?|TP3T f, 1
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%*3T# fiR^ r  % 3TC ?TW t  I

■**w ^

tW W  1

If you want to give up the Private 
Members’ Business time tomorrow,
I have no obi action

SHRI JYOTIRMOY BOSU: We
can forgo our lunch hour tomorrow 
an4 discus* it

SEVERAL HON. MEMBERS: No,
no (Interruptions)

MR SPEAKER: I thmk, we should 
put it sometime next week. We now 
adjourn to re-asscmble tomorrow at 
1 1 a m .

18.00 hrs.

The Lok Sabha then adjourned till 
Eleven 0/ the Clock on Friday, De­
cember 8, 1912/Agrahayana 17, 1894.
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